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LOK SABHA
Thursday, April, 25, 1974/Vaisakha 5
1896 (Saka)

‘The Lok Sabha met at Eleven of
the Clock

{MR. SPEAKER in the Chawr]

ORAL ANSWERS TO QUESTIONS

Manufacture of Soft Drinks ip Dclhi
by M/s Pure Drinks Limited

*830. SHRI JYOTIRMOY BOSU:
‘Wil the Minister of HEALTH AND
TFTAMILY PLANNING be pleased to
state:

(a) whether the laboratory report
dated the 22nd November, last year of
the Delhi Administration had declared
pure drinks, a soft drink manufactur-
ed by Mis Pure Drinks ILamited,
adulterated as it contained blue con-
tent, a colour nut permitted for use
in soft drinks under the law; and

(b) if so, whether no prosecution
has been lodged against the company
80 far?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) A soft dink manu-
factured by this company called
“Fanta Grape flavoured” was so dec-
lared.

(h) The Municipal Health Officer,
Delhi Municipal Corporation, ordered
prosecution against the firm. On a
representation made by the firm chal-
Jenging the validity of the tests the
matter was further considered It has
now been decided to procecd with the
prosecution,

BHRI JYOTIRMOY BOSU: Will the
Hon, Minister kindly tell us the

508 1.8—1

reason for not launching a prosecution
when you are making so much fanfare
about prevention of adulteration of
food, although when the ‘Fanta Grape
flavoured’ of the grant Coco-Cola
company was lfted from Pure Drinks
Pvt. Ltd. on 24th November 1973, five
months ago, it was found adulterated?
Is it also a fact that as per the direc-
tion of the Commissioner, Shri Tamta,
the prosecution papers in this case
have not been filed in court? There-
fore, I would like to know why the
Health Officer of the Municipal Corpo-
ration was prevented from letting the
law take its own course,

DR. KARAN SINGH' The represen-
tation made by the conmpany revolved
around a certain colouring material.
They claimed that the material which
they put o 1t 1s a thing called FCF
green which s permitted according to
our Act. We have had samples tested.
One 1eport showed that it was Blue
VRS which 15 not permitted. Another
said that it was not that but some
other non-permitted colouring. The
company said that in the chromato-
grerh some sort of thing comes, and
‘we will submut the original colour’.
That was why the matter was held
up- Two days ago the orginal colour
which the company said they would
supply had come. That matfer can be
lookedi into Governmeni had taken the
decision that prosecution should pro-
ceed and later on they wil bave a
chance: if they can prove that that
was permitted colour maierial. The
court will decide on it

SHRI JYOTIRMOY BOSU. If the
kon, Minister aware of the fact that
a survey .conducted by the Consumer
Council of India of which a Minister
is the president—the Council is con-
trolled by the Planning Commission—
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has revealed that unpermitted colours
were being used in Grape fanta °.i the
Coca-Cola? In a number of varieties
unpermitted colours whicp are not de-
fined under the Prevention of Food
Adulteration Act are being used, and

it might result in seilous inpuries 1o
mncluding  cancer.

human beings, :
Secondly how does the hon, Minister
justify this? Two reports have come

these co-mpames._One
was given in 1966-67 by the Natlon?il
Nutrition Laboratory ..\t_ Hyderabad.
This substantially differs from t.he one
that has beon given of late Scientists
are making comments on tk_xat. The
report of the National Instltute_ on
Nutiition contradicts the report given
by the ICMR. Is it a fact that the
scicntists who had given the last report
has been purchased by the company
and if so what action has been ta_keu
by the Government? It is a serious
matter; 1t would run the health of
the nation, country and children,

on the drinks of

DR KARAN SINGH: With regard
to the first point, I have already said
that according to the analysis that we
have got, our reports show that cer-
tain materials have been used in this
and that is why we have launched &
prosecutton and the company is con-
testing that We shall got the samples
tested. The final report that has been
done. has been done by a very ecmi-
nent scientist....

SHRI JYOTIRMOY BOSU: Pur-
chased man.

DR, KARAN SINGH: I think it will
be unfair to make this sort of com-
ments against a very distinguished
scientist The men who has done the
report happens to be the Director
General of the Indian ,Council of
Medical Research, More tests can be
done. I can assure the hon Member
that I am myself very anxious to get
to the bottom of this If more ex-
periments are required, we shall do it.
T do not think it is cotrect to impugn
anyhody.
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SHRI JYOTIRMOY BOSU: 1 have
got two reports one contradicting
another. The whole thing has been
stage-managed. The scientist who has
given a clean chit has been purchased
by the Coca-Cola company-—

SHR1I HARI KISHORE SINGH:
There seems to be quite a lot of
mystery surrounding Coca-Cola firm
in this country. Last time there was
a guestion and you were kind ‘enough
to permit me a supplementary. I got
a lot of material afterwards, When-
ever there 1S a question in Parliament
in conneclion with Coca-Cola members
arc flooded , with material for and
against Coca-Cola; I think a lot goes
on underneath Would the Govern-
ment agree tn the appointment of a
high power parliamentary committee
to go into the whole mystery of the
Coca-~Cola fi-m because everytime there
is a racket. It is a question of fcreign
exchange racket, it is a question ¢f ex~
pansion. It is a question of health
hazard, 1 would request the Govern-
ment to have a parliamentary probe
into Coca-Cola.

DR KARAN SINGH: Sir, it is true
that this question of Coca-Cola has
figured on many occasions. The subs-
tantive issue with regard to this com-
pany is dealt with by the Ministry of
Industrial Development. My colleague
has dealt with this. I am only con-
cerned with the limited question with
regard to the analysis from the health
point of view If there are any
further suggestions, I can pass them
on to my colleague.

SHRI JYOTIRMOY BOSU: It con-
tains acid In excess quantity,

SHRI HARI KISHORE SINGH: The
Health Ministry is concarned with it.
It has been contended that coca-cola
is a health hazard The mystery
should be un-revelled.

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, it has been found from various
forms of chemical analysis that it is a
health hazard in this country: These
sofi drinks, whether in the name of
Coca-Cola or Fanta. have been in
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sale on a large scale. Many hon.
Members have suggested the appoint-
ment of a parliamentary committee.
The Health Minister has said that this
subject concerns the Ministry of
Industrial Development. But, I would
like to put a pertinent question. In
view of the fact that there is contro-
versy in regard to this. that this Coca-
Cola and other soft drinks are sold in
adulterated forms, will the hon: Min-

ister talfe steps to see that the sale-of-

Coca-Cola and other soft drinks is
totally banned in this country, till such
time a Committee is appointed anqg it
submits its report? I would like to
know, whether he would impose a total
ban till such time the enquiry is com-
pleted and the ccrrect position known?

DR. KARAN SINGH: We are not

contemplating a total ban.

SHRI INDRAJIT GUPTA: Sir, in
view of what has come to light, with
regard to this Fanta grape drink—I
am not familiar with the name—may 1
know, in the interest of protecting the
health of the population—I believe
several million bottles of these drinks
are consumed every year—doeas the
Minister not consider it necessary and
desirable to have a chemical analysis
made of the other allied drinks also
made by this same company, namely,
Fanta Orange and Coca-Cola, whica
may have colouring material, injurious
colouring material?

DR. KARAN SINGH: As far as my
information goes, we have been doing
chemical analysis of these drinks and
it is only in this Fanta grape flavoured
that certain colouring dyes, according
to our analysis, were used, which are
not permitted. Any drink, which is
on the market, should be looked into
to ensure that it is up to the mark.
We shall certainly look finto this.

SHRI INDRAJIT GUPTA: I wanted
to know, whether analysis has been
made of the other two drinks made
by this particular company, which is
found to be using this injurious ma-
terial.. To bea on the safe side, should
we nct have ananalys’s made of these

VAISAKHA 5, 1896 (SAKA)
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local products also, Coca-Cola and

Fanta Orange?

DR. KARAN SINGH: It will be
done.
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THE MINISTER OF LABOUR
(SHR RAGUNATHA REDDY): (a)
Demands for the Third Wage Board
were received towards the end of 1972
and the matter was discussed by tne
Labour Minister in meetings with the

representatives of employers and em-
ployees in February, 1973.
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(b) Government have decidedq to
set up the Wage Board. The Board is
likely to be constituted shortly.
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SHRI RAGHUNATHA REDDY:
‘With regard to the constitution of the
Wage Board, several representations
were received from November 1972
and meetings were also held with the
representatives of the working journa-
lists and also with the representatives
of employers. After discussion with
all those bodies, taking necessary
advice, the Government had decided
to set up a Wage Board. But under
section 9 for constituting a Wage
Board two representatives of the
Working  Journalists, two  repre-
sentatives of the employers and
three people of whom one would
be a sitting or retired judge of the
High Court or Supreme Court, and
iwo independent members would Dbe
required The dctails ave being gone
mto  Things hike whether it should
be serving or relired judge etc have
to be sorted out There are othel
aspects also which have to be gone
into, After a decision 1s taken in this
matter, 1t would be announced

SHRI JAGANATHARAO JOSHI
What ahout interim 1elief?

SHRI RAGHUNATHA REDDY: 1
have not read the judgment As soon
as I get a certified copy of the judg-
ment, I will Jook into it. As far as
interim rehief is concerned, as soon as
the Wage Board is constituted, Gov-
ernment can consult the Wage Board
with regard to interim relief, accord-
ing to the provisions of the law.

st wrwre Ty wvh : frw A wed
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SH.RI RAGHUNATHA REDDY: The
decision would be taken on ments
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SH_RI RAGHUNATHA REDDY: The
decision would certainly Le taken on
the metits of the matter.

SHRI ANANTRAO PATIL: 1 amm
very happy to know from the Min-
istel thut the Government has docide d
to constitute the Third Wage Buaid.
Ma; I know from the Minister wheth.r
all the recommendations of the first
and second War¢ Doard have been nn-
plemented by aill the newspapers? I
know there are many newspapers in
}, 2 and 3 which nave not 1mple-
rac' ted the rceommendations of the
fiist and second Wage Board. Yeti, the
Guvernment  hove not set up any
machinery to sce that thnse recoms
inend: tions are implemented. In view
of that, I would like to know whether
it would not be advisable and desirable
ta see that thoss recommendations of
the first and second Wage Boards are
implemented hefore the third Wage
Board is constituted?

SHRI RAGHUNATHA REDDY:
With respect of those recommendations
which were not implemented by some
small newspaperg etc. we have drawn
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the attention of the State Govern-
ments, which are the authorities
which have to take action in the
matter,

SHRI SHYAMNANDAN MISIIRA:
The hon. Minister has stated that the
organisations of employars and the
organisations of the trade uniong of
journalists had been consulted May I
know the organisations which had
been consulted? Would he specifically
tell us whether {he organisation called
the National Union of Journalists had
beon cnnsulted? Are there some ob-
jective criteria on the basis of which
1¢cognition or representation is given
to the trade unions or the trade
unions live on the charity ol the
Government, or on the subjective
satisfuction of & Minister, who has
got a particular pohitical colourisation
in the matter? ?

SHRI RAGHUNATHA REDDY. I do
not carry any dark colour with me;
I carry only light colour.

SHRI SHYAMNANDAN MISHRA:
Your colours are quite visible

SHR! RAGHUNATHA REDDY: The
National Union of Journalists had seut
a memorandum on 4-11-1972, the
Punjab Pradesh Congress Committec,
Chandigarh on 25-11-72, the Indiar
Federation of Working Journalists on
5-12-72 and 6-12-72 the Andhra Pra-
desh Union of Working Journalists on
6-12-72, the All India Newspaper Em-
plovees' Federation on 20-1-T3, and the
Indian Federation of Working Journa-
slits on 24-2-73. The representatives of
the working journalists met the
Labonr Minister on 24-2-73. tha All-
India Newspapers' Employees Federa-
tion met on- 24th; the representatives
of the IEN.S. met on 27th; the Indian
Language Newsapers Association met
on 30-3-73 and so on. A number of
organisations have been consulted

SHRI SHYAMNANDAN MISHRA: 1
want to know specifically if consulta-
tions have heen held with the Nalional
Union of Journslists which has got the

5, 1898 (SAKA)
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ask a very specific question and I want
an answer to that. Whether consulta-
tions have been held with that
organisation and, if not, why not.

SHRI RAGHUNATHA REDDY: I
have mentioned that the National
Union of Journalists have sent their
memorandum on 4-11-T2.

SHRI SHYAMNANDAN MISHRA:
That is different.

MR, SPEAKER: His simple question
was whether they have been consulted
or not. Suy, yes or no

SHRI RAGHUNATHA REDDY:
They were not called for discussion.

SHRI SHYAMNANDAN MISHRA:
Why nol? (Interrupt.ons) He sad
earlier that cousultations have been
held with the trade unions of the jour-
nalists. I warted to know whether
consultations have heen held with thut
particular organisation and, if not,
why not.

SHRI RAGHUNATHA REDDY:
They have sent their very elaborate
memorandum on 4-11-72. All their
cases are before us.

SHRI SHYAMNANDAN MISHRA:
Why they have not held consultations
with the largest bndy ...(Interrup-
tions). Do the trade unions live on
charity? The motives of the Minister
are quite apparent.

MR. SPEAKER: I do not come.

SHRI RAGHUNATHA REDDY: In
the First Wage Board and in the
.Second Wage Board, the Working
Journalists Federation was allowed
two Members to be filled from the
working journalists. On 4-11-1972, the
National Union of Journalists has sent
their memorandum. If we find it
recessary fo consult them, we will
certainly consult them.

SHRI A. P. SHARMA: The hon

largest number of journalists on it. I Minister, while replying to the main
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question and the supplementaries, has
~iid that he has held consultations
7ith the various organisations and the
people who have sent their representa-
tions before constituting the Wage

Board. He has also said that the
question of representation from the
side of the employees will be con-

sidered on merits. May I know what
wil] be the criteria, whether it will be
the 2ll-India character as recognised
by the Government for the association
of workers or whether it will be the
membership. So far as we know, the
National Union of Journahsts have got
the largest membership in many
States . (Interruptions.  Specially,
they have the largest membership in
Punjab. They have got their branches
all over the country, in West Bengal,
Orissa, Bihar and other States. At
present, their membership is in the

neighbourhood of 1500 ..(Interrup-
tions) Bogus members call other
members bogus . (Interruptions).

My question is what will be the
criteria to determine inclusion of the
representatives of the organized labour,
‘Will it be on the basis of the all India
character of the organisations recog-
nised by the Labour Ministry itself,
or whether it will be' on the member-
ship basis of these oOrganisations?
Because, today the Government is
being accused by one section of the
workers of having a partisan attitude.
This is reported all over. Therefore, 1
want to know what will be the
criteria—whether it will be on the
basis of the membership of the orga-
nisations or it will be on the basis of
all India character of the organisa-
tions—in giving representation to the
Working Journalists on the Wage
Board.

SHRI RAGHUNATHA REDDY: The
requirement of law is that two persons
representing Working  Journalists
must be members of this Committee.
The term ‘Working Journalist’ is de-
fined in the Act itsel. ‘Therefore,
Government will have to take a
decision which persons in this country
who fit the description of Working
Journalists would repsesent the body
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of Working Journalists and such per-
sons will be taken as members.

SHRI A, P. SHARMA: The organi-
sation of Working Journklists has got
its membership also. Will that also be
taken into consideration?

SHRI RAGHUNATHA REDDY: Al
relevant factors which the hon, Mem-
ber has been pleased to mention
would certainly be borne in mind in
coming to a judgment.

SHRI PARIPOORNANAND PAI-
NULI: The hon. Minister has stated
that the small newspapers have not
implemented the First and the Second
Wage Boards Awards, May I know
from the hon. Minister whether he
includes in small newspapers the
Indian Express which, I think, has a
number of mofussili and stringer
correspondents?  Secondly, 1 would
Hke to know whether he gives parity
to those journalists who represent the
proprietors’ interests and whether he
has received any reresentation from
the Working Journalists’ Federation
and if so, what steps he has taken to
meet the demand.

SHRI RAGHUNATHA REDDY:

With respect to the question that has
been put about the Indian Express, I
cannot immediately answer. If the
hon, Member gives me some facts, 1
will verity and tell him.

With respect to representation on
the Wage Board, the Working Journa-
liste' Federation has made it very
clear that they would not be willing
to join the Committee if the National
Union of Journalists is also given

. representation.

SHRI SHYAMNANDAN MISHRA:
Now the Minister cannot edcap8
giving representation to the National
Union of Journalists

SHRI S. M. BANERJEE: Before
putting my question T must congra«
tulate him for his firmness in dealing
with the question....(Interrtiptions).
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BHRI A. P. BHARMA: This is how
“®e is exposing his bogus character,

SHRI SHYAMNANDAN MISHRA:
“The collusion is clear.

MR. SPEAKER: Mr. Banerjee,
‘Why do you expose the Minister?..
{Interruptions). Please ask your
question The Minister is there. Here,
everybody is a Minister.

SHRI S. M. BANERJEE: T would
like to know whether after going
through the recent judgment of the
Supreme Court regarding PTI jour-
nalists, some action will be taken in
this session itself to undo the harm
«done to the PTI employees by the
Supreme Court judgment and whe-
ther this particular Wage Board
which has been appointed or is being
appointed, will also cover the non-
working Journalists because they
have the same problems as the work-
ing Journalists.

SHRI RAGHUNATHA REDDYV:
‘With respect to the question of the
Supreme Court judgment in respect
0! PT! employees, as 1 submitted, 1
do not have a copy of the tull judg-
ment, Unless I go through it, I
cannot indicate what the Government
would like to do.

With respect to the other matter
«of non-working journalists it is under
congideraion of the Government
-whether it would be necessary to
smend the Working Journalists Act
also to facilitate the appointment of
a Wage Board for them also. 1t is
under consideration,

SHRI S. M. BANERJEE: In that
connection, do  not bring in the
‘bogus organjzation.

ot wee wrwy fag SR
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SHR1 RAGHUNATHA REDDY: 1
will have to implement the spirit of
the Act as it is.

SHRI SAMAR GUHA: I want to
know from the hon Minister whether
it 1s known to him that on 6th Au-
gust 1873, according to a  Gazette
Noufication, the Press Council of
India recognizeq the Indian Federa-

tion of Working Journalists, the
National Union of Journalists. the
All India Newsparer Editors’ Con-

ference and the Press Associations as
accredited organizations of the jour-
nalists. If it is so that the Press Coun-
c1l recogmsed the  representative
character of the National Union of
Journalists, I want to know whether
it is a fact that the hon. Minister
when he visited Bhubaneswar on 17th
July, 1973 in & meeting of the journa-
lists categorically asked a question
whether there was any representative
from  National Unijon of Jour-
nalists and whether he categori-
cally said there that he wus
not going to recognise their re-
presentative and whether he also
said that he wanted to dissuade Mr.
Guyral not to attend the meeting,
convened by the National Union of
Journalists and whether it is also a
fact that he wanted to persuade
Shri Sidhartha Shankar Ray not to
open and attend a meeting of West
Bengal National Union of Journalsts
for which' President Giri also sent a
message and lastly I want to know
whether a number of repregentations
were made to the Prime Minister as
well as to the hon. Minister and
whereas the Prime Minister acknow-
ledged and replied to the memoran-
dum of the XNational Journalists
Union bug not a single letier of the
National Journalists' Union was even
acknowledged by the hon. Minister.
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MR. SPEAKER: [Pleage
the question now....

come to

SHRI SAMAR GUHA: I am coming
to the question now. All this shows
that birds of the same feather flock
together, Sir. The hon. Minister s
flochang with the same ccluur,

MR, SPEAKER: Ask a question..

SHRI SAMAR GUHA :It is a ques-
tion of the frcedom of the prais, 1t is
a qucstion of the right of the jour-
nalists whether the recognition given
to Press Council should be taken cog-
nisance of by the hon. Minister or
vot and whether the representation in
the Wage Board should also be taken
cognisance of, even if some  other
person threatens you not (o partici-
pate (Interruptions).

MR. SPEAKER: Order please
Why don’t you allow the Question
Hour to proceed?

SHRI RAGHUNATHAHA REDDY:
A number of representations have
been sent by the National] Union of
Journalists and in the very first sen-
tence of my answer I have pointed
out the position that they had sent
the representation. With regard to
the Fress Council, as per the Press
Council Act, they might have been
nominated. This js one of the consi-
derations that may have to be taken
into account.

SHRI SAMAR GUHA: What about
the other Journalists? I have rajsed
a number of questions. Why the
Munister takes up a partisan aititude?
Let him deny it. I can give you all
the records..

MR SPEAKER: Please sit down,

SHRI SAMAR GUHA: I am not in
favour of the one or the other I am

Ipr fair-play, I am for fair representa-
tion of workers,

MR. SPEAKER: Please sit

d
Shri Mahajan, own
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SHRI SAMAR GUHA: If Minister
takes sides of a certain organisation,
what will happen?

SHRI A. P. SHARMA: He will be-
impartial do not worry.

SHRI SAMAR GUHA: He is &
Mimister of certain political standing.

MR. SPEAKER: What happen to this.
count:y if you do not play the game?

SHRI SAMAR GUHA: He is acting
in a partisan manner, He is deprived
of his right to be a Minister. He
should resign.

MR SPEAKER: Order please, Shri
Mahajan.

SHR VIKRAM MAMAJAN: There
is a lct of confusion over the issue ang
I for one would like the Minister to
give the impression that justice is
being done to all the journalists,
The Wage Board is being appointed
for the benefit of journalists ang not
for the henefit of any individual or
particular union. Therefor, Govern-
ment should not get involved in any
controvergy as to which trade union
should be represented and which
should not be represented. What I
submit jg this, The main object of
the Wage Board is to benefit the
journalists. Therefore, some criteria
shoulg be established which should
be acceptable to all. One of the prin-
ciple is, you defing who is a working
journalist and hold an election.
They should get representation in the
Wage Board. That is ones system.
Or, you should call all the Journa-
lists Unjons and ask them to give a
formula which is acceptable to ali of
them so that a representative chara-
cter of the Wage Board is establish-
ed and you are not accused of partio-
lity. .

Therefore, I want the hon. Minister
to give an assurance in this House
that there woulg be elections and all
the Unions of Journalists will be
given the chance which will be ac~
ceptable to them,
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SHRI RAGHUNATHA REDDY; As
already gubmited, with regard to the
representations, they will be taken
up on merits having regard to all the
considerations which the hon. Mem-
bers have mentioned,

Funds to Andhra Pradesh for
National Programme

*834. SHRI Y. ESWARA REDDY:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased {0
state:

(a) whether Health  Department
of Andhia Pradesh has written. to
the Central Health Muustry for ad-
ditional funds for the  centrally
sponsored  national programme  for
1973-74; and

{b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K
KISKU). (a) Yes, Sir,

(b) A statemeni 1s
the Table of the Sabha.

Statement

The State of Andhra Pradesh was
allocated Rs. 11695 lakhs as cash
assistance and Rs. 18.56 lakhs as as-
sistance in kind for the Centrally
Spousored Health Programmes n
1073-74. The State Govermment re-
presented to the Central Government
on the 12h December, 1973 that they
hed already spent Rs. 118.15 lakhs up
to 31st October, 1973 and that their
anticipated requirement for 1873-74
waz Rs, 280.76 lakhs. Again by their
letter of 23rq February 1074 the State
Government indicated that they had
incurred an expendifure of about Re.
148.20 lakhs by the end of December,
1078 and wanted sanction of additional
funds to the extent of Rs. 150.52 lakhs
80 a8 to reach their estimated require-
ment of Rs. 280.70 lakhs, In March
1074, the Finance Department of the
Government of Andhra Pradesh wrote
- to the Finance Ministry enclosing the
detalls of expenditure incurved in res-

laad  on
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pect of all Centrally Sponsored Sche-
mes In the vaiius sectors. A part of
this related to medica} and public
health sector. In this letter they ingdi-
cated that their total anticipateq ex-.
penditure in the medical and public
health secto: would be Rs, 133 51 lukhs.
The Actual Central assistance released
i_‘or 197374 amounts to Rs, 116.75 lakhs
In cash and Rs. 27.33 lakhs in the
form of material and equipment
totalling Rs. 144.08 lakhs.

This is a provisional amount which
has been released to the State Gov-
ernment and the actual expenditure
incurred by the State Government in
accordance with the prescribed pat=-
tern in resnect of all the Centrally
Sponsored Programme in the Health
sector would be reimbursed to  the
State Government afte; receipt of the
final accounts preﬁmed by them

SHRI Y. ESWARA REDDY: In
tire Jtatement laid on the Table of the
Hoitse the State Government in De-
cember, 1973 anticipated a certain ex-
penditure whereas in their letter in
March 1974 to the Finance Ministry
they have given a different figure of
anticipated expenditure, Their estl-
mated requirement is Rs, 280 lakhs
whereas in their lotter to the Finance
Department they bave given  the
anticipated expenditure as Rs. 130
lakhs, How do you explain this?
There seems to be some confusion,

SHRI A. K. KISKU: In the mat-
ter of accounts there cannot be any
confusion whatsoever, The Centrally
sponsored schemes are on the basis
of an approved pattern. In this parti-
cular case of Andhra Pradesh, we
have given an assurance already that
after scrutiny of the accounts what-
ever be their dues that will surely
be given tp them.

SHRI Y. ESWARA REDDY: My
second question is: whether the
Government will give an assurance
that they are prepared to reimburse
the expenditure incurred by the
State Government.
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SHRI A K. KISKU: As I have al-

ready stated, if it is within the bud-

get, we shall surely reimburse it.

SHRI M., RAM GOPAL REDDY:
Sir, the Minister said that after the
scrutiny of the accounts, the funds
will be released. I want to know how
much time he will take for the scruti-
ny of the accounts.

SHRI A. K. KISKU: Tuis will arise
after this year.

MR. SPEAKER: He says that the
account was for the year 1973-74.
The question will arise after  this
year only.

Fagerness of American Team to colla-
borate in research en Coal Energy
\
*835. SHRI DHL%NKAR:
SHRI RAMAVATAR SHAS.
TRI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether ap, American Team has
made study of India’s resources of coal
and has showpn eagerness to collabo-
rate in the research for better use of
thig source of energy;

(b) if so, the salient features of the
report of this study: and

(c) the action taken on this report?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) and (c). Do not arise.

SHRI DHAMANKAR: A Team of
8cientists recently reported that it is
cheaper to generate electricity by us-
ing atomic energy than using coal.
That coal thus saved can be diverted
to other useful purpose. What is the
reaction of the Government to the sug-
gestion made by the Scientists?

SHRI SUBODH HANSDA: I have
glready said ‘No’ in 'my original ans-
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wer to your question regarding the
study by an Americap Team hav
made a study of India’s resources ‘l:g
submitted a report. This body ig the
representative of the International
Bank for Reconstruction and Develop-
ment. That body has made certain
recommendations and the same are
being lookeq into.

SHRI DHAMANKAR: May I know
whether greater utilisation of coal to
replace oi] was emphagised by the
American Petroleum Insti‘ute? If so,
what is the reaction of the Govern-
ment to this?

SHRI SUBODH HANSDA: There is
no such proposal before us. Because
of so much of price rise, the pattern of
production of coal, might have to be
changed during the Fifth Five Year
Plan.
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SHR1I SUBODH HANSDA. The
Planning Commission has already set
up a study group to look into this
problem Because of the present eco-
nomic position, the Planning Com-
mission has already set up some stuly
groups to look into the details of the
coal industry.

SHRI VASANT SATHE: Are Gov»
ermrment aware that an eminent scien-
tist in thig field, who has now left Indie
and gone probably to Chile, the other
day said in an interview on TV that
there was great prospect of having
petroleum products includi-n' erude oil
from coal and modern techniques were
available evep within the country to
utilise coat for this purpose. May I
know what steps Government are tak-
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ing to make full and proper utilisation
of coal and whether we have enough
coal for this purpose? And what are
the immediate prospects in the near
future?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
This question relates to an overall en-
quiry or examination of the question
of coal mining industry by an inter-
national body. There was no Ameri-
can involved in it, bul a representative
of the International Bank for Recons-
truction and Development, Mr. Rhodes
did come here and examine the entire
question. 1 must say that some of the
recommendations made by this repre-
sentative were atiractive and worth
considering. As regards some of them
we do not think that they are worth
much because we consider we have
gone into this question of the coal
mining industry very thoroughly. So
far as the question of conversion of
coal into synthetic products such as
oil and others is concerned, wa possess
substantial technical know-how, but
the economic of this from place to
place and according to the size of the
plant is still not vet finally decided.
‘So, we have not vet been able to find
out a solution regarding the economics
of it. There are many technical pro-
blems like logistics etc. involved in ft.

As regards Dr. Lahiri, he is of the
view that coaj synthesis is a practical
proposition. We do not differ from
him. It ig a practical positon, but the
economics has got to be considered
carefully.

Mini Steel Plands with Indigenous
Machinery

*837. SHRI RAJDEO SINGH: WwWill
the Minister of STEEL AND MINES
be pleased to state whether Mini Steel
Plants proposed io be set up will be
equipped with machinery fabricated
indigenously?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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(SHRI SUKHDEV PRASAD): The
main items of equipment required for
the “Minj Steel Plants” are electric
arc furnaces, transformers, cranes and
auxibiary equipment, all of which are
manufactureq within the country.

SHRI RAJDEO SINGH: May I know
whether besides electric are fuinaces,
transformers, cranes and auxiliary
equipment, there will be no other part
of machinery, big or small to be includ-
ed in or calleg mini steel plants?
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SHRI RAJDEO SINGH: Sir, yoy
can see the question yourself and you
have heard the answer also, The ans-
wer is not clear. I want a clear and
specific answer to my question.

SHRI SUKHDEO PRASAD: I would

request the hon. Member to repeat his
question,

MR. SPEAKER: He says that the
hon. Minister may better see the ques-
tion more clearly, and he says that it
has not been replied to.

SHRI RAJDEO SINGH: 1 want to
know whether besides electric arc fur-
naces, transformers, cranes and auxi-
liary equipment, there will be no other
part of machinery, big or small, to be
included in minj steel plants.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
The main items are as mentioned by
my hon. colleague. I do not think
there is any other important item
worth mentioning. But if there are
any, the hon. member might draw our
attention to therm. and Government will
consider it.

SHRI HARI KISHORE SINGH; In
UP, perticularly because of shortage
of electricity, Govertiment is not able
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to supply electricity for establishing
mini steel plants in Balia (Eastern
UP). What is the position? Will the
Minstry take up the matter with the
UP Government?

SHRI K. D. MALAVIYA: Yes, it is
unfortunately a fact that due to acute
shortage of power in UP, many of the
mini steel plants which have already
been installed are not able to start
production. We are actively engaged
in trying to fing out a solution to the
problem of supply of more power, and
as soon as the UP Government is in a
position to supply more power, we
will see that ‘hey are started.

SHRI B. V NAIK: As a comple-
mentary to the aquestion asked by
Sh-i tiari Kishore S.ugh, may I know
whether 1n those area, where there is
an abundance of power, where there is
ray material, particularly in the west
coast—not becaus, I come from there
—as I said, where there is abundance
of cheap hydro-elec'ric power, the
cheape=t in Asia, 3 F per unit, 3 pack-
age scheme would be made available
or a libera' lict~sing of thege mini
steel plants will take place? Will such
areas be surveyed., identified and
located and made known where a

large number of mini steel plants
couly come into operation?
SHRI K. D. MALAVIYA: [ am

thankful to the hon member for hav-
ing made that poutive suggestion.
Government are already taking a very-
liberal view of setting up mini steel
plants whose economic and other viabi-
lity are assured It is not only a ques-
tion of power but also availability of
scrap. The scrap available i35 not uni-
form, although in the western part it
is somewhat better in certain pockets.
So if there is any particular region
where minj steel plants ceuld econo-
mically ang from other points of view
he purposefully set up, surely Govern-
ment will consider it.

SHKI SAMAR GUHA: You are
allowng export of iron scrap,

SHRI K. D. MALAVIYA: No.
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Compulsory Collection of Union Mem-
bership Fee in Assam Tea Gardens

*838. SHRI NOOQRUL HUDA. Wil
the Minis'er of LABOUR be pleased
to state:

(a) whether ihere is a system of col-
lecting union membership fee conpul-
sorily by the man.gement of Assam
Tea Gardens; and

(b) if so, the steps Government
propose to stop this practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b).
Information 1s being collec'eq from
the Stale Government and it wil} be
laid on the Table of the ilouss.

SHRI NOORUL HUDA: I only hope
Government do not take an unduly
long time in collecting the information
and laying it on the Table. Never-
theless, the information which we have
received is that for the last 15 or 20
years the INTUC—uffiliated Cha Sra-
mik Union has been getting the thumbp
impression of the employees concern-
ed and submitting it to the respective
tea garden managements for deduction
of Union fees from thelr regular
wages. This practice has been going
on for a long time. Would the Minis-
ter admit or deny that this kind of
compulsory, almost forcible, deduction
of Union membership fees ig » very
bad, unfair and pernicious practice
and mililates against every form of
damocratie trade union rules nmd re-
gulations?

SHRI BALGOVIND VERMA: We
are not in a position to confirm the
allegation made by the honm, member,
If he submitg guch information to us,
we will get it checkeq up by the
State Government,

§HRI DINEN BHATTACHARYYA:
This question wag tabled 21 days ago
It is strange the Government ceuld
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not collect the information., Assam
is not outside our countiry,

SHRI JYOTIRMOY BOSU: They

do not want to.

SHRI NOORUL HUDA: There was
a Parliamentary Joint Committee on
plantation labour which vigited Assam
in the month of November, Is it a
fact that during their discussions with
the Labour Commissioner of Assam
these facts came to light and the
Labour Commissioner admitted that
this kind of unfair trade umion prac-
tices were going in several areas
in Assam, in about 100-150 tea gar-
dens of Assam?

SHRI BALGOVIND VERMA: It has
not been brought to our notice. If the
hon. Member gives us separate notice,
I shall try to collect information.

SHRI JYOTIRMOY BOSU: Is this
the way to answer questions? 21 days
notice s given Even for the second
supplementary they give a reply which
means nothing at all. Is it why we
labour so much? He must give infor-
mation at leart why details could not
be collected within 21 days 1Is it
because INTUC, 1t is their own party
union and you want to shield it?
(Interruptions).

MR SPEAKER. The point of the
hon Members iv that inspite of 21
days’ notice, information is not forth-
coming I have taken note of it and
I shall ask the Minister to expedite
it

SHRI BIREN DUTT: May I know
whether any agreement has been en-
teted 1nto by INTUC unions with the
_management for not paying the bonus,
against the law?

SHR!I BALGOVIND VERMA: Un-
less information is passed on to us,
we do not know anything about it.

SHRI B K DASCHOWDHURY:
Having regard to the fact that this is
san  allegation against the INTUC
unions in the Assam tea gardens and
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also that in almost all the Assam
tea gardens INTUC labour umion is
working, and also having regard to the
fact that/this sort of allegation does
not compel the Government to collect
information, may I know whether any
such complaint was ever sent to the
hon Mmister or the Government of
India? If so the details thereof; if
not, let them say so.

SHRI BALGOVIND VERMA: We
have not received any such complaint
so far.., ., (Interruptions).

SHRI DINESH CHANDRA GO-
SWAMI: Sir, m view of the fact that
in a Union, the question ag to how
the payment is to be made, is a matter
between the members of the Union
and the persons who run the Union,
has the Government any authority to
interfere in the matter?

SHRI RAGHUNATHA REDDY: Sir,
about the question of prevailing prac-
tice, we have requested the State Gov-
ernment to let us know, After the
information s known about the pre-
vailing practice, 1f any. then, we will
look 1nto 1t, how fa; 1t is in conformity
with the practice.

SHORT NOTICE QUESTION

Deposits of Non-Ferrous Metalg near
Darjeeling

+
12 SHRI BIRENDER SINGH RAO
MALIK-
SHRI MUKHTIAR SINGH
MALIK:

Will the Mmister of STEEL AND
MINES be pleaced to etate:

ta) whether 1ich deporits of non-
ferrous metals have been located by
Geolopists in Himalayan Shelf near
Darjeeling recently;

(b) 1if so the details of the depos:ts
found; and

(c) the time by which work on this
15 likely fo be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.
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(b) During the recent investigations
by Geological Survey of India,‘a lead-
zing deposit 1 to 10 metre thick within
a 200 metre wide zone and extending
over an aggregate length of 3.5 km.
has been discovered in Garubathan
area of the Darjeeling district, West
Bengal. The reserve is estimated at
around 4 million tonnes with 3 to 10
per cent combind lead and zinc, down
t ¢ 1 p* ¢t 170 r~otres The inves-
tigationsg is still 1n progress.

(¢) Conclusions with regard to the
yeserves, qualily and comercial via-
bality of the deposits can be arrived
at only after necessary investigations
for the same have been comyleted
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SHRI BIRENDER SINGH RAO: Sir,
the hon Minister has given specifica-
tions about the quality of the mines.
In view of the shortage of non-ferrous
metals, would he be pleased to say
when was this discovered and why,
so far, no decision could be taken to
know whether it was possible to ex-
ploit these deposits commercially? I
had asked specifically, by what time,
wotk on thig is likely to be started.
He has given a very vague answer,
Woald he be pleased to clarify? Se-
condly, the Himalayan ghelf 15 one
continuous shelf from Punjab to As-
sam 1 would hike to know, whether
this Incation was a chance discovery
or was It a resuit of any systematic
geological survey all along the Hima-
layan shelf” It it was a sysiematic
geological survey, I would like to
know, whether any other discoveries
have been made in other areas and
if so, where and of what kind?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA): It
is indeed correct to say that non-fer-
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rous metals are very important for us

.to discover and we should do more

search and investigations, which we
are doing as a matter of fact. The
preliminary survey has indicated all
these possibilities. In the four deeps
of Himalayas, we are intensely eear-
ching for the minerals right from
Kashmir to Darjeeling area. We have
discovered these areas which are of
interest to us. Drilling is being under-
taken, and 1 suppose, detailed drilling
will also have tp be undertaken. We
are not losing any time. We hope
that within g year or two, say by 1976
or 1977, we will be able to complete
the investigations, qualitatively and
quantitatively,  Only thereafter, we
can start considering the question of
any commerclal exploitation.

SHRI BIRENDER SINGH RAO:
What 1s the percentage of mineral
found 1 the deposits? Why is i1t not
possible for the experts to make an
assessment as to whether this is of
good quality? Secondly, my question
has not been answered. I wanted to
know whether the work of the Geolo-
gical Survey is going on and, if so,
mm what other placegs and whether
they have made any attempts by way
of drilling to find out some type of
ore in other places. Then, when was
this survey started?

SHRI K, D. MALAVIYA: 1 have
already sarxd that there iz extensive
survey being made by the Geological
Survey of India. It is not the last
programme to be undertaken in this
connection. After the Geological Sur-
vey of India have done preliminary
work, then and then alome, they get
into intensive investigations. If we
find some good quality ore at one
puint, at one place, in a small manner,
it 1, not sufficient for us to justify an
extensive laying out of schemes.
Therefore, it is bound to take some
more time. Ag I said, in a couple of
years' time we shall be able to know
whether large-scale exploitation of
these mineral resources is a practical
proposition or not.
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SHR! BIRENDER SINGH RAO: Was
it a chance discovery or drilling hds
taken place in other areas also?

SHRI K D MALAVIYA: 1 have
repeatedly answered this question put
by the hon. Member that we are try-
ing systematically through the Geolo~
gical Survey of India to search for big
minerals right from Kashmir ¢o Dar-
jeeling 1If this answer has not satis-
fled him, I really fee] sorty for lum

SHRT BIRENDER SINGH RAO: It
was a chance discovery
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SHRI C. C GOHAIN: In view of
the hon. Minister’s reply just now
that the survey work is being done
in the Darjeeling area, I_come to the
conclusion that the Government is not
going to do survey work to find
minerals beyond Darjeeling to Megha-
laya, m the Himalayan ranges, inclu-
ding NEFA. I want to know whether
the Government is going to do survey
work mn this area and, if so, by what
time the survey work will be comp-
leted

SHRI K D MALAVIYA: I accept
the suggestion of the hon Member. I
presume, here and there, the surveys
are going on beyond Darjeeling also.
I will give the information to the hon.
Member.

SHRI B K DASCHOWDHURY: I
have been referring about it to the
hon Mmister's Department during
his predecessors time since 1968, In
1969, 1 remember, when Dr. Triguna
Sen was incharge of the Ministry of
Petroleum and Chemicals and the
Depaitment of Mines and Metals, while
1 1eferred to it, he agsumed me that
the survey will be made. Then, I
referred to him that one survey was
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made in the year 1911; another survey
was made in the year 1823 and the
Chief Engineer, Waterways, Irrigation
and Nuvigation, Mr. Griffith made a
compiehensive report that apart from
large deposits of copper, lead and zinc,
there are also other minerals, like,
dolomite and graphite.

In 1072, in reply to Unstarred Q.
No. 699 dated 4th May, 1972, the then
Minister of Steel and Mines, late Mr,
Mohan Kumarmangalam, said:

“,..The first phase of ten years
Plan (1969-79) of Geological
Survey of India, in progress,
includes systematic geological
mopping and Preliminary
mineral investigation in 1250
sq. km. agrea in Darjeeling and
Jalpaigwii  districts and de-
tailed investigation for dolo-
mite ang graphite in Jalpai-
guri and Darjeeling districts’

I would like to know from the hon.
Anster whether it is still under the
coniemplation of the Government to
tu'vey rot only 3.5 »q. km, area as
mentioned in the reply but also in
1250 sq. km. area in Darjeeling and
Jajpaiguri and whether the Govern-
ment has also a report that apart from
deposits of lead, copper and zine, there
are large deposits of dolomite and
grlaphlte which are very costly mine-
1als.
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SHRI SAMAR GUHA: 1 want to
know feom the hon. Minister what is
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the precise nature of the ore, zinc, lead
or copper, and whether graphite is
also available there. I{ pgraphite is
there, it will be very good bacaude
graphite is very valuable for automic
energy. Now it is available only in
Ceylon and Russia and nowhere else.
Why should it take two or three years
to know whether the mineral deposit
is of an exploitable nature. The esi-
mation of hundreds of specimens of
mineralg can be done in a week in a
laboratory. Why should it take two
or three years? I want to know how
quickly we can do this.

SHRI K. D. MALAVIYA: We shall
try to be as quick as possible. So far
as the details of graphite are concern-
ed, 1 am not able to give the informa-
tion. Occurrences of copper, lead,
zinc and dolamite have been discover-
ed in Darjeeling and Jalpaiguri. With
regard to graphile, I will require
notice to answer that.

SHRI SAMAR GUHA: What is the
nature of the ore?

SHRI K. D. MALAVIYA:
no informution.

I have
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Family Planning Centres in Gujarat
State

*832. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Wil the Minister of HEALTH AND
FAMILY PLANNING be plessed to
staie:

(a) the number of family planmng
centres functioning in Gujorat State,
District-wise; and

(b) the number of family Planning
Centres likclv te be opened during the
Fifth Ycar Plan in Gujarat State?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
BINGH): (a) There are 250 Main
Rural Family Welfare Planning Cen-
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tres. 1786 Sub-centres,
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151  Urban

Family Welfare Planning Centres and
8 Post-Partum Centres in Gujarat
State.

A statement showing District-wise

break-up of Centres is
“Table of the Sabha.

laid on the
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(b) During the Fifth Five Year Plan,
under the Minimum Needs Programme
which is placed under the States’ Sec-
tor, 184 Sub-centres are likely to be
opened and also under the Post-partum
Programme 13 Post Partum Centres

are expected to be opened.

Sl. Name of the District Mamn Rural Suh-C:ntees Urban No. of hns-
No. Centres Centres mt‘:anl:ler Post.
Progrumme

31 Ahemdabad 10 93 38 3

2  Amrel . 34 66 1

3  Banskhanta 12 109 3

4 Baroda . 16 119 14 2

5  Blhvanagar 14 9t 10

6 Broach . 14 86 5

7 Bular . 18 109 1

3 Dangs 2 12

9  Jamnagar 10 65 10 X

10 Junagarh 18 14 3

11 Gandhunagar 2 12 1

12 Kwira 19 167 10

13 Kutch . . 9 63 4

14 Mehsana 19 159 7

1§ Panchamshls . . 23 154 7

16 Rajkot® . 14 90 13 r

17 Sabarkhantha . 13 109 s

18 Surat . . 18 114 12 t

19 Surendranagsr 10 60 4

State Total :. 250 1786 151 8

508 L§-—g
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Profit maximisation by H S. L, and
SAIL.

*833 SHRI J. K. CHANDRAPFAN:
Will the Mimster of STEEL AND
MINES be pleased to state:

(a) whether a large body of top
managers of HSL and SAIL fa-
vour Piofit maximisation to *how how
well the purbhe -ector steel plants are
performing,

ib) whether Government propose to
follow the study made by the Harvard
University for the Profit maximisation
which helped West American steel
majors to register very substantial
imptovements,

(¢) 1 view of this, what is the mo-
tivation for the public sector steel
plants-profits or production; and

(d) the policy if the Pubhc Sector
Steel Plants?

THE MINISTER OF STEEL AND
MINES (SHRI K D MALAVIYA):
(a) No, Sir.

(b) In the abeence of precise de-
tails of the study in question, no com-
ments are possible

(¢) and (d) Broadly <peaking, the
policy of the public sector steel plants
is to make optimum use of their re-
sources (capital, personnel and mana-
gement skills etc). to maximise pro-
duction, to ensure a reasonahle return
on mvestment and generation of re-
sources for further devclopment and
to minimise production cost consistent
with quality so as to :upply goods to
consumers at reascnable prices

Incentive {o Units running at more
than rated capacity

*836 SHRI LUTFAL HAQUE: wWill
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the units running above the
rated capacity under the Ministry;-and
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(b) whether any incentive will bhe
given to these units?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRIT. A. PAl: (a)
None, although every effort is bewng
made to reach the rated capacity as
early as possible. However some of the
individual units of the BHEL. have
shown full utilisation

(b) Incentive for incieaseqd produc~
tion are provided

Charter of Demands by Hindustan

Construction workers union, Ialdia,
West Bengal
*839 SHRI JYOTIRMOY BOSU:

Wilt  the Minister
pleased to state*

of LABOUR be

(a) whether hLie 18 aware that the
Hindustan Constiuction Workeis Um-
on, Halia (West Bengal) had submit-
ted a 24point chaiter of demands to the
Project Manager of the Company on
the 30th January, 1974,

(b) if so, the demands of the Union;
and

(c) the action, if any, taken by his
Ministry on the same?

THE MINISTER OF LABOUR
(SHR1 RAGUNATHA REDDY): (a)
Yes, Su

{t) A copy of the union’s charter
of demands 15 laid on the Table of the
House [Placed in Library. See No.
LT-6828{74]

(e) All categories of workers under
the Hindustan Construction company
Limited, Haldia Project and under the
persons who had been awarded cont-
racts by the Company were given in
increase in wages by Rs. 15 per month
by notifications under Rule 119 of
Defence of India Rules, In the case
of the direct employees of the com-
pany, the above increase is subject to
subsequent adjustment in terms of the
Award of the National Industrial Tri-
bunal set up on December 1, 1978. So
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far 38 other demands listed in the
charter of demands go, concihation
pioceedings by the State Industiial
Relations Machinery are reported to be
in progress.

Agriculture Labour Cells

*840, SHRI SAKTI KUMAR SAR-
KAR Will the Muster of LABOUR
be pleased to state:

{a) the broad ocutlines of the actvy
ties of the Agrnculture Labour Cell.
during the Fourth Five Year Plan pe
riod, and

(b) the names of the members of
this cell of the mnustry?

THE MINISTER OF LABOUR
(SHRT RAGHUNATHA REDDY) (a)
and h) A Standing Committee on
Agneultural Labour has been con titu-
ted tr advice the Agncultur~! Labou
Cell 1n the Ministiy of Labour on th
pr¢blems of agrieultural ''bh m A
copy of the letter giving the composi-
tijon and terms of reference of the
Committee is placed on the Table of
the House [Placed m Library See No
LT-6829 74]

Workers renrcded Jobless in  Salem
Steel Plant

*341 SHRI S A MURUGANAN-
THAM

SHRI M KALYANASUNDA-
RAM

Will the Minister of LABOUR be
pleased to state:

(a) whether 7,000 workers engaged
n levelling the site for the Salem
Steel Plant have been rendered job-
less, and

(b) if so, the reasons therefor?

THE MINISTER OF LABOUR
(SHRI RAGUNATHA REDDY): (a)
and (b) Information is being collect-
ed and it will be laid on the Table of
the House.
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Coke reguirement for Fifth Plap
period

*842 SHRI S N SINGH DEO: will
the Minister of STEELL AND MINES
be pleased to state:

(a) whether @ Commitltee has been
set up for est'miting the requirement
of coke duiing the Fifth Plan period,

(h) if o, the date of formation of
the Committee and the names of mem-
bers of the Committee;

(¢) the numbcr of tumes the com-
mittce met and the waymr decisions
taken, and

(d) the total coke that was avail-
able during the last plan period?

THE MINISTER
MINES (SHRI X D MALAVIYA)
ta) and (b) A Commttee to assess
the requiiements of hard coke of diffe.
rent qinility by diflerent tyvpes of in-
dustiies was set up on 26th Qctober,
1973 with the followin g as the Mem-
bers

OF STEEL AND

1 Shn Banamali Sen
Chief f the Coke Ovens,
Bhart Coking Coal Limated

2 Shit K K Ray,
Metallurgical & Engg Consultant-
(I Ltd

(¢) The first meeting of the Com-
mittee was held between 15th and 17th
November 1978 Theieafter the Mem-
bers of the Committee visited different
hard coke consuming centres in the
various States during December. 1973
and February, 1974 The Committee
submatted its report on 28 March 1974,

(d) The total production of hard
coke during the fiist 4 years of the
4th Plan and tor the period April-
December 1973, was of the order of
84 mullion tonnes. This excludes the
production in the Coke Ovens ¢ ptive
to the steel plants.
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Management of Steel Mills

*843. SHRI NIHAR LASKAR:
SHRI TARUN GOGOI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a study published by
the National Productivily Council has
stated that the relative poor perfor-
mances of the public sector steel mills
in the countrr have been attributed
partly to the faulty planning and
management of the mills;

(b) the other points mentioned in
the report of the National Productivity
Council; and

(¢) the steps taken in this regard”

THE MINISTER OF STEEL AND
MINES (SHRI K D. MALAVIYA):
(a) The study attributes the rela-
tive poor performance of the public
sector steel plants to a variety of
Teasons. Part of these, according to
the report, have their origin in avoid-
akle factors like faulty planing and
management

(b) As far as the relative poor
performance of the public sector steel
mills is concerned, the study mentions
factors like higher dross block per
tonne of end products. non-availabi-
lity of basic inputs of required quantity
and quality and, to some extent, lack
of adequate transport facilities and so
on, Further, a continuous expansion
of capacity in these mills, dictated more
by the needs of the economy than by
technical feasibilities, without ensur-
ing utilisation of capacity has accord-
ing to the study, resulted in a serious
drain on capital productivity

(c) The report has been received
only recently. It will have to ‘be
examined how far the conclusions are
acceptable and the suggestions con-
tajned therein can be implemented
with advantage.

APRIL 25, 1974

Written Answers 4o

Leave and other Benefits to Mine
Workers '

*844. SHRI G. Y. KRISHNAN:
SHRI GAJADHAR MAJHI:

Will the Minister of LABOUR be
pleased to state:

(a) whether there ig any proposal
under *h, consideration of Govern-
ment for the benefit of the mine wor-
kers and employees to avail of the
leave and other benefits given to the
other State and Central Government
servants; and

.

(b) if so, the broad outlineg thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). No such proposal is under
consideration of Government. How-
ever, relevant labnur laws provide
for leave,. provident fund, bonus,
maternity and medical benefits, educa-
tiona] and housing facilities, gratuity,
family pension and life assurance bene-
fits to persons employeq in a mine.

Reports of Chines, Criticism of US A.
and U.S.S.R, for Naval Operations in
Indian Ocean

*845. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether tue attention of Gov-
ernment has heen drawn to a press re-
port on 28th March, 1974 circulated
by Hsinhua, the official Chinese news
agency, critising U.S.A. and Russia
for intensification of naval operations
in the Indian Ocean;

(b) whether the report accused
Russia and U.S A for “scrambling for
hegemony in the Indian Ocean” dis-
guising themselves “as defendera of
the security of the region”; and

(¢) the reaction of Government

thereto?
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THE MINISTER OF EXTERNAL
A¥FFAIRS (SHRI SWARAN SINGH):
() and (b). Government have seen
a Hsinhua press report dated 27th
March, 1974, stating, amongst other
things, thal “today, the scrambling for
hegemeny in .he Indian Ocean bet-
ween the two su;er powers—the U.S.A.
and the Soviet Union—hag become
ever fiercer thus seriously jeopardising
the peace and security in this area”.

(¢) Government’s policy regarding
the Indian Ocean is well-known and
has beeyp repeatedly enunciated It is
our view that any such rivalry and
competition of the big powers would
create tensions and thus threaten
peace and security of the area

Restrictions on Retired Commissioned
Officers for taking up Private Services

*846. SHRI SHANKER RAO
SAVANT: Will the Minister of DE-
FENCE be pleased to state: ~

(a) whether there are any restric-
tions on the retired Commissioned
Officers from the three branches of De-
fence Scrvices taking up private em-
ployment ei‘her in India or abroad;
and

(b) if so, the outlines thereof?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM)' (a) and
(b)Y In accordance with the Instruec-
tions issued in 1963, and revised in
1974, an officer of the Army, the Navy,
or the Air Force. irrespective of the
type of Commission helq by him, who
fs granted apy pension, gratuity or
other henefit in respect of hisjher ser-
vice in the Army, the Navy or the Air
Force, or who is likely to reccive any
pension, gratuity or other benefit, shall
obtain the permission of the President
before accepting any employment un-
der a Government outside India, or in
an International organisation, of which
India is not g member, at any time
after his service in the Army, the
Navy, or the Air Force, has ceased.
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2. In accordance withy the same Ins-
tructions, ap officer of the rank of
Colonel and above ipn the Army (and
equivalent ranks m the Navy and the
Air Force), who is granted a pension,
gra‘uity or other benefit in respect of
hisiher service in the Army, the Navy,
or the Air Force, or who is likely to
recelve any pension, gratuity or other
benefit, shall also obtain such permis-
s10n prior to accepting employment be-
fore the expiry of two years from the
date of his retirement, in *he follow-
ing cases'—

(1) Commercial employment in a
private undertaking,

(iiy Employment in a c¢iv.l post un-
der the Central or 5 State
Gnvernment, or a Union Ter-
ritory Administration|Govern-
ment or a post under a Body
Cripora‘e owneq or conirolled
bv Government i{f the officer
has been allowed to retire
prematurely, at his her own
request The term “retire pre~
maturely” will exclude retire-
ment in the normaj  course
after enmpletion of standara
service  prescribed  for i
rank, or invalldment o=
grounds of IT-health or physi-
cal disabili‘y The term will
also exclude cases where due
to personal reasons, ihe offi-
cers proceeding on normal re-
tirement, are allowed to retire
a few davs earlier (not ex-
ceeding one month) tha, the
due date.

Agreement rcgarding setting up of
Heavy Industries with Hungarian
Collaboration

*g47. SHRI NAWAL KISHORE
SHARMA. Wil} the Minis'er of
HEAVY INDUSTRY he vleased to
state:

(a) whether an agreement between
Governments of India and Hungary
has been reached recently for setting
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up heavy industries in India with the
collabot atiyy of that country; and

(b) if so, the miamn features of the
agreement anqg the industries to be set

up?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI): (a) No,
S,

(b) Docs not artse.

Ipstructions to States for Checking
Food Adulteration

*348. SHRI VEKARIA: Will the M-
nister of HEALTIHI AND FAMILY
PLLANNING he plcased to state.

(a) whether Central Governmeni
have given msttuctions to State Gov-
crnments to check adulteration in fcod
articles, and

(b) the names of the States which
have implemented them?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b} Yes, Sir. It
has been urged on all Sta‘es to give
this problem the highest priority

Allotment of Land to Baba Saheb
Ambedkar Memorial Society, Mhow
(M.P)

"849. SHRI AMBESH: Will the Mi-
nister of DEFENCE be pleased to
state:

(a) whether Baba Saheb Ambedkar
Memorial Society, Mhow (M.P.) Regd.
No. 2917, Office at 21/15, South T. T.
Nagar, Bhopal, had applied to his De.
partment to get 150’ x 150° lang . for
the Memorial of Dr. Ambedkar on the
16th August, 1971, where Dr. Ambed-
kar was born; and .

ab(b) §£ a:, the reasons due which the
ove land has not been allotteg to th
above suciety so far? . ¢
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THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI J. B,

PATNAIK): (a) Yes, Sir.

(b) The land was offered in Janu-
ary 1473 to the Bahy Saheb Ambedkar
Memorial Sociely, Mhow, on lease, in
perpetuity, iree of rent on payment of
premium at market rate. This is in
conformity with the accepted policy
of Govermmen! 1n such cases. But
the offer has not been accepted by
the Society, who are not prepared to
pay the price.

Diversion of Pig Irop to Maharashira
and Gujarat

*850 SHRI R. S PANDEY. Will
the Minister of STEEL AND MINES

be pleaseq to state:

(a) whether pig iron mcant for ex-
port to Sovict Unjon has been diverted
to Maaarashtra and Gujarat, and

(b) if so, the quantum thereof and
the reasons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI K D MALAVIYA):
(ay and (b). In view of the shortage
1n the country, no new export commit-
'ments are being made for p1g iron till
domestic supply improves Export of
pig irop even against olg commitments
are being deferred to the extent feasi-
ble A quan‘ity of about 300,000 ton-
nes may spillover to 1974-75 out of
the commitments for shipment by
March, 1974. This additional quantity
is not specifically earmarked for any
state but adds to the over all avail-
ability.

Manufacture of Oil Rigs by BH.EL.

8085. SHRI S. A. MURUGANAN-
THAM:

SHRI RAGHUNANDANLAL
BHATIA:

Will the Minister of HEAVY ll\:f-
DUSTRY be pleased to state:

(a) whether the Chairman of
Bharat Heavy Electricals hag conveyed
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the feasibility of manufacturing oil
rigs iy, India;

(b) whether Bharat Heavy Electri-
cals will be in charge of the project to
manufacture oil rigs; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (c).
Bharat Heavy Electricals Limited
which had been assoviated with the
Indian Mission that went abroad re-
cently to secure the supply of deep
driling ol ngs had explorcd the
question of obtaining the know-how
for the progressive manufacture of oil
rigs in India They have obgerved
that it should be possible to manu-
tacture such oils rigs by pooling the
facilities available with the different
units under the Ministry of Heavy
Industry, Considering that an cffective
engineering and coordination team
will be required to deal with the total
problem of the manufactwe of rigs in
Indic  after obtaiming appropriate
know-how, 1t hag been considered de-
sirable to entrust this overall responsi-
bility to BHEL for oiganising the
manufacturc of oil rugs taking full
advantage of the facilities available
with them and the other manufactur-
ing units in the country.

Workers Representation in Manage-
ment of HM.T, Unit, Kalamassery

8086. SHRI C. JANARDHANAN,

Wil the Minister of HEAVY
INDUSTRY be pleased to state:

(8) whether Government propose
to set up a Committee with represen-
tatives of warkers’ Unions on Board
of Directors of the HMT. unit in
. Kalamassery to discuss the various
problems concerning the functioning
of the factory; and

(b) 12 0, the main festures thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No, Sir.

(b) Does not arise.

NCDC Project in Madhya Pradesh

8087. SHRI RANA BAHADUR
SINGH:

Will the Minister of STEEL AND
MINES be pleas.d to state:

(a) whether many NCDC projects
running in the State of Madhya Pra-
desh regularly tall behind in their
payment of royalty—deaq rent—sur-
face rent to the State Government;

(b) whether in some cases the State
authorities had to resort to ordering
the attachment of assets and suspen-
sion of works; and

{c) if so, the stepg being taken to
obviate such unpleasant occurrences?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(¢) The information is being collected
and will be laid on the Table of the
House.
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Capacity and Produétion of Power
Generation Equipment by BHEL

8093 SHRI VAYALAR RAVI. Will
the Mimister of HEAVY INDUSTRY
be pleased to state.

(2) whether Bharat Heavy Electn-
cals Limiteq 1s producing heavy
equipments of powe; generation, and

(b) if so, the capacity of the equip-
ment in million KW and expected
yearly production?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR! DALBIR SINGH): (a) Yes, Sir

(by The capacity on attuanment of
full production will be of the order of
45 millon KW The production n
16973-74 was of the order of 21 million
KW which 18 expected to go upto 29
million KW in 1974-75.

Seiting up of TWo Heavy Industry
Units

8094. SHRI WM. KATHAMUTHU:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:
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(a) whether Government have de-
cided to initiate work for setting up
twp heavy industry units in 1974.75;
and

(b) if so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): The Gov-
ernment have ihcluded in the Central
Fifth Five Year Plan Pio)ects a trans-
tormer tactory io be set up by the
turat Heavy Electricals Limited
(BHEIL.) and a new Heavy Machine
Bulding Project

(h) The Transformer Factory s to
Le <t up near Jhansi for the manu-
facture of power tiansformer, special
itrausformers and nstiument  trans-
formers  This project would be im-
plemented by utilising the skills and
capabithities  developed within the
BHEL 1teelf With the setting up of
this factorv 1t 1s expceted that the
manufactute of transformers would
be rationaliced as between the facili-
ties available at Bhopal and those
that would be set up at the new loca-
tion,

As for the new Heary Ma hine
Building Project, the ne d for it has
been cstablished as per a survey of
capacity and prtential of heavy engi-
necting units eng2ged in the produe-
tion of heavy met:liurgical equipment
that was recent'y carried out by the
National Industrial  Developmient
Corpoiation at the instance of Gov-
ernment Government have imtiated
action for the preparation of the
fcasibiity study for setting up this
project during the Fifth Five Year
Plan.

Coal Supply by Pipe Lines

8085 SHRI M KATHAMUTHU:
SHRI D. D. DESAI:

Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether Government propose to
supply coal by pipe lines to large load
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centres for Consumer-based power
plants; ang

(b) if so, the ©broad outlines
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The possibility of having pipe-
line {transportation of coal 15 under
study.

Change in Shop Hours in Delhi

8056 SHRI SUKHDEO PRASAD

VERMA: Will the
LABOUR be pleased to state:

(a) whether the closing hours of
shops 1n the Union Terrifory of Dell
have beep changed with effect from
ithe 30th March, 1974; and

(b) if so, the reasons therefor and
how far the desireg results are likely
10 be achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) The
opening and closing hours of Shops
have been changed t¢ 830 AM. and
8.30 P.M, respectively in the Umon
Territory of Delhy w.ef 2-4-1974 and
not w.ef. 30-3-1974

(b) The timings have been changed
to meet the situation created by
shortage of electricity in the larger
public interest. This step, it 13 hoped.
will enable the Administration to con-
serve some amount of electricity.

/nadequate Medical Facilities in Gole
Market Dispensary, Neyw Delhi

8097. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING

be pleaseg to state:

(a) whether Government are aware
dhat medical facilities in the Gole
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Market dispensary in New Delhi are
Quite inadequate due tb the large
number of multi-storey Government
flats in Sectors ‘D’ and ‘E’ which bave
come up in and around Gole Market
Areas; angd

(b) it so, the steps Government
propose to take to increase the
strength of doctors and medical facili~
ties in the dispensary?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) Medical facilities in the
Gole Market dispensary are adequate.

(b) Does not arise.

Import oy Scrap and Export of
Structaralg

8098 SARDAR SWARAN SINGH
SOKHLI Wil the Mimster of STEEL
AND ANINES be pleased to state |

I‘

(a) whether Government are going
to 1mport scrap from abroad;

(b) whether Government are going
to cxport structurals manufactured

out of it;

(c) the names of countries from
whom the ‘scrap’ would be imported
and the foreign exchange involved in
it; ang

(d) the particulars of structurals
Government propose to export to
foreign countries and the foreign ex-
change to be earned?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) Import of scrap is allowed under
the Import Trade Control Policy
through Metal Scrap Trading Corpora-
tion (a Public Sector Undertaking).

(b) to (c). There is a scheme under
consideration for import of ferrous
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scrap and export of rolled products.
The requirement of foreign exchange
and oths, cunnected details would be
known only after the scheme has been
finalised and the response it receives

Global Racket in Human Blood in
Foreign Pharmacentical Companies

8099. SHRI D. D DESAL
SHRI INDRAJIT GUPTA.

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the total number of {foreign
pharmaceutical companies operating in
India;

(b) whetner these companies run
150 mulhon dollar <lobal racket in
humap bloog and extending their
operations in India; and

(¢) if s0, whether any probe
been made into this matter?

has

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) The information is be-
ing collected and will be laid on the
Table of the Sabha in due course.

*(b) and (c) No evidence eslablish-
ing the involvement of foreign phar-
maceutical companies operating ir
India in a global racket in human
blood has so far come to (he notice
of the Government,
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Proposal

to create Regional Gas
rids

8101, SHRIS A MURUGANAN-
THAM: Will the Minister of STEEL
AND MINIES be pleased to state:

(a) whether therz 1s a proposal
under consideration of Government
for the creation of regional “gas
grids”; and .

(b) if so0,
thereof?

the salient features

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). A techno-economic study
for coal gasification, including exa-
mination of alternative technologies
ang locations, is being carried out by
8 working group set up by the Plan-
ning Commission for the purpase,
The question of constructing a re-
gional gas grid will arise orly after
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the report of the working group is

received by the Government.

Verificatio, of Records of Dr.

Bhagwan Das Memorial Trust

8102, SHRI AMBESH Will the Mi-
nister of HEALTH AND FAMILY
PLANNING be pleased to refer to Un-
starred Question No 3692 on the 25th
Apnl, 1972 and state; )

(a) whether the word: “en return
from India Dr G-yecdo * Jk  away
all the record .nd boows with him”
were used op thie bavis of treatment
of Shri Kumar Pal, the General
Secretary of Dr Bhagwan Das Me-
morial Trust oz afte; verification fiom

Dr Gayeedo; and

(b) whetha:  Government propose
to verify the fact from Dr Gayeedo?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU). (a) The words “on return
fiom India Dr Gaveedo tock away
all the records and bhooks with him"”
were used on the hasis of statement
of Shri Kumar Pal Gencera} Secre-
tary of Dr Bhagwan Dass Memorial
Trust

(b) No, Sir.

Setting up of PoWer Generation and
Structurals in Malaysia and Singapore

8103. SHRI R S. PANDEY:
SHRI RAM PRAKASH:

Will the Minister of HEAVY IN.
DUSTRY be pleased to state:

(a) whether Government propose
to assist ip the setting up of 3 num-
ter of projects in power generation
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and structurals in Malaysia
Singapore; and

an@

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b). Tuere are good prospects for
technical cooperation with these
countries in setting up turn-key pro-
jects in sectors like power, structural
fabiication, cement anq sugar plants,
there 1s also scope for rendering con-
sultancy services for specific projects
ang mn setting up joint ventures.
Govetnment propose to pursue these
prospects The question af export of
power gcneration and other engineer-
g cquipment 15 also being actively
pursued.

Visit by Prime Minister of Bangladesh

8104 SHRI INDRAJIT GUPTA:
Wil the Mimister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the subjects discussed with the
Prime Minister of Bangladesh during
tue recent visit to India; and

(b) whether India and Bangladrsh
agreed to take a common stand m the
tripartite talks with Pakistan?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH):
{ay The Prime Minister of Bangla-
desh stopped over in Delhi for a day
while returming from WMoscow to
Dacca This was not an official visit
and only completely informal conver-
sations gn matters of mutual concern
were held betweep the two Prime
Ministers.

(b) The Prime Minis‘er of Bangla-
desh arrived in Delhli on the 10th
April, 1974, a day after the tripartite
talks were concluded.
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Import of Diesel Generating Sets

8105. SHRI RAM BHAGAT PAS.
WAN:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Government propose
to permit the import of diesel gene-
rating sets in the country: and

(b) if 50 the reasuns for such a
decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHRI DALBIR SINGH): (1) At pre-
sent, there is no proposal to permut
the import of diesel generating sets
in the country

(b) Does not arise
Wire units in West Bengal

8106, SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether in West Bengal a new
wire unit would start production
soon;

(b) the number of new umts which
have come up in West Bengal recent-
1y;

(¢) the employment potentialities
of these new industries; and

(d) the number of industries work-
ing at present: and the number out
of them closed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SURODH HANSDA): (a) to
(d). The information is being col-
lected and will be laid on the Table
of _thc Hom4

VAISAKHA 5, 1896 (SAKA)

Written Answers 8

Resettiement of Persong in Nicobar
Island

8107. SHRI RANA BAHADUR
SINGH: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) the number of familieg residing
at present, community-wise, in the
Island of Nicobar;

(b) the number of families resettled
there during the last 2 years; and

(c) the criteria Government have
adopted for resettling persons jp the
Nicobar Island?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUFI'LY AND RE-
HABILITATION (SHRI G VENKAT-

SWAMY) (a) According to 1971
census. the community-wise popula-
tion in Car Nicobar and Non-Cowrie
Tehstls m the Nicobar Group of
Islands was
1. Christian 16173
2 Hindus 2656
3 Muslims 552
4 Sikhs 412
5 Other religions 1129
6 Religion not stated 743

(b) and (c¢). The reset‘lement pro-
gramme is confined to Great Nicobar
and Katchal Islands in the Nicobar
group of Islands

Having regard to the location of
Great Nicobar, families of ex-service-
men are being resettlement there.
The allotment of land for 100 fami-
lies inducted in Great Nitobar in
1969-70 was completed in 1972 Be-
sides these, another 100 families have
beep inducted in the Island and are
in the process of being resettled
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As regards Katchal, the objective
18 to reseftle repatriates from Shri
Lanka in thc rubber planiation which
has been starieq in the Island, in view
of the background of the repatriates.
The total number of iamilies of Sri
Lanka repatriates on the plantation
is 9, of which two were mducted ear-
lier and 7 in the last two years.
Other vacancies in the  plantation
have so far been filled by local rec-
ruitment of labourcrs. Degending on
the financial provision that may be
available for further planting, the in-
tention is to utilise the future vacan-
cies, to the maximum extent possi-
ble, for the resettlement of repat-
riates from Sri Lanka.

Annual Examination by U.P.S.C,
Recruitment of Doctors

for

9108 SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether tlie Union Public Ser-
vice Commission has docided {o hald
an annual examination for recruit-
ment of doctors; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) No.

(b) Does not arise

Indian Aid for Reconstruction and De-
velopment of Egypt

8109. SHRI TARUN GOGOI:
SHRI R. V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAINS be pleased to state:

(a) whether India has offered aid
for reconstruction and development of
Egypt as reported in the press;

APRIL 25, 1974
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(b) if so, the nature of aid offered;
and

(c) when the aid
given?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). No, Sir. But we have
offered, subject to the needs and re-
quirements of Egyptian sccnomy, our
coopetation in ti.e Economic ang tech-
nical fields for Eg+vptian Keconstrue-
tion Programme.

is likely to be

(c} Does not arise.

Manufacture of sophisticateg to war-
ships

8110 SHRI SHRIKISHAN MODI:
SHRI P GANGADER;

Will the Mmister of DEFENCE

be pleased to state:

(a) whether Government ate faving
difficulties in  building sophis ticated
warships; and

(b)Y if so, the nature of the d.fficul-
ties?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN T7IE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) angd (b).
In so far as the skilled manpower
and yard infra-structure are concern-
ed, India now has the capacity, by
and large, to build warships. How-
ever, there is still need for foreign
technical assistance by way (f naval
design and manufacturing know.-how,
anq such assistance is mnot always
readily available. In the case of
certain types of warships, the quan~
tum of the Indian Navy’s require-
ments may not justify the additional
outlay on capital, plant and machinery
or other facilities which may be re-
au'red. Occasionally, uncertainty as
to availability of particular items and
delay in the receipt of both jmpoerted
and indigenous items has to be faced
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in the indigenous construction of
such warships. In addition, absence
of a highly developed infrastructure
regquired for indigenous production of
machinery, equipmen‘s and fitlings to,
stringen{ naval standards and sgecar-
city of trained personnel are tome of
the other major difficulties,
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Setting up of coljaboration projects in
West Aslan Countries

8114, DR KARNI SINGH: Will the
Minister of EXTERNAL  AFFAIRS
be pleased to state:

(a) whether Government propose to
set up a Special Coordinating Cell to
achieve quick results in foreign trade
and economic links with West Asian
oil producing countries and to get a
foothold in these countries before it
is too late;

(b) tf so, by what time it is likely
to be done; and

(c) whethey it ig also proposed to
get up collaboration projects in these
countries and if so, the names of those
industries?
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THE MINISTER OF STA1E IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) The Economic Division in the Mi-
nistry of External Affairs is respon-
sitle for coordinating with the various
technical Ministries of the Govern-
ment of India and wi‘h our Missions
abroad to promote trade, economic
.and technical cooperation with all
countries including West Asian oil
rrcducing countries.

(b) Does not arise.

(c) A number of proposals in
fields like oi] refinerics, fertilisers,
steel, textiles, cement, paper & pulp,
aluminia & aluminium ecte for colla-
‘boration with some of the oil pro-
ducing countries of West Asia, are
being processed
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Memoranda submitteg by Citizens'
Central Council re: Checking Adul-
teration of Food and Drugs

811, SHRI SAMAR GUHA: Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether the (itizens’ Central
Council, Rashtrapati Bhawan, Delhi,
submitted several memoranda to the
Government for strict measures for
checking adulteration o* food and
drugs;

(b) if so, the main points outlined
therein;

(c) whether these memoranda sug~
gested amendments of “Prevention of
Food Adulteration Act, 1854”; and

(d) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) Yes.

(b) The main points outlined there-

in are as follows:—

Food: - !

1. Whole-time food inspectors
may be appointed in important lo-
calities and in aress where the
complaints about food adulteration
are persistant and serious
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2. Supervisory arrangements may
Be tightened ups

8. Local Government officials
may be directed by administrative
orders to act as witnesses when cal-
dh: upon by the food inspectors to

s,

4, More Public Analysts may be
appointed

8. It may be made compulsory for
retallers to obtain a warranty from
manufacturers or distributors for
any food stuff sold by them

8. Emphasis should be on action
against the producer, manufacturer
and digteibutor and at points where
aduiteration actually takes place

7. Delay should be avoided at
every stage 1n imilating action in
conducting tesis and sendmg test
reports, in launching prosecutions
and m tnals.

8 'The possibility of introducing
summary trials for offences nvolv-
ing food adulteration may be con-
Mdered.

9. Courls may be moved to give
severe pumshments, seeping in
view the minimum provided in the
Act.

10 Selected Police Officers not be-
low the rank of Sub-Inspector may
be given training m this work and
then authorised to take action un-
der the Prevention of Food Adulte-
ration Act like Food Inspec‘ors. As
a sefeguard it may be laid down
administratively that they should
take action only on the bams of
writte, complaints by consumers
or purchasers

11. Special Units may be e-tablish-
ed in the State CID to deal with
those cases of food adulteration
which are herious ang important or
which have inter-district or inter-
state remifications. Food Inspectors
Mt“:r permanently attached to
ﬁ ts or alternstively some

4 Inspectors might be earmurk-
ed whose services could be re-
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quisitioned by these special units
whenever required,

12. Arrangements should be made

for suitable contact and liaisoh™bet-
ween the Police and the State
Health Authorities controlling #his
work.

13 In rural areas the possibility
of Panchayats being associateq with
the work or of being entrusted with
some responmbility mn this sphere,
may be considered,

14. Assistance of voluntary orga-
nisations shoulg be enlisted to help
the State authonties in this work
and te secure the co-operation and
support of the people

15 The people should be educated

about the hazards of adulteration
ang about the provisions of the
laws relating to adulteration and
about the role of citizens in combat-
ing adulteration.

Drugs:

1. An Intelligence Cell should be
get up &t the State CILD. for col-
lecting information about places
and premises where spurious drugs
are prepared.

2 The enforcement machinery

should be strengthened to make it
more effective

3. Rewards should be offered to
the public for supplying informa-
tion relating to spurioug drugs.

4 Old containers should be des-
troyed or so mutilated a@ to make
them unusable for fake products.

5. Premises of small licensed ma-~
nufacturers of drugs shoulq be ins-

-pected more often.

8, Dispensaries run by medical
practitioners should be inspected.

7. Medical Practitioners should be
adeedtobeonlheirgmdinthe
maiter of purchasing drugs from
agents who visit their shops.
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Medical practitioners should
promptly give information when-
ever they have occasion to suspect
the genuineness of any drug.

9. Non-qualified persons should
be prevented from carrying out
practice.

10. Government storage depots and
large hospitals which inake bulk
purchases of drugs should be Hable
1o periodic inspections.

11. Punishment for offences relat-
ing to spurious drugs should be
more deterent under the Drugs and
Cosmetics Alct.

(c) Yes.

(d) The recommendations made by
the Citizens' Central Council and
other proposals for amendment to the
Prevention of Food Adulteration Act,
1954 have been considered and a draft
Bill to amend the Prevention of Food
Adulteration Act is proposed to be
introduced in the Parliament soon.

Bangiadesh Ordinances on Properties
left behind by Mimorities

8118. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

() whether the attention of Gov-
ernment has been drawn to the re-
port about promulgation of two Ordi-
vances by the President of Bangla-
desh regarding the properties left
behind by the minorities who migrat-
ed fto India during the Pakistani’'s re-
gime,

(by whether these Ordinances are
likely to affect the basis of earler
understandings between India and
Pakistan;

(c) whether the issues of proper~
ties of migrants left in Bangladesh
and Indie are proposed to he resolv-
ed through negotiations between the
two countries; and

APRIL 25, 1974
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(d) if so, the steps proposed by
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government's attention, has beext
drawn to two recent Ordinances, both
dated the 23rd March, 1974.

(b) to (d). The Ordinances are under
examination, The effect of the ordi-
nances and action that might be re-
quired can be determined only after
such examination is completed.

Expansion programme of Hindustan
Motors

8120. SHRI PRIYA RANJAN DAS

MUNSI: Will the Minister of HEAVY
INDUSTRY be pleased to state whe-
ther M/s. Hindustan Motors Limited

got any expansion programme Spprov-
ed through his Ministry recently.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): No, Sir.

T & gart afgat wr ™ cew

8121. sy WY WTW wT@T: ¥IT
gy Het ag v AT g e fin

(%) = swawrfty gumw &
waiw & foq 2w & fafiww wii & aaré
wf garé afeedt v @ ww Ifew
suadi g g ;

(@) ®r % w-ww Wi
ferw % fom fawifrar ol 7 OO
g Ivgrr Ay fem o ey § ; st

(w) afy gt & xo¥ W WO
§ otc It fmfer & gue & g
war wdanfy ¥y wr oy & ?



ﬁ Writhen Annwers VAISAKHA 8, 1896 (SAKA)

o it (uft weraltane o) : (v )%
). wig ¥r qarw 1071 #
“osgfiy 3 i & forg arframaper ¥ ey
O ey gart o7 w1 frari fiear
a1 X8 g€ 98 Wy o T Wi iy
* W g N gy v
fota figar arar @1 W . g <a-Ta
et fem ar

Asian Power Summit

8122, SHRI B. V. NAIK:

Will the Minister of EXTERNAL
AFTAIRS be pleased to state:

(a) whether an Asian Power Sum-
it is likely to take place in the near
future; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF EXWERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
() Government are not aware of any

such proposal.
(b) Does not arise.
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Take-over of Aluminium Corporation
of Indita

8124 SHRI SAMAR MUKHERJEE:

Will the Minister of STEEL AND
MINES be pleasod to stae:

(a) whether Government have re-
ceived any memorandum from Calcutty
Employees’ Association of Aluminium
Corporation of India, Limited, Jeykay-
nager, West Bengal demanding the
take-over of this company by Govern-
ment;

(b) whether any assurance has been
given by the Minister to take over
this company during the last session;

(c) the current position of the said
company; and

) (d) the steps Government have
taken to meet the Employees demand?
THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUKHDEV PRASAD): (a)
Yes, Sir.

(b) to (d). It was indicated by the
Minister that, it the Company was not
willing to improve, Government
would not hesitate to take it over un-
der the Industries (Development &
Regulation) Act. The fessibility of
reviving the operations of the Com-
pany is under examination of the
Government. The Company is atill
under lock-out.

Shortfall in Production of Printing
and Die-casting Machinery by HMT

81t26, SHRI K. MALLANA: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether the value of printing
machinery produced

by the Hindustan Machine Tools Fac-
tory in November, 1973 wus Rs. 10
lakhs ageinst a target of Ra. 62 lakhs

and the main reason for the shoxtfall
has been reported to be the non-
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availability of the imported compo-
nents in time; and

(b) the achievements against the
targets fixed during last two yecars?

THE DEPUTY MINISTER IN THE
MINISTER OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The
target for the production of printing
and die-casting machinery in Novem-
ber 1973 was Rs 34 lakhs, Ag against
that, the production was Rs. 10 lakhs.
The chief reasons for the shortfall
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Plagtic Injection Mo

werg delay in the receipt of im-
ported components from the collabo-
rators as well as delay in the supply
of requisite castings by indigengus
manufacturers So far as Printihg
Machines are concermed, difficulties
were experienced in the initial loca-
tion of indigenoug sources for compo-
nents and creation of machine shdp
and assembly capacities.

(b) The actual production of these
items for the last two yearg is as

m the production of Die Casting & follows-
(Rs 1n Lakhs )
1973-74 1972-73
Target Prodn.* Target Prodn.*
Die Cas and Plastic Injccuon Mould-
ing Machines, . . 110 78 80 82
Pnnting Machines e e 68 53 ) 25 *
*Provisional figures.
aqw #N § yenfea fadsht R Supply of Pig Iron to Industrial
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Amgelation of Batala (Punjah)

8128 SHRI "MOHINDER sman
GILL:
SHRI DHAMANKAR:

Will the Mumster of STEEL AND
MINES be pleased to state:

(a) whether the industrial associa~
tions of Batala (Punjab) have re-
quested HSL to rush promsed gupply
of pig iron ana also to carry over the
backlog to the next guarter in view
of the critical shortage; smd

(b) if so, the action taken on this
1equest?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Re-
presentations have been received from
several unite in Batala for uriedt
supply of pig irom and alsc to com-
plete supply against backlog.
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(b) In the context of shortage of
i iron which hadl developed ‘in the
country from April, 1078, pig iron 18
being distributed mainly on the basis
gf. the off-take of the foundries during
1972-73 with some weightage being
given to the requirements of the
priority sectors, such as the cast iron
‘spun pipe manufacturers, Railway
sleeper manufacturers, Government
Departments, Public Sector undertak-
isge and export-oriented industries.
A Committee has glso been get up to
lay down suitable guidelines for dis-
tribution of the available supply of
pig iron. The requests of the units
have been forwarded for consideration
to the aforesaid Committee.

H.B81. Stockyarg at Jabbalpur and
Gwallor

4129, SHRI CHANDULAL, CHAN-
DRAKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Madhya Pradesh Gov-
ernment have requested Hindustan
Steel Limited to open stockyard at
Jabbalpur and Gwalior many times;
and

(b) if s0, the reasons for not deing
s0?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
{b) Madhya Pradesh Government
requested the Ministry of Steel and
Mines to consider the opening of atock-
'yards at Jabbalpur anq Gwalior. They
were informed that in Madhya Pra-
desh two siockyards were already
functioning at Indore and Bhilai and
‘unless the overall availability impro.
ves and consequently the main pro-
ducers are in & position to divert a
greater percentage of material for
supply through stockyards, adding
more stockyards would only accentu-
ate the problem. However, the Steel
Authority of India Limited is consider-
ing the question of increasing the
number of stockyards in the country
in & phased manmer.:

Supply of Benzeme from Bhilal Sgcel
Plant tq MP.

8130. SHR] CHANDULAL CHAN-
DRAKAR; Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Bhilai Steel Plant had
promiged to supply 5,200 tonnes of
Benzene every year for the develop-
ment of industry in Madhya Pradesh;

(b) whether in spite of repeated re-
quests of Madhya Pradesh Govern-
ment, Bhilai Steel Plant has declined
to supply Benzene to the industries
based on Benzene; and

(c) if s0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a). Yes
Sir, but the actual quantity, accord-
ing to Bhilai Steel Plant’s records, is
5,100 tonnes of Benzene to prospective
investors of Madhya Pradesh.

(b) No Sir

(¢) Does not arise.

Allotment of Stainless Steel to

States

3131. SHRI G Y KRISHNAN: Will
the Minister of STEEL AND MINES

(a) the names of States and the
quantity of stainless steel alloited by
Union Government during 1073-73;
and

(b) the criteria adopted by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINBS
(SHRI SUBODT HANSDA): (a) to
(b), The information is being collect-
ed and will be laid on the Table of
the House.
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Production of Aluminiom by Hindu.
stan Aluminium Corporation

8132, SHRI RAMSAHAI PANDEY:

SHRI RAM PRAKASH:

Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether Hindustan Aluminium

Corporation have stopped production

" of gluminjium due to stoppage of
power by Uttar Pradesh; and

(b) if so, the remedial measures

proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No, Sir

(b) Does not arise

ATA W g & fog I
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Amount earmarked for Health Centres
and Family Planning Centres for
Gujarat State fer 1974-75

8135 SHRI ARVIND M. PATEL:
SHR1 VEKARIA:

‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state the total amount earmarked for
the Health Centres and Family Plann-
ing Centres in Gujarat State District-
wise for the year 1874-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): In the Annual Plan for the
year 1974-75 an outlay of Rs, 185 lakhs
has been made for the various Health
programmes in respect of Gujarat. Of
this an wmount of Re. 100 lakhs is
earmarked for:—

(a) establishment of one Primary
Health Centre for each Community
Development Block:

(b) establishment of one sub-
Cenire for every 10.000 of population;

VAISAKHA 5, 1806 (SAKA)
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{(c) making up of deficiency in
buildings including residential quar-
ters of the existing Primary Health
Centres and sub-Centres;

(d) provision of drugs at the scale
of Rs. 12,000 per annum for each
Primary Health Centre and Rs. 2,000
per annum for each sub-Centre; and

(e) upgradation of one in every 4
Primary Health Centres to the status
of 30-bed rural hospital with specia-
lised services in surgery, medicine,
obstetrics, gynaecology and anaesthe.
s1a

The cential assistance for Family
Planning is provided to ghe State Gov-
ernment for gifferent schemeg includ-
mg Family Planning Centres for the
State as a whole and not district or
Centre-wise. The distribution 2
funds to the States and districts iz
made by the Stale Government. Thz
allocation for Family Planning work
in respect of Gu)arat is yet to b2
decided.

Steel priority Commitiee allocation of
Steel to Andhra Pradesh

8136 SHRI Y ESWARA REDDY:
Will the Ministey of STEEL, AND
MINES be pleased to state:

(a) whether Steel Priority Com-
mittee makes allocation every quarter
to different States;

(b) if so, whether quarterly allo-
cation made to Andhra Pradesh is of
the order of 3000 to 4000 tonnes;

(¢) whether the State Government
have asked for more of allocation of
nteel as the steel-consuming units in
the State are more than 2000 in num-
ber, excluding those sponsored under
self-employment schemes; and

{(d) in view of the request, what
is Government's decision on it?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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(SHII SUBODH HANSDA): (a) to
(d) Under the present system of
JQistribution of steel, there i no State-
wise allocation Despatcheg from the
Mam Steel Producers are regulated
by the Steel Priority Commuttee. affer
taking into account the availability
in a particular period the end.use
for which the steel 1s required and
the competing demands. The alloca-
1jons used to be made on a quarterly
but will in future be On a half-yearly
basis

Re-rolling #iilils in Andhra Pradesh

8137. SHRI Y. ESWARA REDDY:
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) whether 37 re-rolling mills in
Andhra Pradesh have an aggregate
re-rollable capacity of 1,35,000 tonnes
per annum;

(b) 1if so, whether Re-rolling mills
in the State have been suffering bad-
ly for want uf raw materials; and

{¢) in view of this scarcity, Whether
Government have decided to increase
the quota of re-rollable scrap of the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
mnformation 15 being collected and
will be laid on the Table of the House

(b) and (c) Theie is a general
shortage of billets and other re-roll-
able materials required by the re-
rolling mills in the country Any
increase 1 the allocation for one
State would mean reduction in the
allocation for other States and so,
there is no proposal at present to
increase the quota of re-rollable scrap
for Andhra Pradesh,
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Tapping of virgin coal-bearing areas
by private sector

8138. SHRI DHAMANKAR:
DR. KARNI SINGH;

Will the Munster of STEEL AND
MINES pe pleased to state:

(a) whether the erstwhile colliery
owners have represented to Govern-
ment to make suitable adjustments in
its coal policy so as to allow the
puvate sector to tap virgin coal-
bearing areas in the country:; and

(b i¢ B0, the action taken on their
representation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANSDA): (a) No,
Sir.

(b) Does not arise,

Increase in prices of steel objected to
by steel consuming Ministries

8139 SHRI RHAMANKAR-
SHRI MOHINDER SINGH
GILL:

Will the Minister of STEEL AND
MINES be pleased to state whether be
15 finding it difficult to increase the
prices of steel hecause of objections
from other Mirustries consuming steel
and also from the Ministry of Fin-
ance”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): No,
Sir

Disiribution of Tracters to Sinies and
their manufacturing cost asd seliteg
price

8140. SHRI LUTPAL HAQUE: will

the Minister of HEAVY INDUSTRY
be pleased to state-
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(a) the distribution of tractors to
the States, State-wise during the last
three years; and

(b) the manufacturing cost of trac-
tors and the prices at which they
are sold at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Distri-
bution of agricultural tractors is not
Statewise but through authorised
dealers.

(b) The information regarding the
manufacturing cost of tractors cannot
be divulged. The present selling
prices of the various makes of trac-
tors are given below:—

Name of the Model of Tractor  Selling
Price

Dtiranon
AR
(in rupees)
1. Hindustan (35 HP) . 28,930
2. INT-B-275/276 (3sHP) 289,30*
3. MF-1035 (35 HP) 28,930
4. Bscort—335(35 HP) 28,930°
s. Escort—3036 (35 HP) 28,930
6. INT-434 (44 HD 32,560
7. Ford—3000 (46 HIP) 39,155
8. Zetor—2511 (25 HP) 23,650
9. Eicher (265 HP) 27,720
10. Swaraj-724 (236 HP) 27,720
11, Hindustan (50 HP) . 39,155
12. Pittie—go00 (37-HP). 28,930

*If the tractor is not fitted with
Automatic Depth control device,
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the selling price will be only Rs.

27,720,
(Selling price includes Dealer's
commission of Rs, 1000/- and the

excise duty @ of 10 per cent,

Employeey in Heavy Industrial Units
in West Bengal

8141. HAJI LUTFAL HAQUE: will
the Minister of HEAVY INDUSTRY
be pleased to state the total number
of employees in the Heavy Industrial
unjts in West Bengal, unit-wise and
their category-wise break-up together
with respective pay scales?

THE DEPUTY MINISTER IN THE
MINISTRY OF HRAVY INDUSTRY
(SHRI DALBIR SINGH): There are
only two units of the Ministry of
Heavy Industty in West Bengal,
namely, the Mining and Allied Machi-
nery Corporation, Durgapur and Jes-
sop & Co.. Calcutta. A statement
showing unit-wise & category-wise
break-up of their employess together
with their respeotive pay scales is
laad on the Table of the House.

{Placed in Library See No. LT-
6830/741.

Loss of Property in Indo-Pak War

of 197t in Ganganagar District,
Rajasthan

8142. SHRI SHIVNATH SINGH:
Will the  Minister of DEFENCE
be pleased to state:

(a) the total loss of cattle and
other property because of the Indo-
Pak, conflict 1n 197! in Ganganagar
Dust.ict w1 Rajasinan and how many
families have suffered;

(L) what amount has been sanc-
tioned for this loss as compensation
and out of this how much has been
paid; and

(c) the reasons for the non-pay-
ment 6f compensation 8o fa* and by
what time it will be fully paid?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
total loss in Ganganagar District asses-
sed by the Rajasthan Government
comes to Rs. 28,401/- and the number
of persons affected is 1044,

(b) and (c). The total amount of
funds placed at the disposal of the
State Govern'ment is Rs. 126 lakhs out
of which they are reported to have
spent Rs. 114 lakhs, including the
maintenance grant to the affected
population on their return to thewr
villages, a crop compensation of
Rs, 2,04220/- in Ganganagar District.
The State Government are continuing
to make payments for the aforesaid

10sses,

Provision of staff znd vehicle to
Asgigtant Labour Commissioner,
Assam

8143. SHR1 NOORUL HUDA: Will
the Minister of LABOUR be p.eased

to state:

(a) whether the Assistant Labour
Commussioner of Assam has no vehi-
cle and personnel to visit the wide
spread areas of Assam;

(b) whether the cases referred to
are not attended to for a long time;

(¢) the States and Territories
covered by this officer; and

(d) what steps Government propose
to take fo strenfthen the office and
provide vehicle and other amenities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) No vehi-
cle is exclusively provided for Assist-
ant Labour Commissioner (C) Gau-
hati. A jeep, however, is provided
while he visits Upper Assam and
undertakes tours as and when requir-
ed The sanctioned strength of the
office of the Assistant Labour Com-
missioner (C) Gauhati is 1 UDC, 1
Steno, 1 LDC and 2 peons, which is
the normal strength of such offices.
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(b) Generally the cases are attend-
ed to promptly.

(c) The States and the Union Terri-
tories covered are (1) Assam (2)
Meghalaya (3) Nagaland (4) Manipur
(5) Tripura (6) Arunachal Pradesh
and (7) Mizoram.

(d) Assistant Labour Commissioner
(C) Gauhati has also been included
in the list of field officers who are to
be provided with jeeps during the
current financial year.

Coal Production

4145. SHRI JYOTIRMOY BOSU:
Will the Muuster of STEEL AND
MINES be pleased to state:

(a) the main features of the emer-
gency programme for 1aising coal
production to 95 mullion tons during
1974-75 from the present level of 79
mllion tons. and

(b) why coal production is lagging
behind at the moment”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA). (a) and
(b) In order to meet the growing
demand for coal. especially in thn
context of the current oil crisia the
production 13 proposed to be stepped
up from the current estimated level
of about 78 million tonnes to 95 mil-
lion tonnes in 1974-75 The increased
production is to be achieved by inten.
sive working of the open cast and the
‘mechanised minesg in the Central and
Western Divisiong of Coal Mines
Authority Ltd.. re-opening of cloged
mines, introduction of seven-day
working and four-shift working in-
stead of three shifts to be put into
practice wherever possible in consul-
tation with the trade uniong ete. Even
though the production of coal in 1973«
74 was higher then that in any pre-
vious year, there is a shortfall as
compared to the Féurth Plan target
mainly on account of the lck of in-
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vestment by the previous mine owners
which has handicepped rapid deve-
Jopment of the coal mines, shortage
of wagons, inadequate supply of
explogsives and the power shortage
experiencad in the eastern region in
the beginning of the current year.

EPPF. dues with Tea Plantations in
West Bengal and Tripura

8146. SHRI SAKTI KUMAR
SARKAR

SHRI HUKAM CHAND
KACHWAL

‘Will the Minister
be pleased to state:

of LABOUR

(a) the number of tea plantations
in West Bengal and Tripura against
whom provident fund dues are out-
standing at present; and

(b) the amount outstanding against
each of them and the measures being
taken by the State Governments to
realise thig amount from these planta-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The information 1s being collected by
the Provident Fund Authorities and
will be laid o nthe Table of Sabha in
due course,

‘Workers laig oft due to power short-
age and shortage of raw materials in
West Bengal in 1971 and 1972

8147. SHRI SAKT] KUMAR SAR-
KAR: Will the Minister of LABOUR
be pleased to state:

(2) the names of the units in West
Bengal where the workers were laid
off due to power shortage during 1071
and 1973, Unit-wise;

<b) the number of workers involv-
ed, in lay-off and the mumber of
man-days lost during the ssid period
and
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(c) the number of units closed due
to shortage of raw materials during
the said period in the State, the num-
ber of workers involved in these
units and the number of man-days
lost? .

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (¢).
Information is being collected.

Welfaré of Agricultaral Labourers

8148, SHRI SAKTI KUMAR
, SARKAR,;
SHRI MULKI RAJ SAINI:

Will the Minister of LABOUR
be pleased to state:

(a) the number of agricultural
labour in the country during the last
three years, State-wise;

(b) the major welfare schemes se
far approved by Government for the
welfare of agricultural labourerg in
the country State-wise and the imple-
mentation of these schemes up-to-
date. scheme-wise;

(¢ whether any specific proposal
has been received from West Bengal
for the welfare of agricultural
labourer in the State; and

(d» if so, the main points of the

proposal and the reaction of Govern- *

ment thereto?

THE DEPUTY MINISTER IN THR
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (d).
The requisite information is being
collecteq and will be laid on the Table
of the Sabha in due course.

Use of DIR. in labeur disputes im
Wost Beagal

8149. SHRI SAKTI KUMAR SAR-
KAR: Wil the Minister of LABOUR
be pleased to state the number of
times Defence of India Rules have
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West Bengal in the

Ween used in last three

bour disputes during the
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) Infomrfatmn
{ bemng collected and will be laid on
the Table of the House

Nen-availability of Blood Plasma_l’lant
in Calenita Government Hospital

8150 SHRI S N, SINGH DEO will
the Mmster of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether in the Metropolitan
City of Calcutta Government Hospitals
do not have the blood plasma plant
which 18 very necessary for treatment
of a Cancer patient;

(b) 1f 80, the reasons for not taking
adequate steps to equip the Cancer
centres in Calcutta with this essential
equipment; and

(c) whether other Cancer centres 11
the country are also suffering uke-
wise; and 1f so, the reasons therefor
and the stepg being taken by Govern-
ment to procure and instal the sume
m each centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU) (a) to (¢} The oty of
'Calcutta doeg have a plasma plant in
{he Central Blood Bank There 15 no
need for plasma 1n cancer cases and
hence there is no need to procurs om
mstal machines

Supply of gtainless steel to West
Bengal

. 8151. SHRI S N SINGH DEO Will
, the Minister of STEEL AND MINES
be pleased to state:
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(a) the gquantity of stainless 1
given to the production units mlild
othe; units in West Bengal during the
Tast three years, year-wise;

(b) the total productian of steel
article comnsumed by the indigenous
market and exported from West
Bengal;

(c) whether any incentive has been
given to the producers; if so, the broad
outlines thereof, unit-wise; and

(d) the quantity of atainless steel
required by the State and the quantity
suppbed by the Centre during the last
thiee years”

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d) The information 1s being collect-
ed and will be laid on the Table of the
Houe to the extent available,

Expansion of Hindustan Steel Works

8152. SHRI S, N SINGH DEO: Wil
the Minister of STEEL AND MINES
be pleased to state

(a) whether Hindustan Steel Works
1s not running at profit,

(b) i so, production-cum-profit
durmg the last three years;

{c) whether there 13 any expansion
for Hindustan Steel Works programme;
and

(d) the expected production during
Fifth Five Year Plan, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b) The Hindstan Steel works Com-
struction Ltd. 1s npt a production unit
but a comstruction company engaged
in the cofistruction of stes] plants and
other Industrial works, Its turnower



89  Written Answers

VAISAKHA 5, 1896 (SAKA)

Written Answers 98

and profits for the last 3 years are given below:—

1970-71 1971-72 1972-73_ __.
Turn over Rs. 32 crores Rs. 40 crores Rs. socioes
Profitable taxation Rs 23’63 lakhs Rs 27°731akhs  Rs 35°73 lakhs

(¢) and (d). The expansion of work
of the Company largely depends on
the growth of the steel development
programme. It is expected thai the
turn-over by the end of Fifth Plan
would be of the order of Rs. 60 to
Rs. 65 crores.

Coverage under EPF. Act in West
Bengal

8153. SHRI A K. M. ISHAQUE:
Will the Minister of LABOUR be
pleased to state:

(a) the total number of industrial
units in the State of West Bengal
covered under the Employees Provi-
dent Funds Act and the total number
of employees admitted to the Pravi-
dent Fund membership in these units;
and

(b) the total number of industrial
units and employees not yet covered
under this scheme and the steps taken
ta cover these units and workers under
this Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (Db).
The information is being collected by
the Provident Fund Authorities and
will be laid on the Table of Sabha in
due course.

Family Pension Scheme in Textile
Mills in West Bengal

8154. SHR] A. K. M. ISHAQUE:
Will the Minister of LABOUR be
pleased to state:

(a) the number of employees in
Textile Mills in West Bengal who have

accepted Family Pension Scheme upto
the 31st October, 1971 and the total
number of employees working in these
mills;

(b) whether workers have shown ne
interest in the said scheme; and

{c) if so, the action being taken by
Government to make the scheme
popular?

THE DEPUTY MINISTER IN THR.
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (¢).
The required information is being
collected. It will be laid on the
Table of the Sbha in due course,

Task Force to Supervise Production
and Distribution oy Coaj

1535. SRI SAMAR GUHA: Will the
Minister of STEEL AND MINES be
pleased to state:

ta) the comparative figures of price
of coal before take-over/nationalisa-
tion and after, including figures in the
percentage rise of coal prices;

(b) whether Government have set
up any Task Force to energise, super-
vise and coordinate activities related
te production and distribution of coal
and assigning priorities for the pur-
poses: and

(L) if so, the facts thereabout?

THE DEPUTY MINISTER IN THE®
MINISTRY OF STEEL AND
{SHRI SUBODH HANSDA): (a) Cqal
Mines Authority Ltd. have not increas-
ed the price of coal after nationaliza-
tion. As regards Bharat Coking Coal
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¥4d., the information is as per the statement attached.

(b) No, Sir.

(e) Does not arise.

Statements

Price of Existing Pereent
corl as  Price tage in-
on I7-10- crease
Tti.e.
before
take-over
Rs. Rs.

X. Coking Coal for supply to Hindustan Steel, Pertilizer Corporation and Durgapur Projects ;

Special Steel Grade

Steel Plant Grade I
Steel Plant Grade I1
Washery Grade I
Washery Grade II(A)

Washery Grade 1I(B)

Washery Grade III(A) .
Washery Grade III(B) .
Washery Grade IV(A)
Washery Grade IV(B) .
‘Washery Grade V(A)
Washerv Grade V(B)
11. Non-.oking Coal Steam
Grade I . 34-26
' Grade 11 3r-25
Grade II1 A 28-75
GradeIII B - 2750

Slack

33:23
29'00
2650

2500

. 4%-00 8645 92° 1L

- 42:09 84-04 99 67
. . 39-87 81-82 104°97
38-48 60-43 $7°04
3735 5930 58:77
36:23 $8-18 60 §9
35°73 §7:68 61-43

35°23 §7°18 62°30

34°23 56-18 64-13

3323 5518 66:05

. 31-73 §3-68 69 18
30°23 $2' 18 7261

Steam  Slack Steam  Slack
42°00 39°00 2259 17-36
38-00 35-00 ar-6o0 2369
35'89 32:62 483 239
34°74 3145 2633 3560

The prizes currently charged for coking coal supplied to private sector stecl plants is

Rs. 0.30 per torne more in all grades.

.
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Reconstitution of Committee on Review
of Rehabilitation Work in West Bengal

8156. SHRI SAMAR GUHA: Wwill
the Minister of SUPPLY AND RE.
HABILITATION be pleased to state:

(a) whether Government will re-
constitute the Committee on Review
of Rehabilitation Work in West Bengal
after its present term ends in connec-
tion with the satisfactory golution of
all thip outstanding problems per-
taining to refugees from former
Fast Pakistan; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) There is no proposal to
reconstitute the Committee of Review
ot Rehabilitation Work in West Bengal
at present.

(b) Does not arise.

Indian Suppert to Liberation Move-
ments Abread

8157, SHRI SHANKAR RAO
SAVANI: Will the Minister of EX-
FRNAIL AFFAIRS be pleased to state:

(a) whether an Indian High Com-
mussioner in Africa expressed in the
frst week of March, India's support
for liberation movements i that
Continent; and

(b) which are the other countries
whose liberation movements w. are
supporting and in what manner?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The statement was made by India's
High Commissioner to Tanzania on the
occasion of presenting gift of medi-
cines to the representatives of some of
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the African Liberation Movements in
Dar-es-Salaam.

(b) India has been giving full sup-
port to Liberation Movements recog-
nised by the O.A.U. in Portuguese colo-
nies in Africa and in African count-
ries under White Minority rule.

U.S. Soviet Rivalry for War Shige in
Indian Ocean

8158. SHRI NAWAL KISHORE
SHARMA: Will the Minister of EX-
TERNAL  AFFAIRS be pleased to
state:

(a) whether the U.S. Government
have declared to send war ships to
match Soviet fleet in Indian Ocean;
if so0, the facta thereof;

(b) whether such ships to be sent by
U.S. Government form a part of the
Seventh Fleet or are others; and

(c) the reaction of Government of
India in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government are not aware of any US.
Government declaration in these terms.
However, the U.S. Secretary of Defen-
ce, Mr, Schlesinger on 30th November
1973 is reported to have said that visi-
ts of U.S. Naval vessels to the Indian
Ocean area would become more fre-
quent and regular.

(b) Since the beginning of 1972, the
US Government have placed the Indian
Ocean under the command of thewr
Seventh Fleet.

(¢) Our policy regarding the Indian
ocean has been repeatedly expressed.
Any large scale presence of the navy
of one big power is bound to attract
the navies of other big powers. We
were, therefore, deeply concerned at
the presence of the U.S. Naval task
force in the Indian Cocean ang have
also conveyed our grave concern to
the Goverhment of the USA and the
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VK. at the recent U.S. decision fo

expand military facilities at Diego
Garcia.

Proposal for inclusion ef Delhi Metro-
yolitan Ceuncii Members Iin Deloga-
tions Abrosd

8159. SHRI NAWAL KISHORE
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS pe ©pleased to
-slate:

(a) whether the Delhi Administra-
tion has approached the Government
for inclusion of the names of the
Members of Metropolitan Council in
ihe delegationg to foreign counines;

(b) if so, whether Government did
not agree to the same; and

(c) whether Government are con-
sidering to review their decision?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SURENDRA PAL SINGH). (a)
No. Sir.

(b) and (c) Do not arise.

Rehabilitation, of Refugess from
Former Epast Pakistan in Dethi

8160. SHRI NAWAL KISHORE
SHARMA- Will the Minister of SUP-

PLY AND REHABILITATION be
pleased to state:

(a) the total number of recfugees
Ifrom former East Pakistan who have
not yet been rehabilitated in Delhi and
the time since when they are there;

(b) the main reasons for delay in
not rehabilitating these persons; and

(c) the time by which all such
refugees would be settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY) (a) There is no scheme for
rehabilitation of refugees from East
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Pakistan in Delhi and there are no

such refugees in Delhi awaiting reha-
billtation.

However, a number of these families
have been coming from rehabilitation
sites|reliefe camps instead of taking up
their cases with local authority. Ef-
forts are being made to persuade
them to return and take up their cases
locally.

(a) and (c). Do not arise.

Aliscation tn Fifth Plan for Publio
Health Enghmeering Wing of Delhi
Administration

8162. SHRI RAM BHAGAT PAS-
WAN:
SHRI PRABODH CHANDRA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state. -

(a) whether Government  hive
approved Rs 40 lakhs under Fifth Plan
ullocation for Puhlic Health Engineer-
ing Wing of Delhi Administration;

(b) 1if so, whether Delhi Administia-
tior has decided to wind up this wing
with immediate effect; and

(c) f so,
anomaly?

the reasong for sucn

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K
KISKU): (a) to (c). The requisite in-
formation is being collected by the
Ministry of Works and Housing and
will be laid on the Table of the House

Quit Orders to De-licensed Asian
Traders in Kenys

8163. SHRI RAM BHAGAT
PASWAN:
SHRI PRABODH CHANDRA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(8) whether Government's attention
has been drawn to the reports that
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Kenya Government has asked de-
licensed Asian traders to quit that
country; and

(b) if =0, the reaction of the Indian
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS,
(SHR] SURENDRA PAL SINGH): (a)
The Government of India is aware that
in pursuance of the policy qf Kenyani-
sation, every year since 1968 the Gov-
ernment of Kenya has been notifying
the names of non-citizens whose
trade licences are not to be further
renewed. All such affected non-
citizens were served with quit notices
1o leave the country. This was &
continuing process. Recently a Fre«
sidential Decree has been issued in
Kenya aimed at the effective imple-
mentation of the existing policy.

tb) The Government of India have
conflience in the assurance of the Gov-
ernment of Kenva that these non-ci-
tizens will be asked to leave in an
orderly manner, will be given suffi-
cient notice to wind up their affairs
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and will be permitted to repatriate
reasonable amount of assets to enable
them to re-settle elsewhere.

Allotment of Scooters and Carg to
Members of Parliament

8164. SHRI AMBESH: Will the
Minister of HEAVY INDUSTRY be
pleased to state the names of Lok
Sabha and Rajya Sabha Members who
have been allotted more than one
vespa, lambretta scooter or car,
separately, during the period of the

last three years upto 30th September,
1973?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR] DALBIR SINGH): The names
of the Lok Sabha and Rajya Sabha
Members who have been allotied more
than one vespa, lambretta scooter or
a car separately during the period of
last three years upto 30th September,
1973 are given in the attached state-
ment.

Staremens

S. No. Name of the M. .
1 2

Type of Vehicle
3

S/Shri
1. Biddika Satyanarayana

2. Pokai Haokip

3. Shiopujan Shastri

3 Shyam Lal Yadav

'S/Shri

1. Amrit Nzhata .

2, Balgovind Verma

3. Bedabarta Barua

4. C. Cintribabu .

5. C. K. Juffer Sharief
6. Digvijaya Narain Singh
7. G. Venkatsswemy

8.  G.Y.Krishnen . . .

{Lok Sabha) Baiaj Scoter
Do. Do,
Du. Do.

(Rajya Sabha) Du.

. {(Lok Sabha) Car
Do Do,
Do Do.
Do Do.
Do. Dv.
Do ., Do.
Deo, Do.

. Do Do.

508 LS4



99 Written Answers APRIL 25, 1974 Written Answers 100
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1 2 3

9. HariSingh , o P . . . . . (Lok Sabha) Car

10,  Jawala Prasad Dube . . . . . . Do. Do.
11, Krishan Chandra Pandey . . . . . Do. Do.
12, Laxman Kakadya Dumada . . . . . Do. Do.
12, M. M. Hashim . . . . . . . Do. Do.
14 Mohd Shafi Qureshi . . . . . . Do. Do.
15, M. Satyanarayana Rao . . . . . . Do. Do.
16, P. Narasimha Reddy . . . . . " Do. Do.
1~  D. Venkatasubbaiah . . . . . . . Do. Do..
1%, R.R. Sharma . . . . . . . . Do. Do.
19. S. M. Kumarzmangalam . . . . . . Do. Do
20. S.N.Singh . . . . . . ' . Do. Do.
21, Sardar Swaran Singh . . . . . . Do. Do.
22.  Sidarameshwar Swamy . . . . . . Do. Do.
23,  Shankar Dayal Sirgh . . . . . . : Do. Do.
24.  Twwa Oraon . . . . . . . . Do. Do.
25. V. Mayavan . . . . . . . . Do, Do
26 Yamuna Prasad Mandal . . . . . . Do. Do.
27.  A.P.Jam . . . . . . . . (Rejya Sabha, Do.
28. B.K.Deo . . . . . . Do. Do.
29. B.K.Kau_ . . . . . . . . Do. Do.
35.  Dhatam Chand Jain . e . . De. Do.’
31, L K.Gujral . . . . . . . . Do. Do.
32, Mulka Govinda Reddy . . . . Do. Do.
33, Om Prakash Tyag . . . . . . . Do. Do.
34. Prof. S. Nurul Hasan . . . . . . Do. Do.
35. 8. S. Rajendran . . . . . . . Do. Do.
36. ‘Thillai Villalan . . . . . . . Do. Do.

No Member of Parliament has been allotted more than une Lambretta scooter du ring,
the period from 1-10-70 10 30-9-73.
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Selection Grade to Scheduleg Oaste

and Scheduled Tribe employees of
Defence Minisiry

8165. SHRI AMBESH: Will the Mi-
nister of DEFENCE be pleased to
state:

() whether in his Ministry no
Scheduleq  Caste/Scheduled  Tribe
employee hag been allowed Selection
Grade as provided in Ministry of Home
Affairs O.M, dated 27th November,
19%2; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) and (b). The infor-
mation is being collected.

TOWTE TUWAY 7 i s

8166. st yewrr gAY : AW
oW qf az Tk @ g T e oy
T agt 7 FrEey Ivwet # fradr are
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WY & ®z7 A ¥or ov vy A sniefr
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8169 SHR} RAGHU’NANDAN LAYL
BHATIA wii the Mumster of DE-
FENCE be Pleased to state

(a) whethey India is to manufactyre
highly -sophusticateq Air Defence equip-
ment,

(b) if s0 the cost 1nvolved therein;
and

(¢) whether any foreign assisiance
has beep obtamned therefor?

THE MINISTER OF STATE (Dx-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SUKHLA) (a) Yes, Sir
Bharat Eelectronies Ltq have, 1 thejr
second unit at Ghazxabad, taken yp
the manufacture of sophisticateq mic-
Trowave and radar équipment for gy
defence

(b) The capita) cost involved in get-
thing up ths factory s estimated at
Bs 115 crores

(c) Foreign technica) assistance op
Jomnt development collaboration 15 be.
Ing availed of 1n respect of only tweo
particular types of radars  Manutge.
ture of the rest of the equipment will
be based entirely on indigenous, deve-
lopment efforts

Meeting of § Health Ministers for
New Shtth'olwhlllly Plaaning

8170 SHRy RAGHUNANDAN LAL
BHATIA wy the  Minister o
HEALTH AND FAMILY PLANNING
be pleased tq state

(2) whether Ministers
from the States are meeting gho;
to work out the details of 4 new stra-

tegy to tackle family Planning prob.
lems; and
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(b) if 80, whether the new Sstrategy
envisages the expansfon of maternity
and child health facilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJ1 BASAPPA): (a) A joint meet-
ing of Central Council of Health &
Central Family Planning Council was
held from 5th to 7th April, 1974 in

New Delhi.
R U

(b) Yes.

Deathy of Plantation Labourers of
Indig, Origin in Sri Lanka due to
Food Shortage

8171. SHRI JAGANNATH MISHRA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased tc state: "

(a) whether there has been recent-
ly some deaths among the plantation
labourers of Indian origin working
mainly in the tea estates in the Cen-
tral High Hills of Sri Lanka due to
acute food scarcity in the area; and

(b) if so, the reaction of Govern-
ment of India thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL, SINGH): (a)
Government have seen press reports
to this effect. According to these re-
ports the Prime Minister of Sri Lanka
has assured the Plantation labour
leaders of her concern over the plight
af workers in the estates and has pro-
mised remedial measures.

(b) This is a domestic matter which
the Sri Lanka Government iz alveady
seized of.

Progovmtions for Defauit of EPF.

8172, SHRI RAMACHANDRAN
KADANNAPPALLL:
SHRI VAYALAR RAVIL:

Will the Minister of LABOUR
be pleased to stete:
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(a) the total number of persons
prosecuted during the last six months
for default of Provident Fund and
their State-wise break up; and

(b) the further steps proposed to
be taken to realise the arrears and
punish the defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL
GOVIND VERMA): (a) "and (b).
The Provident Fund Authorities have
intimated that the information is not
readily available and is being collected.
It will be laid on the Table of the
Sabha in due course.

Expleiintion of Minerals in Himachal
FPradesh

8173. SHRI NARAIN CHAND
PARASHAR: Will the Minister of
STEEL. AND MINES be pleased to
state:

(a) whether any attempt has been
made by Govermment to exploit the
minerals located in Himachal Pradesh
by the Geological Survey of India;
and

(b) if so, the brief outlines of thz
s'eps taken in this regard?

THE DEPUTY MINISTER IN THL
MINISTRY OF STEF]L, AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). Presently barytes, gypsum.
limestone and salt (Rock are exploit-
ed in' Himachal Pradesh. The State
Government are proposing to set up
large and small scale cement plants
based on limestone deposits of Sirmur.
Bilaspur and Xangra Districts of Hima-
chal Pradesh, investigated by Geologi-
cal Survey of India and State Govern-
ment. Cement Corporstion of India
has already undertaken the construc-
tion work of Cement Factory at Raj-
ban of Sirmuar, Distriet from which
shout two lakh tonnes of cement are
expected to be produced annually.
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Scheme for providing minimum medi-
cg] aid in backward regions of Hiily
areas in Fifth Plan Period

8174. PROF. NARAIN CHAND FAR-
ASHAR: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
io state

(a) whether the Ministry has
drawn up any proposals to provide
mmimum Medical aid in Hilly and
backward regions of the country dur-
g the Fifth Five Year Plan;

(b) if so, the number of schemes for
opening hospitals for diseases whose
incidents is very high in the hilly
areas for the States of Himachal Pra-
desh and Jammu and Kashmir; and

(c) if so, a brief outline of these
schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISU): (a) to (¢) The Minmum
Needs Programmes under health for
the Fifth Plan has primarily been
drawn up for providing minimum me-
dica] aid to the weaker sections of the
society including hilly and backward
regions of the country. The norms
made applicable to all the States in
the matter of provision of Health fa-
cilities under Minimum Needs Prog-
ramme are indicated below:—

(1) One Primary Health Centre
for each community develop-
ment block.

(ii) One sub-centre for a popula-
tion unit of 10,000; and

(ii1) 25 per cent of the Primary
Health Centres will be up-
granted to 30 bed rural hos-
pitals to extend referral
services

The Minimum Needs Programmes in
the States of Himachal Pradesh and
Jammu and Kashmir will broadly
conform $o fhese norms. The areas
having high incidence of diseases such
as Malaria, Smali-pox, V.D, T.B,
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Leprosy, Trachoma ete. will be cover-
ed under the National Eradication|Con-
trol Programmes,

The outlays amounting to Rs 418.50
lakhs and Rs. 325.00 lakhs have been
indicated under the minimum needs
programmes during the Fifth Five
Year Plan for the States of Himachal
Pradesh and Jammu and Kashmir
respectively The physical ta get are
given below:—

No. of PHCS No of PHCS
existing to be (pgrade

Himachal Pradesh 15 17

Jammu & Kashmir 76 12

Pending Applications in Regional
Passport office. Delhi

8175, PROF NARAIN CHAND
PARASHAR Wil the Minister of
EXTERNAL AFFAIRS be pleased to
siate !

(a) the number of passport appli-
cations pending in the Regional Pass-
port Office, Delhi ag on the 3ist
March, 1974; and

(b) whether Government propose
to sanction additional staff to expedite
the issuing of the passports?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). As on 31-3-74, 1689 applica-
tions were pending because the re-
sults of the required enquiries and
verifications had not yet been recejv-
ed The applications will be disposed
of as soon as all the procedures are
completed. This existing staf 15 con-
sidered adequate to cope with the
work-load and issue passports with-
out undue delay. Government con-
stantly review the staff position and
the question of increases is taken up
only when the work-load warrants it.
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«Coal supply to Punjab, Himachal Pra-
desh and Haryana

8176. PROF. NARAIN CHAND
PARASHAR: Will the . Minister of
STEEL AND MINES be pleased to
state:

(a) the quota of coal supply for
the States of Himachal Pradesh and
Haryana, separately, for the last two
quarters of the financial year 1973
74;

(b) whether the monthly supply to
ihese States have been normal during
this period; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) The
monthly quota allocated for Himachal
Pradesh and Haryana States for move-
ment of brick burning coal, soft coke,
hard coke and steam coal for small
<ccale industries is as under: —

Pradesh—312 wagons
(Four wheelers)

Himachal

Haryana—2030  wagons (Four

wheelers)

These figures do not include coal
moved to the industries and Thermal
Power Stations sponsored by Central
Agencies.

(b) and (c). Loading and movement
to these States which draw their re-
quirements of all types of coal fronr
Bengal|Bihar coal fields, was serious-
1y affected during 1973-74, due to staff
and public agitations in these areas.

Tood poisoning cases, in States of J&K,
‘Himacha] Pradesh, Punjab, Haryana
and Union Territories of Chandigarh

and Delhi
8177. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

HEALTH AND FAMILY PLANNING
be pleased to state:
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(a) the number of food poisoning
cases in the States of J & K, Himachal
Pradesh, Punjab, Haryana and Union
Territories of Chandigarn and Uelhi
during the calendar years 197:.. 072
and 1973 State-wise;

(b) the number of persons proszcu-
ted and punished, State-wise; and

(c) whether Government are cou-
sidering some additional measurss to
counter food poisoning?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) to (c). The requisizz ia.
formation is being collected and v-iit se
laid on the Table of the Sabha.

Setting up of Smoke Nuisance Com-
mission
8178. SHRI P. VENKATA SiB-

BATAH: Wil} the Minister of HEALTH
AND FAMILY PLANNING be plzsased
to state:

(a) whether a Smoke Nuisznce
Commission has been set up to check
tne menace of-smoke in Delhi:

(b) if so, its constitution and tzrms
of reference;

(¢) whether the Commission Leld
its first meeting recently; if sq. the
outcome, thereof; and

(d) the steps taken to ensurz tae
implementation of Bombay Snicke
Nuisance Act as- extended to the
Union Territory of Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. ‘K.
KISKU): (a) to (d). The requisite in-
formation is being collected and will
be laid on the Table of the Satha.
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Setiing up of Joint Compmlsslon bet-
ween India and UAE

8179 SHRI P VENKATASUBBAIAH:
Will the Mimster of EXTERNAL
AFFAIRS be pleased 1o state:

va) whether a Joint Commission
has been get up for economic, techni-
caj and scientific cooperation between
India and the Uniteq Arab Emirates;

(b) if so, the broaq outlines there-
of; and

(c) the terms and composition of
the Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAJL, SINGH) (a)
No Sir

{b) and (c) Does not arise

Talks with Forelgn Ministry of
Banglades,

8180 SHRI M, KALYANA-
SUNDARAM
SHRI CHANDULAL
CHANDRAKAR
Will the Mimister of EXTERNAL
AFFAIRS be pleased to state

(a) whether talks were held recent-
ly between the Foreign Ministers of
Bangladesh and India: gmd

(b) if so, the nature of discussions
held and the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(c) No special facilities are required
to the Tripartite meeting between the
Foreign Ministers of India, Bangladesh
and Pakistan. The talks helped to-
wards the successful outcome of this
Meeting, on which the attention of the
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Hon'ble Members is invited to the
statement made in the House by the
Minister of External Affairs on the
10th Apri, 1974,

American, British, French and other
Foreign Military bases in Indiay, ocean

8181 SHRI INDRAJIT GUPTA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to stale:

(a) the number and location of
American, British French and any
other foreign wmilitary bases in the
Indian Ocean as on the 31st March,
1974;

(b) whether the number of such
bases has increased or decreased dur-
ing the last ten years;

(¢) how many of them, ang which
ones, have got submarine berths or
nuclear migsile installations: and

(d) the action taken by India and
other littoral countries to get these
bases removed?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) According to our information the
following Naval bases are reportedly
in existence in the Indian Ocean —

(1) USA--Bahrain Flock-Bura
Sound (Australia), North West
Cape (Austraha) and Diego
Garcia.

(1) UK—Gan (Addu A toll).

(1) France-~Djibouti, Diago Sua-
rez  (Malagasy),  Reunion
Island.

(b) The only significant change has
been the planned development of US
Naval and air base facilities at Diego
Garcla

(¢) No specla] facilities are required
to berth submarines, as they are
berthed in & similar manner ¢ sur-
face ships. No auclear missile shore
installations are known to exist in the
Indian Ocean at present.
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(d) India and most of the littoral
States have voiced their concern at
any military escalation in the Indian
Ocean and have in various ways urged
the implementation of the UN General
Assembly Resolution calling for the
Indian Ocean to be maintained as a
zone of peace for all time,

Registered and Recognised Trade
Unions in Indian Bureau of Mines

8182. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) how many registered ang re-
cognised trade unions of employees
of Indian Bureau of Mines are there;

(b) whether recognition was gran-
ted to the Indian Bureau of Mines
Employees’ Union after Member-
ship verification; and

(c) if so, the reasons why this Union
is being debarred from participation
in the Joint Consultative Machinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). There are at present so formal
rules regulating the grant of recogni-
tion to service associations of the
Central Government Employees as the
Central Civil Services (Recognition of
Service Associations) Rules, 1959, are
at present being treated as in operative
Pending framing of fresh recognition
rules, Government are following the
policy which envisages recognition of
iwo types for service Associations/
Unions; (1) Ad-hoc recognition for
purposes of representation in the Joint
Consultative Machinery, and (ii) In-
farmal retognition under which the
Union/Association etc. has facilities of
correspondence with the Government,
representations of the collective grie-
vances of the members of the Union/
Association etc. Rashtriya Bhartiya
Khani Karamchari Sangh is the re-
cognised Union in Indian Bureau of
Mines for the purpose of Joint Con-
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sultative Machinery. Informal recog-
nition, has been granted by the-
Government to the Indian Bureau of
Mines Employees’ Union after comply-
ing with the procedure prescribed for
such recognition which carries with it
the facilities of correspondence with
the Government, representations of the
collective grievances of the members of
the Union but it does not ipso facto
entitle it to claim recognition for the
purpose of the Scheme for Joint Con-
saltative Machinery.

Iron Ore Mines at Hospet

8183. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the management of the
iron-ore mines at Hospet in Karnataka
has threatened to close down its ope-
rations or-to retrench majority of the
workers on the plea of uneconomic
contract with MM.T.C.; ang

(b) if so, whether it is proposed

. to take over the mines, especially In

view of their proximity to the pro-
posed new steel plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
management of one iron ore mine han.
issued a notice on the 29th March that
they may be constrained to stop opera-
tions at the mine till negotiations with
Minerals and Metals Trading Corpora-
tion are finalised.

(b) No Sir.

Soviet-aided Steel Plants

8184. SHRI GAJADHAR MAJHI:
Will the Minister of STEEI. ANl
MINES be pleased to state:

(a) the names of Soviet-aided Steal
Plants, going on according to schedu-
le, 8o far as the construction work 18
concerned;
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(b) the names of the steel plants
that are going to be expanded with
the Soviet aid; and

(c) the nature and types of equip-
ments that we depend op the delivery
by Soviet Union?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The construction work for Bokaro
Steel Plant 1s. by and large going on
according to the coordinated construc-
tion schedule, finalised last year, for
‘the 4 million tonne stage. It has been
decided to increase the capacity of
Bokaro Steel Ilant to 4.7 mullion ingot
tonnes per annum in continuation of
4 MT. Stage, by providing some addi-
tional facilities.

The other Soviet aided Stee] Plant,
ie, Bhilai Steel Plant, has already a
capacity of 2.5 million ingot tonne
steel per year and at present the Plant
18 being expanded is 4 M.T. per annum.
According to present indications com-~
pletion of this expansion may be
somewhat delayed

The further expansion of Bhilai to
7 million tonnes and of Bokaro to 10
million tonnes, with Soviet assistance,
is under consideration.

(¢) Normally, only those items of
equipment which are not indigenously
available are being imported from

USSR.

Visit by Foreign Minister of poland

8186. SHRI VIRBHADRA SINGH:
SHRI BANAMAL! BABU:

Will the Minister of EXTERNAL
AFFAIRS be pleased io siate:

(a) whether Polish Foreign Minis-
ter visiteq India in March, 1974; and

(b) if 80, the nature of discussion
held and the outcome thereofs

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) The discussions covered hilaterat
matters as well as international ques-
tions of common interest. A copy of
the Joint Communique 1ssued at the
end of the visit is placed on the Table
of the House. [Placed in Library. See
No LT-8831/74].

Foreign Minister’s. visit to Egypt

8187. SHRI VIRBHADRA SINGH:
SHRI BANAMALI BABU:;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state-

(a) whethey he visiled Egypt re-
cently in March, 1974 and had dis-
cussion with the Egyptian QGovern-
ment: and

(b) if so, the nature of discusson
held and the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGID):
(a) and (b). Yes, Sir, The Minisler of
External Affans visited the A:ub Re-
public of Egypt on March 17-18, 1974 .
and hag discussions with the President
and the Foreign Minister of the Arab
Republic of Egypt. These discussions
covered the situation in West Asia, the
Non-aligned movement and the situa-
tion in the sub-continent. There was
wdentity of views between the two
sides on all the subjects discussed.

Indians in Keny‘

.

8188. SHRI M. SUDARSANAM:
SHRI RAM PRAKASH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of Indians residing
in Kenya; and
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(b) out of these, how many have
obtained Kenya's citizenship?

THE MINISTER OP STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). At the end of 1973, about
102,500 persons of Indian origin were
residing in Kenya. Out of these about
63,000 had acquired Kenyan citizen-
ship. Of the remaining about 4,000 were
Indian nationals and the rest held
U.Ke passports or were of undetermin-
«d nationality.

Strikes ang leck-outs In Jute Mills in

West Bengal
8189. SHRI DEBENDRA NATH
MAHATA: Wil the Minster of

LABOUR be pleased to state:

(a) the number of jute workers in
the jute mills in West Bengal during
the last three years, category-wise
and unit-wise,

(b) the number of unions and mem-
Lers ot the unions, unit-wise and
union-wise during this period; and

(¢) the number of strikes and lock-
outs, workers invoived and man days
jost in these jute mills, unit-wise and
year-wise during the said period?

THE DEPUTY MIXNISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (c).
Informatjon is being collected

Production of Hindustan Motors Ltd,
West Bengal

8191. SHRI DEBENDRA NATH
MAHATA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether M/s, Hindustan Motors
Ltd., West Bengal are not producing
according to their rated capacity if so.
the reason thereof; and

(b) the installed capacity and the
production during the last three years?
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THE DEPUTY MINISTER IN TH
MINISTRY OF HEAVY INDUSTRV
(SHRI DALBIR SINGH): (a) an.' (b).
Tlfe annual 1nstalled capacity of M=
Hindustan Motors Ltd, ha been
assessed as under;—

24,000 to 30.000 cars

5.000 to 7,500 commercial veiicles.

The actual production of cars and
commercial vehicles during tle last
three years has been as unde::—

Yew Car Conuner-
cial Vehi-
[479%

1971 25,657 .59

1972 -7 1,547

1973 26,275 2324

The production of commercial

\ehicles is far below the rateg capacity.
The maimn reason for this 1s tha: the
vehicles manufactured by the company
have not been able to compete 10
quality and performance with other
makes of vehicles and therefore the
production is limited to the demand.

Loss to TISCO Plant due to Partial
Closure

4192 SHRI M RAM GOPAL
REDDY-
SHR! PRABODH CHANDRA:

Will the Minister of STEEL AND
MINES be pleased to state:

{a) whether many of the units of
T.I.S.C.O. plant had to be shut down
for some time due to shortage of coal;
and

(b) if so, the production loss during
this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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(SHRI SUBODH HANSDA): (a) and
(7). As a result of serious dislocation
in the movement of incoming raw
materials, fuel oil etc. following upon
labour unrest in the Railways, there
was stock run out of some of th:
essential raw materials, particularly
coal and coke, in TISTO in Februar.-
1974. TISCO, therefore, had to curta:l
the operations in the plant ve-v
severely and they were brought down
to the minimum level required to avoid

tdamage to vital installations. Even
after the  agitation in the Railwuy.
the

wes called off, the operation of
piant continued to be restricted in
order to build up coal and coke stocks
grzdually. In particular, th2 pughing
in the coke ovens had to be reduced
drastically. In addition to th.s, power
supp’y from the DVC was al.o shert
of rci uirements. Bo.h thesze ‘*oriors let
tc a loss of production of 43000 tonnes
¢f saleable steel in February, 1974.

2. 'The problem of shortages in th~
supply of coal and coke and power
have continued in March and April
and TISCO have reported a loss of
31.000 tonnes of saleable steel in March
and 38,000 tonnes from the 1st to the

18th of April.

. T -
Economic agregment with Afghanistan

8193. SHRI M. RAM GOPAL

REDDY:
SHRI PRABODH CHANDRA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any economic agree-
ment hag recently been concluded with

Afghanistan; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) No, Sir.

(b) Dmes not arise.
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Reinstatement of Workers to Telco
ang Tube Company, Jamshedpur

8194. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR be
pleased to refer to the reply given to
the Starred Question No. 492 on 28th
March, 1974 and state:

(a) whether the requisite informa-
tion regarding Telco and Tube Com-
pany Jamshedpur sought from Gov-
ernment of Bihar has since been
received; if so, the facts thereof and
Government’s reaction thereto; and

(b) whether legal steps are being
taken to compel the management to
reinstate the dismissed employees in
fulfilment of the assurance given in
the House; if so, what are they?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL-
GOVIND VERMA): (a) and (b). The
requisite information is still awaited
from the Government of Bibar.

Safety Laws disregarded by Bharat
Coking Coal Ltd.

8195. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be

pleased to state:

(a) whether it has been reported in
the Khujama Colliery subsidence is
Limited is disregarding safety laws in
a bid to hit the target of production;

(b) if so, whether the expérts view
the Khujama Colliary subsidence is
due ‘to this disregard to safety laws;

and

(c) if so, Government's views there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) A
press report to this effect has been
brought to the notice of Governmant.
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(b) and (c). A report on the subsi-
dence of South Kujama Colliery is
awaited from the Director General
of Mines Safety.

Alleged delay in proposed Captive
Power Units for Steel.Plants

8196. SHRI D. D. DESATL:
SHRI N. K. SANGHI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it has been reported in
the Press that captive power units for
steel plants are being delayed due to
inter~Ministerial differences of
opinion;

(b) whether steel plants are suffer-
ing because of this; and

(c) if co, the steps being taken to
remedy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
There have been reports to this effect
in the Press.

(b) and (c). Proposals for the crea-
tion of augmentation of captive power
generating capacity for the steel plants
are at different stages of consideration.
Certain proposals in respect of Bokaro
and Bhilai Steel Plants have already
been approved in principle.

It is not correct to say that there
has been any undue delay in this
regard or that the steel plants are
suffering because of such a delay.

Selective and Restrictive Foreign
Collaborations

8198, SHRI PURUSHOTTAM-
KAKODKAR: Will the Minjster of
FtIEAVY INDUSTRY be pleased to
state:
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(a) whether his Ministry is to have
selective and restrictive foreign colla-
borations; and

(b) if so,
have streamlined
in this regard?

whether Government
certain procedures

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b). Ministzy of Heavy Industry deals
with applications for foreign collabo-
rations 1n accordance with the exist-
ing guidelines laid down by Govern-
ment 1n this regard. It would be
correct to say that foreign collahora-
tions are selective and resinictive
and are decided on a case by case
basis taking into actount the availa-

bility of indigenous technology, the
nature of industry concerned, and
other relevant factors.

The Government of India in the
Ministry of Industrial Development

have taken steps recently to stream-
line the procedures the main features
of which are outlined below:

(i) Government have introduced
a new system for processing Foreign
Collaboration applications with effect
from the 1st November, 1873 and a
Secretariat for Industrial Approvals
has been constituted as a division in
the Ministry of Industrial Develnp-
ment.

(i) Under the new system, time
targets have been prescribed for
the issue of various clearances. The
Secretariat aspects involved in the
receipt, etc., of Foreign Collabora-
tion applications up to the stage of
issue of approval letters have been
centraliseq in the Secretariat for
Industrial Approvals. Entrepreneurs
are encouraged under the new sys-
tem to come forward with compo-
site applications for industrial li-
cence, foreign collaboration and
capital goods clearance. Powers
have been delegated to the adminis-
trative Ministrieg to dispose of
certain types of cases without
reference to the F.IB.
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The implementation of the new
system of industrial approvals is

supervised by an inter-Ministerial
Committee named the Projects Ap-
proval Board. The Board has been
corstituted under a Government
resolution dated 30th October, 1973.
The Board functions as an approval
committee in respect of composite
applications It also provides a high
level forum at which policy questions
affecting a large number of applica-
tions and any other problems arising
in regard to interpretation of policy
guidelines can be considered and effec-
tively resolved.

Qualifications for appointment of
Ayurvedic Doctors and Research
Officers in C.G.H.S.

8199. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the essential qualifications re-
quired for the appointment on the
post of Ayurvedic Doctors and Re-
scarch Officers in the C.G.H.S;

(b) the extent to and the manner in
which the High proficiency in Ayur-
veda certificate is recognised;

(c) whether it js equivalent to deg-
ree in Ayurveda; and

(d) if not, whether some HPA,
holders are appointed on senior posts
in CGHS.?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU): (a) The essential qualifica-
tions required for appointment to the
post of Ayurvedic Physician in
CGHS. are given in the enclused
statement.

There are no posts of Hesearch Offi-
cer in C.G HS.

tb) and (c). The H.P.A, (High pro-
fictency in Ayurveda) qualification
awarded by the erstwhile Post-Gra-
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duate Training Centre in Ayurveda,
Jamnagar (now merged with Gujarat
Ayurvedic Umversity) is includeqd in
the Second Schedule of the IMCC Act
1970, ang is recognised as equivalent
to a Post-Graduate degree in Ayurveda
for appointment to the posts of Re-
search Officers, Ayurvedic Physicians
etc, under the Government of India.

1d) Does not arise.

Statement

Essentwl qualifications for appoint-
ment of Ayurvedic doctors,

(1) Degree or Dipioma in Ayu:-
veda from a recognised University or
a statutory Board|Council|Fatulty in
Indian Medicines

(ii) About five years’ experience
in the profession including about 2
years experience in a recognised
Ayurvedic Hospital (qualification
reloxable v wate of 1 candidate
otherwise well-qualified).
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Meove for India’s support over occupa-
ticn of Paracel Islands by China

201. SHRI SHRIKISHAN MODI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(i, whether China had sought
Ind a's support for a Security Council
mecting regarding China’s forcible
occupation of Islandg in the Paracel
Archipelago; and

(b) if so,
thereto?

Government’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

t1.) Does pot arise.

Setting up of Food Research and
Standardisation Laboratory at
Ghaziabad

8202 SHRI SHRIKISHAN MODI.
SHRI P. GANGADEB;

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a Food Research and
Standardisation Laboratory has been
establiched at Ghaziabad to curb the
sale of adulterated goods in the Capi-
tal; and

(1) if so. to what extent thig is
going to help to curb the sale of adul-
terated goods in the Capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. X.
KISKU): (a) The Food Research and
Standardisation Laboratory is being
estahlished at Ghaziabad,

(b) The Laboratory will be able to
help the consumers and others in
getting the food articles analysed ex-
peditiously. It will undertake the
work regarding standardisation of
&d articles and methods of analysis.
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The Loboratory when fully established
may be declared as Central Food
Laboratory for appellate caseg for a
particular region.

Coal Reserve of Sengrauli Coal Fields.

8203. SHRI RANABAHADUR SINGH.
Will the Minister of STEEL AND
MINES Le pleased to state:

(a) the total known coal reserve of
the Sengrauli Coal fields in M.P.; and

(b) how much of this reserve falls
in MP. and how much in U.P.?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b) The reserves of coal have been
estimated coalfieldwise only. The
Singrauli coalfield is assessed to con-
tain a total reserve of about 9203
million tonnes of coal of which about
8288 million tonnes are estimated to be
in MP. and about 935 million tonnes
in UP.

Pa) raise for Managerial services of
NCDC,

8204 SHRI RANABAHADUR
SINGIT Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the coal Mines Autho-
rity 1s thinking of raising the pay
scales of the managerial sgervices of
NCDC;

(b)) if so, whether the pay scale
revision 1is contemplated for the
Assistant Engineers (Mechanical): and

(c) if not, the reasong therefor?

& Wimmes L w ow o

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). Yes, Sir. A proposal {o revise the
pay scale of the senior grade officers of
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the Executive Cadre is under consi-
deration.

Slabs of Income of Guardiang of
Students of Sainik Schools

8205. SHRI RANABAHADUR SINGH:
Will the Mmister of DEFENCE be
pleased to state:

(a) whether any recent decision has
been taken to restructure the slabs of
income of the guardians of students
studying in the Sainik Schools which
quahfy for State Scholarship in view
of the steep rise in price and also due
to the grant of added dearness allow-
ances; and

(b) if so, the facts thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Sainik Schools boys are awarded
scholarghips from three sources viz..
State Governments, Union Territories
and Ministry of Defence. Means
Tests for schola:ships from  State
Governments are fixed by the Gov-
ernmenis concerned and they vary.
The question of revising the Means

Test 1s under consideration.
L J

Subsidy dues to Coal Mine Owners

8206. SHRI MOHINDER SINGH
GILL: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total amount which Govern-
ment owe to the erstwhile coal mine
owners in the shape of subsidy dues:
and

(b) whether some difficulty is being
felt in clearing the dues. since the
reported decision to abolish the Coal
Board and making no budgetory allo-

;;gmns for the purpose during 1974-
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Coal Board have not yet completed
scrutiny and processing of all the
claims filed with them for subsidy ete.
In the circumstances, it is not possible
to give any estimate of the money
that may ultimately be, found payable
to the erstwhile owners of coal mines
on this account.

(b) No special difficulty in the
settlement of the pending claims is
anticipated. The procedural formali-
ties required under the existing rules
are, however, to be followed. A pro-
vision of Rs. 11.02 crores has been
included in Budget for 1974-75 for
payment to the Coal Board on the
same basis as in the past
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Soviet Plan for Naval bases in
Mauritinus and Seychelles

g211. PROF. MADHU DANDAVATE:
Will the Minister of EXTERNAL AF-

FAIRS be pleased to state:

(a) whether Soviet Russia 1s plfm—
ning to build Naval Bases in Mauritius
and Seychelles Islands with a view te
increasing her influence in the Indian

Qcean area., and

(b) 1if so, the reaction of the Indian
Government thereto?

1HE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGID (a)
Government have no nformation
about any such plans There has
been some speculation to this effect in
the Western press, which hag bcen
denied 1n the Soviet press.

(b) Does not arise

Elaboration of Asian Security Plan by
Soviet Russia

8212. PROF. MADHU DANDAVATE -
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state-

(a) whether Soviet Russia has ela-
borated her plan for '‘Asian Security’;

(b) if so, the main features thereof;
and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Soviet Union has put forward
certain general principles on which
Asian  Collective Security can be
built, but ny concrete proposals have
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been made by them in regard to their
mplementation.

(b) These general principles are:

(1) Renunciation of use or threat
ot use of force;

(11) Respect for the sovereignty of
States; .

(11) Inviolability of frontiers;

(1v) Non-miterference in internal
affairs; and

(v) The wide development of all-
r1ound cooperation based on
tull eqhiality and mutual inte-
rest

(¢) Consistent with our policy of
strengthening 1rternational peace and
security, Government are willing to
consider all proposals which can help
in the emeigence of Asia as an siea
of prace and stability.

Views of Central Trade VUniony on
Industrial Relations Bill

8213. PROF MADHU  DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

ta) whether Government has as-
certained the views of variousg Central
Trade Union organisations on the draft
Industrial Relations Bill; and

(b) if so, the reactions of these
Cel_:tral Trade Union organisations?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The views of the various mterests con-
cerned, including the Central Trade
Union O:ganisations, are being taken
into account while framing the draft
Industrial Relations Bill.  Further
consultations with them are not envi-
saged at this stage.
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Holding No 49, Mabhal No, 4 of Dana-
pur Cantonment Area

8215. SHRI RAMAVTAR SHAS-
TRI: Will the Minister of DEFENCE
be pleased to state:
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(a) whether Holding No. 49, Mahal
No 4, Ward No. §, Orderly Bazar,
Danapur Cantonment even today
stands in the name of late Shaikh
Noor Mohammed;

(b) whether alter his death, his
widow applied for mutation of her
name on the said holding along with
an affidavit duly attested by a first
cluss magistrate as desired by the
Executive Officer of the Board;

(c) whether one person grabbed the
said holding by fraudulent means and
constructed a new bullding thereon
without prior permission aud sanction
of plan by the competent authority
with the conmivance of the Canton-
n ant Board, Danapu-,

(d) whether the higher authorities
of the Defence Department duected
the Executive Officer to get the un-
authorised and 1illegal structure re-
moved, as per provision laid in the
Cantonment Act, 1924; and

(e) if so, the action taken so far by
the Cantonment Board?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK)* (a) to (e). The
information is being collected and will
be placed on the Table of the House.
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Manufacture of Giant Power Gene-
rator by BHEL.
8218. SHRI P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Bharat Heavy Electri-
cals Limited has made a glant power
generator;
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(b) if so, its capacity; and

(c) whether it is the first of its
kind 1n India?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH). (a) to (¢).
The Bharat Heavy Electricals Lamited
has manufactured and tested at ite
Hardwar Unit a complete 200 MW
turbo-generator in  December, 1973
ang more are on the productiog line
The 200 MW turho-generator is the
biggest umit size equipment so far in
use in India and 1t 1s the first time
that a set of this size has been manu-
factured in the country

Press report regarding China Plotiing
against Indis

8219. SHRI P GANGADEB wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news-
item 1n an English Dally dated the
16th January, 1974 regarding Chine
plotting against India;

(b) 1f so, Government's
thereto; and

reaction

(c) the steps proposed to be taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Yes, Sir

(b) and (c). These are the views of
a foreign agency and Government sees
no need to comment on them.

Rehabilitation of Tibetan refugees iIn
Kernataka

8220 SHRI K LAKKAPPA: Will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to stale:

(a) the total investment made by
the Centre and the States on Tibetan
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Rehabilitation Camps in Karnataks;
(b) whether the Tibetans settled

there have left the camps for gainful
employment elsewhere; and

(e¢) if not, what self-employment
schemes have been evolved by Gov-
ernment for them?

THE DPEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) Information is being
collected and will be laid on the
Table of the Sabha,

(b) No, Sir.

(¢) All eligible Tibetan refugees
have been allotted agricultural land
for cultivation. There is alsg a
Handicraft Centre in one of the settle-
ments,

Fifth Plan Projection for Ulilization
of preduction capacities of Heavy
Industries

8221. SHRI B. V. NAIK: Wil] the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether t{he projection for the
Fifth Five Year Plan assumes 90
per ecnt utilization of the productive
capacitics of heavy industries; and

(b)Y if so, the names of heavy
industries which will reach 90 per
cent production the year by which
it will be reached and their present
utilization percentage of capacity”

THE DFPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 DALRIR SINGH): (a) While
the Draft Fifth Five Year Plan gives
selected output projections in the
case of impurtant industries, it does
not specifically spell out any percen-
tage ulibsation of production capa-
cities whethes in the heavy industries
or others

(by Tiny would not arise as there is
no specific assumption in the Fitth
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Five Year Plan as regards 90 percent
utilisation of the productive capacities
of heavy industries.

Difference in Family Planning Pro-

gramme of Kerala and Madhya
Pradesh

8222. SHRI B. V. NAIK: will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether a differential approach
to family planning in heavy popula-
tion density and low population den-
sity areas is adopted: and

(b) if so, the diffeiences in  the
family planning programme between
Kerala and Madhya Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) and (b). A
strategy for intensification of Family
Planning Programme ip certain select-
ed areag within a State demarcated
on the basis of factors like growth
rate and density of population, the
exten! of urbanisation und level of
female literacy with a view to yield
maximum results has beep suggested
to the States for implementation
There will be no difference in the
approach of the Family Planning Pro-
gramme between the States.

Mining and leasing out policies of
Manganese mines of Goa and North
Kanara

8223. SHRI B. V. NAIK: Wil the
Minister of STEEL AND MINES be
pleased to state:

(a) whether there is any differencc
in mineral structures, particularly in
respect of Manganese Ore between
Goa and North Kanara: and

a
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(b) it not, whether there is any
difference in mining and leasing out
policies between the two areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) Does not arise

Gujarat Advisory Committee on Mini-
mun: Wages in Pharmaceutical
Industry

8224 SHRT P M MEHTA Will
the Minister of LABOUR be pleased
to state-

(a) whether Gujarat Government
have set up an advisory committee to
study the mimimum wage proposals
of the phurmaceutical industry;

(b) if so, whether both the em-
ployees and the employers will be
represented in the committee,

(c) the main points to be decided
by the committce and

(d) whether the State Government
have decided to extend the Shops and
Establishments Act in the [(Nagar
Panchayat areas of Saijpur Bogha
in Ahmedabad district to give pro-
tection and benefitc to the unorgani-
sed and unprotected employees of
shops and establishments 1n the area;
if so, from which duate and with what
benefits?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1
BALGQVIND VERMA)' (a) to (d)
The information 1s being collected and
will be placed on the Table of the
Xouse when received

Regivtered Unemployeq in Gujarat

8226. SHRT P M MEHTA Wil
the Minister of LABOUR be pleased
tr state.
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(a) whether there are large num-
ber of unemployed graduates who
have registered their names in the
Employment Exchanges in Gujarat, if
s, the tola]l number of persong at
present registered for the last three
Years;

(b) how many of them have so far
been provided with jobs;

(¢) whether there are large num-
ber of persons who have registered
therr names in the employment ex-
changes for more than three years
bui have not been provided any jobs
so far, if so, their number; and

(d) whether Union Government
have decided to help the State Gov-
ernments o provide jobs to those
who have registered their names for
more than three years but have not
been provided jobs by the State Gov-
ernments; and if so, what kind of
assistance will be provided by the
Centre in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR!
BALGOVIND VERMA) (a) and (b)
statement attached

1¢) 19,407 job-seekers, all of whom
ale not necessarily unemployed, were
on the live register for more than
three years as on 30-9-1973.

(d) During the Fifth Five Year Plan
a considerable number of job-oppor-
tunities are exjpected to be created
for various categories of unemployed
petsuns 1n ull the States including
Gujarat through the implementation
of various Plan programmes. In ad-
diion, a sum of Ru 40 crores has been
provided 1n the Ceniral Budget (1974-
75) for the Employment Promotion
Programme under which Central
assistance will be given to the States/
Untou Territories  including Gujarat
mainly for implementation of self-em-
n'oyment schemes for various catego-
Ties of unemployed persons inclading
those who are on the Live Register
of the Exchanges for moze than 8
years.
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Statement

(a) and (b). Number of ‘Graduates
(including Post-Graduates) on the live
register of Employment Exchanges in
Gujarat and the number placed in
employment through the Employment
Exchanges™*:—

Year Number Numbher
on live nlced in
register employ-
ar the ment
end of during
calendsr the vear
vear

] 2 3
1971 14.070 2,183
1972 18,489 1,919
1973 22,676 2,143
Brchudes figu-es 1 rewpect  of job-svekers
regitered with the  Universiry Eployment
Informutin and Gandunce  Hureaux,

Notes :—The Number of jrb-seckers placed
in empleyment during the year mav
net meeessanily relate o these re-
gtered during that year.

2. All the job-seckers on the live re-
gis'cr are 1o’ necussarily unemployed
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Less production in Small Steel Piants

8228. SHRI S. N. SINGH DEO:
Witl the Minxster of STEEL AND

MINES be pleased to state:

(a) whether the small steel plants
(electric furnace units) of firve, ten
and twenty tonnes capacity produced
less in 1973 than 1972;

(b) if so, whether any study was
made to find out the reasons for less

production, and

(c) the number of these small steel
units proposed to be set up in the
country during the Fifth Five Year
Plan period, year-wise and  State-
wise?

THE DEPU1IY '+ WI3TER IN THE
MINISTRY QF STEEL AND MINES
(SHRI SUBODH HANSDA) (a)
and (b). The liquid metal production
in the clectric furnace units during
1972-73 was marginally less than in
the preceding year The fall in pro-

duction  was largely due to  power
shortages in the country.
(c) A large capacity has slready

been authorised for the recycling of
ferious serap, fu: the manufacture of
cteel ingots billets and steel castings.
The melting capacity is in excess of
domestic scrap availabilty Power
shortages are still continming  n =
number of State< Jt has, therefore,
hepn decided to regulate the growth
of this industry consistent with the
availability of essential  nputs like
ferrous scrap, and electric powers.
Accordingly, no target has been set
for additional capacity, ag the first
priority hus necessarily te be given
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to utilisation of the capacity in the
existing units as well as in those
under implementation.

Land Title Deeds to Fast Pakistan
Refugees in West Bengal

. 8228, SHRI PRIYA RANJAN DAS
MUNSI: Wil the Minister of SUP-
PLY AND REHABILITATION 'be
pleased to state:

(a) how many families have been
rehabilitated in West Bengal who
came as East Pakistan refugees with
land title deeds up-to-date;

(b) the amount of exemption of
house lvan given to those families;
and

{¢) whether the land title
are proposed to be given in
other colonies also?

deeds
some

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND
REHABILITATION (SHRI K. VEN-
KATSWAMY): (a) and (b). The
information is being collected and will
be laid on the Table of the Sabha.

Expenditure on Refugees from East
and West Pakistan for Housing,
Land and Fducation

8230. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state;

(a) the total amount spent for re-
fugees for house building, land acquir-
ing and education for the refugees
rehabilitated in West Bengal and Delhi
who came from the then East and
West Pakistan; and

(b) the tota] number of refugees
settled in West Bengal, Mana, Danda-
karanya and Dethj?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The informa-
tion is beiug collecteq and wiil be laid
on the Table of the Sabha.
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Collapse of S.M.5. at Rourkely Steel
Plant

8231. SHRI SHYAM SUNDER

MOHAPATRA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether all actions have been
taken according to Loombha Com-
mittee's report on the collapge of
S.M.S. at Rourkela Steel Plant; and

(b) if so, after how many months
of the submission of the report?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes, Sir.

{b) The report was submitted on
the 28th of August 1971. Hindustan
Steel Ltd. took necessary action
against the persons held responsible
for the conditions leading to the acci-
dent by October 1971. The gas clean-
ing plant was commissioned in
December 1971 and has been working
satisfactorily. Action was taken on
the other recommendations within
the next few months, Some of the
recommendations relate to work of a
continuing nature.

Oriya Graduate Trainees

selected by
HS.L. .

8232. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
STEEL AND MINES 'be pleased to
state:

(a) the percentage of Oriyas in the
selection of graduate trainees by the
Hindustan Steel Limited during the
last three years; and

(b) what is the percentage of Oriyas
in grade IV, III, 11 and class 1 service
in Rourkela Steel Plant?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF STEEL AND MINES
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(SHR1 SUBODH HANSDA): (a)
and (b) Statistics of selection/em-
ployment by birth or domicile are not
maintained by public sector under-
takings under the Department of
Steal

A portien of Bangladesh Tax spent on
Pak P.O.Ws.

8233 SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
DEFENCE be pleased to state whether
a portion of Bangladesh Tax was spent
on Pakistani POWs?

THE MINISTER OF DEFENCE
({SHRI JAGJIVAN RAM), Bangla-
desh Tax was levied for reliet of
refugee. {rom Bangladesh The ex-
penditut» on POWs has been incurred
from general revenues

Bengalis in Durgapur Strel Plant

8234 SHRI SHYAM  SUNDER
MOHAPATRA. Will the Minister of

STEE1 AND MINES be pleased to
state

(a) the percentage of Bengalls in
Durgapur Steel Plant from Grade IV
to Cla«s I service compared to people
from other States; and

(L) the percentage of Biharees in
Bokaro Steel Plant from Grade 1V to
Class 17

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): (a)
and (b) No separate State-wise sta-
tistics a « being maintained of persons
appuinterd to posts in the Steel Plants,

Troposal for Asian Collecfive Security
System by Soviet Delegate at
ECAFE Sessiop in Colombo

235 SHRI N. K. SANGHI. Wil
the Mimster of EXTERNAL AFFAIRS
he pleased to state: *
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{(a) whether at the Annual Session
of ECAFE held in Colombo in March,
1974, the Soviet Delegate had advocat-
ed for the adoption of its proposal

for an “Asian Collective Security
System”;

{b) whether India had participated
in the Conference, and if so, the stand
taken by the Indian Government on
the above proposal; and

(c) the reaction of the Asian coun
tries who had participated in the
Conference?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) The Sovie{ delegate did
make a reference to the “Asian Col-
lective Secunity System” in his formal
statement in the general debate at the
ECAFE Annual Session held in Colom-
bo in March April, 1974. However,

the mastter was not pursued subse-
quently

(b) India participated in the con-
ference but was not required to take
a stang on the issue

() Of the Asian countries partici-
pating in the conference only Mongo-
lia extended support to the proposal
by making a favourable reference to
it, in their formal statement in the
general debate.

Australian Designeg Minj Cement
Plants

8236 SHRI N, K SINGHI: Will the
Minister of HEAVY INDUSTRY be
pleased to state,

ta) whether Dr Steven Gottlieb,
an internationaily known Cement
Technologist, visited India recently to
finalise terms for the commercial
exploitation of his design for mini
cement plants which has proved to he
a success in Australia;
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(b) whether Government have evin-
ced interest in the project which has
alicady delivered useful results in
other (ountiies, and

(¢} 11 so the reaction of Government
and puvate sector industry to mtro-
duce min; cement plants in the coun-
try to meet the acute cement shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR  SINGH) (a) D1
Steven C UV 1 invited by the
Cemtnt Recr 1 ch Institute of India at
a retently orgamsed Seminar  on
Appiopit t¢ Technology lor Cement
Manufacture His visit wa< howneve-,
not ccnnected with finalisdation of any
terms etc for the commetical exploi-
tation of hiy design for mini cement
plants

{b) and (¢) Government are inter-
ested 1n small scale manufacture of
cement 1n different parts of the coun-
try and C RI has been asked to study
and develop such plants It 15 under
stood that the enticpreneurs ip the
private st tor are also interesed in
such schemes

qfies wweT & yewd ¥

8237. w1 GEY T G . WA
fa®q AA1 aB AT WY FO X

(%) # 77w FY wr 2 fF
ofvrg e 5 ara o1 7 aaAi &
gt o

() 711 @ry 947 ¥ AT
FYIUF ATT AT JTEHT T IR 9
aqy gf1fwar & W

(W) AT AIEFT A AT T AT
FFTaAy AF4 F) oAy gy 7

fatitm srarverm 3 wrew R (i gt
m feg) () ¥ (1) FORA

APRIL 25, 1074

148

Written Answers

wgT & afr R ¥ A ey
waFT qa %) feafer & aerd ¢
IR I A @ A W T/
¥y §q-a0rg gwAaT F O #
qrémr 2 olv g & ST G AWy A}
AT FT A AW IA T ITTF A IR,
agrfe @dl &1 Ay T A
araer & swfaw qm 37 70 V00 TO
F g ) TRy A gwa 71 favw
frar @ 1 sl foar st mgrpie
afesrfl @ 37 & f5% ¢w W 377
|19 F TAad J 50 wiafey geEm
TA @ SR I ar famr Fv Wé |

Provident Fund Claims of Employees
of Ms Prasad and Company
Ghazipur

SARJOO PANDFY

8238 SHRI
LABOUR be

Will the Mmms*ar of
pleased to state

(a) whether the long pending Pro-
vidert Fund Claims of Fx~Employees
of the firm M{s Pracad and Con pany
Ghazipur (Code No UP 2413) has
been settled and if not the reasons
why 1nordmate delay 13 being made
in the settlement of claims of poor
employces for whose benefit EPF

«heme 15 operating and

(b) whether yeiwrly statement of
account 15 regularly despatched to the
employees of the above noted firm?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) The Provi-
dent Fund Authorttie, hne reported
as under

(a) All the claims of ex-¢mployees
of M/s Piasad and Company Ghaou~
puir (UP 2413) excrpt one have sin e
been settled Some of these have
taken considerablc ftime because of
deposit of Provident Fund amount at
Arrah B-ancl ef Staee Bank of India
instead of at Ghazipur
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(by Annual statements of accounts
have been 1ssued upto 1969-70 and for
the subsequent years the compilation
#6 under process,

Service Conditions in Catering Estab-
lishment in Delhi

8239, SHRI CHANDRA SHEKHAR
SINGH:

SHRIMATI SAVITRI SHYAM

Wil the Mimster of LABOUR
be pleased to state:

(a) whether any guidelines are in
force regarding the minimum pay,
holiduys and other bencfits for the
employees in various restaurants,
Dhabas and Hotels 1n Delhi:

(b) 1f so, the broad outhnes there-
of;

(¢) whether Government are aware
that some managements are not gbeer-
ving the said guidelines or the Rules
and Kcgulations framed by the res-
pective Departments of Delly Admi-
nistration, and

(d) 1f s0, the steps takep against
each management during the last six
monthg for viclating the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA), (a) Yes, Sir

(b) The employees are covered by
the Delhs Shops and Establishments
Act, 1954, which regulates then ser-
vice conditions, weekly off. paymest
of wages within stipulateq time, fixed
working howrs, overtime, payment of
minimuin rates of wages and leave
et The Mmmum Wages Act, 1548
is also applicable to these Establish-
ments  ‘Besides the Delht Admimis-
tration has accepted the recommenda-
tions of the Wage Hoard for Hotels
and Restaurants employing 20 or more
employees. The aforesaid Wage Board
has recommended graded pay scales
with increments for different catego-
Ties linked with the cost of living
index number, gratuity cte
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(c) and (d) During last six months,
4 prosecutions for wiclation of the
provisions of the Delhi Shops and
Establishments Act, 1954 have Dbeen
launched by the Delh: Admimstration
against the defaulting establichments
and action taken against them accord-
ing to the provisions of the law

Strike in Cosmetic Factory in Okhla
Industrial area, Delhi

8240 SHRI CHANDRA SHEKHAR
SINGH:

SHRIMATI SAVITRI SHYAM

Will  the Minister of LABOUR
be pleased to otate.

(a) whether some workers of the
Cosmetic faclory in the Okhla Indus-
trial area of Delhi were on strike in
the first week of April, 1974,

(b) 1f so, the reasons therefor?

(¢) the mam
demands, and

features of their

td) what steps Government have
taken to persuade the management to
concede their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a; to (d)
According to the information made
avallable by the Delhi Admunmistration
who are principally concerned some
watkers of Ms Sahib Singh Manu-
factuning Companv (Pvt) Ltd held
demonstrations at the factory gate on
Apnil 5, 1974 to protest agamect the
drmicsal of 8 workers by the Com-

pany During demonstrations the
Security Guard is reported to have
opened fite on the plea that the

demonstiators had resorted to pelting
of stones on the factory piemises
On April 8, 1974 workers employed
in most of the f{actories in Okhla
Industrial Estate abstained from work
and held demonstrstions Some of
the demonstrators are reported to
have set fire to a portion of the above
factory and the factory has remained
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closed thereafter. There is no strike
by the workers. Delhi Administra-
t.un are seized of the matter and are
continuing efforts to resolve the dis-
pute

Assurances given to Junior Doctors for
calling off Strike

8241 SHRI CHANDRA SHEKHAR
SINGH:

SHRIMATI SAVITR] SHYAM:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) what are the main factors and
reasons for calling off the Junior
Doctors strike of Delhi;

(b) what assurances have been
given by the Government to them;

(¢) the steps taken lo
the said assurances;

implement

(d) the estimate of the loss to-date
to the Junior doctors, Public and the
exchequer due to the said strike?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b) The strike was
called off on the bawuis.of the state-
ment made by the Health Mimster in
the Lok Sabha on 2nd April. 1974,

(c) Steps to implement
ment decisions have
taken ang necessary
issued to those concerned

Govern-
already been
instructions

(d) It 1+ not possible to quantify
the losses

Production of Vitamin B2 by as Indian
Doctor

8242 SHRIMATI SAVITRI SHYAM
SHR] HARI SINGH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
tate
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(a) whether Government are aware
that a young scientist Dr. Vasant S.
Palkar has produced a rare fine chemi.
cal drug Vitamin B2 phosphate-sodium
vitally needed for general health pur-
poses which will save foreign ex-
change of Rs 1 crore during the Fifth
Plan;

(b) 1f so. the main features thereof,

() whal encouragement has been
given {o the smd young scientist, und

{d) what would be the outcome of
the said diugs for the health purpose”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K
KISKUY, (a) Dr V S Palkar, a prn-
prietor of M/s Vaipal Chemicals,
Bombav, has informed the Central
Government that he is manufacturing
Vitamin B2 Phosphate Sodium (Riho-
flavin Phosphate Sodium) using Vita-
min B2 (Riboflavin) as the starting
material  Accoiding to him saving of
Rs 1 crore, will result 1f the import
of this 1tem 15 totally banned As the
indigenous manufacturerq are in a
position to manufacture Vitamin B2-
Phosphate Sodium required by the
Pharmaceutical Industry, it was
decided hy the Central Government
not to import Vitamin B2 Phosphate
Sodium and to import only Vitamin
B2 (Plan)

tb) Vitamun B2 i< a member of B
Group of Vitamin Vitamin B2 Phos-
phate Sodium 1s the sodium phosphate
salt of Vitamin B2. It has actions
similar to those of Vitamun B2 It
18, however more soluble (1) in 20
parts of watéry than Vitamin B2
(which ig 1 1 3000 to 1 in 20000 paris
of water) This property makes Vita-
min B2 Phosphate Sodium more suit-
able for use in in)ectible preparations

(¢} Vitamip D2 phpsphate sodium
15 not a neyw drug T4 is used in
medicine for the last ten years 1t is
also mcluded in the British Phar-
maceutical Codex Besides M/s
Vaipal Chemicals, iwo other firms
namely M/s Franco Indian Phar-
maceutical Pvt Ltd, Bombhy and M|s
Terzeit, Navasar; (Chnarat) are also
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manufacturing Vitamin B2 phosphate
sodium from Vitamin B2.

(d) Although the exact role of
reboflavin in humap putrition is un-
known it probably plays an important
part in the nutrition of eye, the for-
mation of red blood cells, and in pro-
tein metabolism,

Abolition of Structural Design Office

8243. SHRI KARTIK ORAON will
the Minister of HEAVY INDUSTRY"
be pleased to state:

(ay whether the Structural Design
Office, which was supposed to be an
adjunct of Structural Fabrication
Workshop with annual capacity of
25,000 Tonnes has been abolished: and

{b) if s0, the idea behind the aboli-
tion of the Structura] Design Office?

THE DEPUTY MINISTER IN THE
MINSTRY OF HFAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b). No, Sir. The Structuraj Design
Office attached to the Heavy Machine
Building Plant of Heavy Engineering
Corporation, was initially entrusted
with only structural design work.
Its scope has been enlarged recently
to include civil design work as well.
The re-organisation was affected with
a view to rationalise the design set up
of the Corporation as a whole and to
optimise the utilisation of the avail-
able design talent apart from remov-
ing the grievances of the civil engi-
neers.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DECISION Or OVER 100 UNIONE
I RAILWAYS 70 GO ON AN INDEFINTTE
STRIKE rROM STH Mav, 1974
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(Shri A. K. Gopalan)

SHRI A. K. GOPALAN (Palghat):
Sir, 1 call the attention of the Minister
of Railways to the following matter of
urgent public importance and request

~‘that he may make a statement there-
on:—

“The reported decis.ion of over 100
unions in Railways to go on an in-
definite strike from the 8th May,
19747

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Sir, it iz a
fact that strike motice has been served
on taree Zonal Railway Administra-
tiong on the 22nd and on six Zonal
Railway Administrations on 23rd.
The strike notice has been gent by
‘the recognised unions affiliated to the
All India_ Railwaymen’s Federation
and some unrecognised unions. It is
a matter for great national concern
that at this juncture when negotia-
1ions have been started between the
Railway Ministry and the staff repre-
sentatives that they should take such
an ill-advised step. I met them on
‘the 18th of April and
‘negotiationg were started on the 20th
April with Mr., Shafl Qureshi, Deputy
Minister- for Railways. It is very
unfortunate that these negotiations
had to be adjourned after it had made
some progress on the 20th due to sad
.demise of Mr. Shafi Qureshi’s father
at Willingdon Hospital. In fact the
-condition of Shri Qureshi’s father was
.critical but Shri Qureshi realising the
importance of the occasion attended
the negotiations. His father however
.collapsed. The negotiations had there-
fore to be postponed to 27th, when
the Deputy Minister will be returning
from his home state after performing
the last rites of his father,

As T have already expressed on more
‘than one occasion, I am prepared for
a negotiated
representatives. While such is the
se, I appeal to the House to con-
sider whether it was not inopportune
for the staff side to serve the strike
notice and create a panicky situation
in the c¢wuntry, at a time when we
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have all to cooperate and do every-
thing possible to avert dislocation to
the nation’s life-line. I appeal to all
the staff in the Railways to consider
this aspect and to keep in mind the
fact that negotiationg are in progress
and not to take any precipitate step
which will.be harmful to the country’s
economy. Railwaymen of all catego-
ries belonging to all departments,
whether operating, maintenance, or
Railway protection staff have been
_doing commendable work and I can
assure the House that I am always
ready to do whatever ig possible in
the interest of staff welfare. When
such is the case, there was no need
for them to serve the strike notice,
especially while negotiations are in
progress. )

133

I request full support from %{he

" House in dealing with the situation
that has arisen. While everything

possible will be done to avert the

strike by striving to arrive at a nego-

tiated settlement; if a strike, unfor-

tunately, is forced upon the Railways,

we will take all possible steps to keep

up the movement of essential com-

modities required for the community.

SHRI A. K. GOPALAN: 1 have
read the statement and I want to point
out certain things in the statement
and answer those points and ask a
few questions to the Minister.

It is said in the statement:

“It is a matter for great national
concern that at this juncture
when negotiations have been
started between the Railway
Ministry and the staff repre-
sentatives that they should
take such an ill-advised
sten.”

What was the step that had been
taken? The step that had been taken
was that they said that there must
be a negotiated settlement. If there
is no ssttlement, ‘we will be forced
to have a strike on May 8’. They did
not say, ‘Immediately we will go on a
strike’. They did not say that. They
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dennitely said, ‘We do not want a
-ztrike. We want only a megotiated
setziement. We are not for a strike.
We want a settlement’ Then why
were they forced to give a strike
rotice? They were forced to give a
«trike notice because from what has
hapnened for the last one year and
what has happened for the last two
or three months, they were sure that
the Government, as it is shown in
ihis statement, does not at all want to
have a negotiated settlement. They
want tc provoke the workers for a
strike. They do not want g strike.
They know that the workers want a
negotiated settlement. But the Gov-
‘ernment want a strike because it is
only by a strike they can suppress
the workers and try to disrupt the
workers if they can. It is the Gov-
ceenment’s policy that they want the
strike, but, unfortunately, the workers
are not for a strike.

passed by the All
India Railwaymen Federation was
sent in February. I want to ask the
Minister, atter February, why did they
not think of calling the Railwaymen’s
Federation? They will call only those
whom they like. Why did you not
call them and have a talk about their
demands? Was anything said about
the demands, that they are unreason-
able? No, Sir. Firstly, what is the
word used? ‘Harmful to the country’.
What is harmful? I will ask the
Minister and tell him what is harm-
ful. Even when the negotiations
began, what did happen? Why did
the Railway Ministry send a Member
in charge of the Railway Board who
was given no powers. He had to say,
‘I have no powers at all. I cannot
negotial® and settle anything. No
power is given to me.’ Did they not
know that he could not settle?

The resolution

Then they said that Mr. Qureshi,
the Deputy Minister will settle. But,
unfortunately, his father died and we
are sorry for him. But if the father
of the Deputy Minister dies, when
the Minister is quite alive, hale and
hearty and strong, why does not he
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begin the negotiations? .May I under-
stand, with all respect to the Minister,
that Mr. Qureshi is more effective and
more efficient than the Railway Minis-
ter? Why does not the Railway
Minister take up the question and
then say, ‘Til] Mr. Qureshi comes, [
will continue the negotiations.” They
did not d¢ that. Not only that the
Railway Minister did not continue the
negotiations but the other day in the
paper it is reported that the Political
Affairs Committee is discussing, the
Cabinet is discussing and with all
that. the Minister cannot negotiate and
settle. So, the workers understood
that it was very clear from the facts
and actions that have come up, that
the Government is not at all willing
to have a negotiated settlement but
they want to destroy the organization
and suppress the workers.

1 want to ask a question. Here it
is said:

“My mind is open and I am pre=~
pared for g negotiated settle-

ment with staff representa-
tives.”
The other day, he said, “The doors

are always open’. Yes, the doors are
always open, but, who is inside the
door? Nobody is there to negotiate.
The doors are open not for negotia-
tions. The doors are open so that
those who are arrested under the
MISA and other laws are kept inside
the doors. The doors are open &0
that the workers may be suspended!
So. what has happened, Sir? He also
says in his statement that serving of
strike notice wil] " create a ‘panicky
situation in the country’. I quote what
he has said in his statement on page
2. Is it the workers who create such
panicky situation in the country?
They do not create any such situation.
The workers every day go to the
Minister and request him, please tell
us which of the demand of ours is
not reasonable or not legitimate; we
will consider; please accept all our
legitimate and reasonable demands.
Railway must be considered as an
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industry. The ILO Convention as
early as 1919 has defined Railways as
an Industry. Even after 26 years of
our 1ndependence Government does
not consider Railways 1s an industry.
Why should there be differentiation
between the Railway woikers and the
workers of public undertakings in the
country?” Why should not the same
position be operative so far as pay
is concerned, so far as bonus is con-
cerned, so far as other amenities are
concerned” Is 1t creating panicky
aituation when, they demand all these
thmgs? Not at all. On the other
hand it is the Government which
creates a panicky situation, when
they say, so many traing are being
cancelled and so on It is by cancel-
ling the trains that Government wants
to create panic. It is only Government
which wants to create panic among
the people, telling them, it is the
railwaymen who are responsible for
thig stoppage of trains. Suddenly the
question of want of coal has come in.
It is not a queStion of want of coal.
It is a question of want of & correct
policy They try to create some diffe-
rence between the people and the
rajlwaymen, to create some difference
between the people and the railway
workers, due to which trains had
been cancelled.

And also in his statement the hon
Minister gays that they should not
‘precipitate any step which will be
harmful to the country’s economy’.
Is not cancelling the {rains a step
which iz harmful to the country’s eco-
nomy?! Will the economy develop
everyday if everyday so many trains
are being cancelled” Is it the stop-
ping of traing in this manner that will
precipitate the economic crisls.

SHRI INDRAJIT GUPTA (Alipore).
It is the Gove-nment which has gone
on strike,

SHRI A K. GOPALAN- Yes, it
hae gone 'm strike The Government
has gone on strike, not the workers.

It is they who precipitate all these
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things If so many trains are not run-
ning, what will happen? Will not the
economy be affected? And then he
says mm the statement: ‘It a strike is
unfortunately forced upon ug we will
{ake all possible steps’ He says that
if the trains do not go, the loss would
be to the extent of hundreds of cro-
res of rupees every day. They do not
mind such loss. But when it comes
to a4 question of giving a few naye
paise more tp the workers, they
grudge it They do not want g give
it. This is the policy pursued by
the Government in this regard for
the la't 30 many years. During the
previous locomen strike what happen-
ed? They had to work from 40 to 60
hours a week They went on strike
in August 1973, the agreement was,
signed. But this was not implemented.
The workers were provoked into gtrike
in December, 1973 Another agree-
ment was made in February. That
also was not implemented. In this
way they provoke a strike. When a
strike comes, they come to a settle-
ment, and after the settlement, they
themselves break the agreement and
again provoke them for a strike It
is this kind of a thing which is harm-
ful to the country’s economy.

He says that there is no need for
them to resort to strike. May I ask
him how many persons wece arrested
under the MISA and under the DIR?
1 can glve you any numbers of names
of persons who have been arrested
and who have been detained before
the strike notice was given. 50 wor-
kers of NF Railway were arrested
under the DIR. und MISA. 600
workers were suspended and over 200
were dismissed, payments to suspen-
ded employvees have been stopped

That 1s not the only thing. Another
important thing is this Nobody ex-
pected this; not even in the British
days, the Britishers supported black-
legging. In the British days, there
was no open encouragement to the
black-legging saying that if there is
a strike and it anyone works, they
will certainly give a job to his child-
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1en and they will give more promo-
tions. In Bntish time, did they do
bluck-legging teling the workeis that
it they do not go on strike, they will
pe given promotion? It 1g this Gov-
ernment which 1s domng thig sort of
thing I only want to ask the Minis-
ver whether the Government and the
Minustry will undeistand the wnting
on the wall There are two ways—
one 1y theie should be negotiations by
cieating a peaceful atmosphere and
cieate confidence 1n the minda of the
workers Is the Government reelly
inierested 11 meeting all the demands
that the employees have put forth”
If thete 15 any dificulty, please make
them understand what the dufficulties
are. The other way 15 to suppress the
woirkers or kill the woikets. That
method had been used for the last
thiee months. I do not want to go
into the detas. In Gujarat, it was
tuied, in Bithar that 18 being tried and
in other places alsp 1t 1s being tried.
The Government has not learnt a
lesson 1In 1974, when such things are
happening, the 1aillway workers strug-
gle will not only be a struggle of the
1ailway workers but 1t will be a strug-
gle of the whole working people
Because, 1t 1 a  challenge to the
wuikers who hud been participating
In a demounstiation Because of that
agutation, the working people had been
arrerted It 1s against fundamental
tight This 13 a challenge not only to
the workers but to the whole democra-
tie atizens in this country. In this
Year we do not want anybody to
agitate, we do not want to hear what
they sa) namecly, “do not agitate, do
not go on stoike, do not do anything.

I want to know whether the Gov-
ernment is really anxious to see that
a negotiated seftiement 18 made. Will
the Government see that they release
all those who are arrested and see
also that the traing are not cangelled?
Whether the strike will come about or
not depends upon the Government and
noi upon the workers. The Govern-
ment ghould see that they are allow-
ed to work and those arrested are
released and g peaceful atmosphere is
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created  thereby., The situaton 1s
ciedted 1n such a way that you start
negouations immediately and see that
« setilemenl 13 reached. You see that
the Government does not act in thus
way. What have they done till now
i0r the last one year o1 80 when they
had been agitating? Theie was Loco-
men’s strike, there was Guards strike
and there was also Station Masters'
sirike. They are only trymg to sup-
piesg the rallwaymen's agitation by
doing all sorts of things. Will the
Government refrain {rom doing these
thing, and earnestly try to arrive at
a negotiated  settlement with them
guickly? Before that, willi they re-
lease al] those who were arrested and
see that a peaceful atmosphere and
gieat confidence in the minds of the
taiiwaymen are created?
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SHRI L N. MISHRA: Sir, at the
outset, I shall say that the Government
s all for a negoliated settlement. We
are very keen and we are very serious
lot a negotiated settlement We have
s¢t up a Committee alieady Perhaps,
Shr1 Gopalan was not briefed properly
by the Members of hig Paity who
attended the meeting At that meet-
ing, Shri Samar Babu was present.
(Interruptions) Why don’t you hear
me? I heard Shri Gopalan patiently.
Pireuse allow me to tell you one thing.
In that meeting, the attitude I and
the Government took was very help-
ful 1 leave 1t to Members to  say
whether 1t was helpful or not.

We set up a Committee under the
thairmanship of Shr: Mohd Shafi
Qureshi  There was Locomen's strike.
So far as it was concerned, I myself
settled it Here we should keep some-
thing 1n rescive and, if some crisis
<omeg then I shall step i and try
to be helpful to the Commuttee. That
i1s the main strategy I know every-
thing that 13 gomZ on m the meeting
though 1 kept on sitting in the next

1oom Officers are there and Shri
Quiesh1 6 there  They all inform
me of it I may tell you that our

wtention is to avert this strike, For
that, I seek the cooperation of the
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Members of the Opposition. We are
very much concerned. We know the
consequences of such a big strike on
an all-India basis, One sentence that
Shr1 Gopalan uttered was a very sig-
nificant one, namely that the strike
would not remain confined only to
railwaymen. Thig shows the real
idea behind the strike, Even if I
offer everything, I do not know whe-
ther they will accept and call off the
strike. If a political motivation is
there, then we are just helpless. But
there is onething that I would like to
say. It is not against all the parties
m the Opposition that I am saying
this; 1t is nol against all the Opposi-
tion parties. I know, because Govern-
ment have got their own sources to
find out, and I know who is doing
what; and 1 do not want to read many
of the reports that come, but when
the time will come, I shall come be-
fore the House and place before the
House what kind of organisation has
been going on, what preparations are
gomng on to paralyse the national eco-
nomy. If that situation is there, if
this is the attitude.. .(Interruptions)

WRd WA g FAT 3
TR FTRFiIe T frad?
FET AT I F 9§ Sy
aqr @ §, ¥ sw 1 dar £

St TR Tomed o A ey
fear § 7

o o few Az A 2
qE AT AT |

ﬂ?ﬂgﬁﬁ(m):m.

RITGATT WS FT AfH | (yaww)

MR. SPEAKER: The hon. Minister
has been listening to the hon. Mem-
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bers with patience. Now, they should
listen to him patiently.

SHRI L. N. MISHRA: Shri Gopalan
had raised the question of arrests,
About 22 people on an all-India basis
have been arrested so far since
January last. That has nothing to do
with trade union activities, I shall
read out and tell you what the exact
pocition is There are 22 cases of
arrest from January, 1874 onwards,
and these are for attempted assault,
intimidation, obstruction to railway
working and other acts. No one has
been arrested for trade union activi-
ties. (Interruptions) The hon Mem-
ber has no business to talk like this.
I was saying that no person had been
arrested for trade union activities but
for other things they were arrested.
(Interruptions) It they are not inte-
rested in the reply, I am not anxious
to give a reply, because I have already
made the statement, But if they want
the reply, they must hear me.

SHRI DINEN BHATTACHARYYA
(Serampore): He is giving us a chal-
lenge. He must reply as long as he
is the Railwgy Minster. Otherwise
let him resign and go back and remain
at home. You should have resigned
by this time.

SHRI L. N. MISHRA: Why?

SHRI DINEN BHATTACHARYYA:
You are bringing politics into this.
Your extra-parliamentary work is
creating all thig trouble.

SHRI INDRAJIT GUPTA: Why did
he not care to reply to the specific
point Shri Gopalan had raised as to
why they announced today in a drama-
tic way the cancellation of so many
trains, creating a panicky atmosphere?

SHRI L. N. MISHRA: 1 will say,
provided you allow me to say.

We have taken stock of the situa-~
tion. We said it was very negemary
to have.sufficient stock of coal and
other essential raw materials for the
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use of power houses, steel mills etc
We have tp divert some engineg to
move additional goods trains. We are
running additional goods tralns. We
have a limited number of locos. There.
fore, some of the passenger trains are
going to be cancelled—have not been
cancelled—szo that we can run addi-
tional goods trains for emergency and
provide sufficient quantity of coal etc.
for running power houses, steel mills
and other essential services. There-
fore, we have to resort to this. I will
be happy if Shri Indrajit Gupta could
prevail upon his people not to go on
strike. ..

SHRI INDRAJIT GUPTA: Are you
suggesting’ that it has nothing to do
with the strike, that even if there was
no strike notice, you would have can-
celled these traing?

SHRI L. N. MISHRA: 1 do not say
it has nothing {0 do with the strike. ..

SHRI INDRAJIT GUPTA: From
tomorrow you are going to put us to
these difficulties. Is he suggesting that
even il there was no strike notice, he
would have cancelled al} these trains?

SHRI L. N. MISHRA: No...

SHRI INDRAJIT GUPTA: What
hag it got to do with conserving coal?

SHRI DINEN BHATTACHARYYA:

He 1s for confrontation not for negr» °

tiation. 'This ig
shown it in Bihar.

politics. He has

ft v o At (whe) coe
W, 1% ARl wgRy w1 awey Ay
AT AT T R A T W
X gt | 7Y wEveT X o awerer ¥
aaiEYarRr AR W ot 9T IEA
N s g g frag faw &
g wfew aresr §

. oft gwe wo famr : wY TR
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ft v et at o ATl
¥ 7O Ag Q7 daw 2§ 3wy
FRT fr A=Y MRew 3@ fewmr ¥ aw
AT K AN | 399 SR WY gAY
daH T ge qud & ogd I A
g @t srgaT g T a=Y mRRT &
R AR FR g g 1ag e At A
oW @R R Wy
winY & fou aga www ¥ FPq I W
R 275, 1974 F) WRATHY
110 3fFaa & forer &2 & Tt awd
afafa #1 famfor far | 9@ wedin
Aaq afgfy 7 @l 2w oY W@E 47
st wifaer § 1 e oF g faas anfes
78} § v 0% avf wrv 39 TSy ANy
afafad st 27 s@Y, 1974 B T
H9AY 6 AT AW AR ¥ gt T
WA am T 9 7= R &
47N, 1974 FI 8T AAT | &F FT
fauz & f& o awin & aifer 7Y gan
wlY WE IR A I QA XA T ALY
189 & T2 13 wd, 1974 B a7
fafaees A nad; & w7 0w, 39
dad afafa o gl gfa Araw
F F fo0 39w 8\ 98 a9 F @ W
f fFg 7vg & 77 it @ ERET N
| & e Ey faq e fafqeeans
AT AT fAeee 9IS ST &Y
fmr t& w0 auw anfegt & a2
TN, 1974 F) 3T ATTRT A FA &
fom wrd | 3 fam &% ¥ wwlY WEWET -
fawmr 7 7g v wqve A o fF 97 Faw
WnsE gfew & @ FO A
ALY 3 ¥ A w3 A AEY
¥ fawr wCh a9 ¥ W% 3@ any
afafa & w1 a<g A afvwm wfew €
12 WA¥, 1974 #7 (W WY QLT X
faee< ofer, A< @r%, WE als
% s §@ & fag fagw feum)
15 Wi, 1974 FT IR IEET qE
¥t | 60 favzaw a g AR I AW
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[« a® e wi]

¥ a7 fawa i 37 Y 918 qrac g
A 1 A oY 4 A sATHeTE Al W
srfag 1 IR A T AgY Ay

W9 qg a0 g 2 FT WrE Ay
* 15 grd@ ) fox ¥ and afafy ¥
faaee fFar toa f-faeex & s)v O
FA & fog 757 | T WA IFTIR 15
oiq 197471994 gfafad F.q %
3T A AT Y | w) RET HOA A
¥ 43 ¥ Afsa SRR wgm AT £ 37
AT AR &q & g a7 feaeordf & =3y
M | OFATIAE Ty & A4 feAe quet iy
I AT oA T amasd
R @rF g 4 Ay 781 ¥ naM wRiY A
1 & foq w2 7, ¥ 97 7w Qar
w1 § i Wl wRYe v a@ A w O
AN A BE AW RISy Sifow
FT R § AR q4T 98 1R FA AR
B AT FEW T F9 1T FT AW
FIG &1 1597 ¥ avg Sy fF aeir A
s g FA N aEw Fiaw ara v w
W faar ) 37 % foar ot a7 g
QM Izg@ R T, AT s v arg
WY AT T AT FA A 3B AT
| [EaT 911 20 974 "refoqr ¥
BRE TAH FT A faar 21 20-mm
st w1 efva feer 37 0% Fe
S¥ AT 3, TTwfas, e o]
AT a9 a@ ¥ N W9 F A
QA | 3T F 2@ g § Ay gy
TY A9 TOFT AEAT § |

T 3 7Y BT I a9 gfafy
T GF | | /I Q% # 6 T Ay
T #araAT faa wwT & fag
(E ISR 1ed ] F Al 9% gfat
afafafaar &Y 27 wiv & oi Lek
817 gfqaaY & araf S Y ¥aw 9
ST § AT TG TA I A AR
et ?
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w1 W Wl AT Ay ot e
fr dw & ot 4 oma A AT ITHY
ol 3W ¥ OF g 3o e ww faw
¥ Y 3\ waw Wy Fewd arfw @
wfaFrl e Ao 7 FT R ?

w1 foe I wdwfa st aeaifaey
A ®  Freor € qré qie, fawr @
w1 whafmm & s fregar far
T} IR W weRy wigws o
FH OR G&) TqEcar &6 5 9w
foeg ax A Fiady A @ A% ?

Ao o fawy AT wrewm
WEYeT, G q TFH v H qg AT ATH FX
g ARAR @ A @A WM
¥ 7y T W@, 7oA ar W@y e
HIAHYT AEET FT AU IA F1 HE G0
st 72 faeiY 5 F qwre w a1 A gwET
Tt feav & F97 47 AY 47 g WY
TEY ¥ | Y ATRT Y IWA3F F AATAT)
IT F! g T 7 AT W ATEAT 9
A T 7B ¥ ¥ 911 Afew 77
wo8r G g1 Ay i awrafa g =i o
77 ANE 3 3R I FT T AH A A3
WAT) WE arEd sAwdY wrey #,
T8 AU ¢, A<D AT AFH AT P
oZT AT A AW Y A0 & F gwr Aare
g | Y T 37 oy 8 § ar ey
| & g9 grfega &, ¥ A Ag
a7 WvgAT g, wifE I A% W gurd
IxT &, &9 A frgar s &1 oAWnRE
F F wfowr £ ¥ | T2 w5 wA-
frammez gfrara F1 A qauat | W
7 QY feagve B3I E-—Qo WTRo
o Q%o HIX 0F0 Qo WTRoWTIo |
W A AT % i e w) qandd @
TEA T W RAM 44 WAF 700
w1 ¥ e gfauey #-vw fodt gw
A 4 & oY Y fear W g vz &Y fea
fora Y oY wr 3Rz g7 FT AT WP
§, w1 %A 1 advon qE gur fe QA
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qrAt & A yA-fenaris gfamea 5
oY ® oY SqF ATy AT IR g €T
wes Ay e Y 4, oae & W
Ay, afr ¥ ag e wWraa ¥
T Y fr Wy ¥ s = 3w
Hifer # o1 @% W agw § aw
% W wlw WY ge ?

&R 7 Y avge fwar ar, gr Sw BT
oo FT R A Fgr v fr I
aF anfagesr 398 730,99 a5 @
fdr g 7 aw wf fafs feedy
FY IR T AN, AAAEAT QI AFATE,
7 fromrdy @Y gutr § fevdi avy W
FrE a1 AEY VY | W A Sy s feat
9T, G AT I6 IFTLATHT @ A
A7 9@ aF ST 77 Af g qET
T IF IT 97 AT GA |

% st weel @ ag WY wgw fr
W &W 1w qg Ay feqfg g A
TE AN EET T agd qgT AT
SWTE TN dTeT

SHRIMATI PARVATHI KRISHNAN
(Coimbatore); Sir, the Minister has
said that he wrote to the two recog-
nised Federations, This is factually
incorrect, He sent an invitation to the
National Federation of Indian Rail-
waymen and to Mr. George Fernandez
as an individual. At that time, when
thcy were having negotiations, we
came there and insisted that we are
the action committee and the Minister
agreed to that. How can you say
something else now, 1 would like to
know. . . (Interruptions)

MR. SPEAKER: You have another
Member of your party already on the
list,
tion?

SHRI L. N. MISHRA: 1 invited
two associations, one of Mr. George
Fernandez, Chairman of the All India
Raflwaymen's Federation and Shri

VAISAKHA 3, 1898 (SAKA)

Why do you break the conven-

by Railway 170
Employees (CA)

A. P. Sharma of National Federation

of Indian Railwaymen.

SHRIMATI PARVATHI XRISH-
NAN: No. It was not the Chairman
of AIRF.

Wt vy femd : wemw  miRT

RIARIG G g 7& & (Interruptions)

SHRI L. N. MISHRA: There, I stand
corrected. 1 dig not say, Shri George
Fernandez, Chairman of such and
such Federation. I wrote to Shri
George Fernandez and Shri A, P.
Sharma, both of them Chairmen of the
two Federations. This was done as a
result of discussions. If everything
has to be said here, it will not be in
the interest of the negotiations. Just
to accommodate my friends, this way
out was found. They said that it 1
do not mention the word ‘Chairman’,
they will come and join the meeting;
otherwise they won't come and join.
It was mainly for the purpose of
bringing them to the meeting that I
had to make this change or amend-
ment or improvement They came 10
the meeting In the meeting, their
attitude has been helptul. I do not
blame anybody. Of course they put
forward their demands. Their attitude
was helpful. I only wish that this
helpful attitude continues, and we
arrive at some kind of a negotiated
settlement on all the issues, and if
some jssues are left out, we will dis-
cuss them later on. I would appeal to
all to have a negotiated settlement. I
would request specially Shrimati Par-
vathi Krishnan, who is the President
of the newly formed Federation to
have the same flexible attitude that
1 have been taking on this. I am all
floxiblee. We can have a negotiated
settlement, if you are really serious
ahout it.

SHRI M. RAM GOPAL REDDY
{Nizamabad) . I congratulate the
Minister for having taken a sympathe-
tic attitude towards the strike. In
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[Shr1 M Ram Gopal Reddy)
the last paragraph of his statement he
has appealed for the support of this
House. I want to asure the Minister
that, barring a few members, the en-
tire House 1s ,behind the Minister...
(Interruptions)

MR SPEAKER: After all, Shri
Bosu should not expect him to fall
in tune with him. He has got his
own point of view to present.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, his Calling
Attention Notice was typed in the
Railway Board's office.

MR. SPEAKER: You also bring
Calling Attention Notices. Where do
you get them typed?

SHRI M. RAM GOPAL REDDY:
I conclude from the speech of Shri
A, K. Gopalan, the leader ot the
opposition, that he thinks that the
entire revenues of the State are meant
only for the railway employees. The
Indian nation has invested about Rs.
4,000 crores for the last one hundred
years on the railways. What is it that
the Indian nation is getting out of
that investment?
& R wieft Y & Yo7 gAY gwre XA
% Y wit w2 suiar «f ww
T & 77 THFW frady S # 7 wore
wWERd w3 s oW
WE g9 X TEW oar ) e
W gd 9 AW 0T @ ¥ A ¥ e
qE & A FY & vy feorarn R
7
W gE A Ay E o
“Prgem e’ Fourd § — 37 o Prgrr
aifsom et #Y o & o feds
Pe-NTARE F ared za frew N "
w4 €1 2 e e TP i ey
A AR | guTT At oW wEra
t—a Tt o g e A & 1
TN T ¥ 5 gard Sonfdr af
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tfagg I et &) W
W W oI W g faE §
W g et & 398 qogengw & fag gt
gedt & 1 39T F o e v g
g~ efefee ufany § wgt A s
HIX RIS AW § IE w1 AR
weli g X% frg @7 AT o gemw
FHAT 36 AY ¥ I uErATEw
™ AW & F 3 N i oAad
W g T g feeRfees, @iv
Mew A §§ q W I WA A
- gafrg & g Y #Y weaT @ -
T AW & qifeen W ATEAT B A
FW AN AW §- CF I IT FY 7AH
foear n e &, Afgw o wew w@
AT § BT T W T WIH TE HAT |

# g1 & qrferaray s fafaeay
ATga & q1q TG A TE WY
fF A gz FT @ & AT I
A g (9 A H AR ) T Fy
eI S An A g ¥
famr o ooy oY gwadt 7Y

st O%o QAo fiysy: wemer oY,
wg1 aF mirs AR F AT §, BE-
afeorae gotdarn F1 79I § 9 FOX
a1g 4 A (T § 3% 5 /Y FOT AW
g A fe e I § g A
190 T F 912 ¥ W W A9 ¥
gaT & WY W A1 4 a1 5 |/ w0
AT R & A finT Tod Ba Wi Bew @
a7 g faae 9w v 2w ) sy
ot A R0 w7 grewy &, SAW BT AR
qrAr {1

witeret wvferat wver (i)
v wgrd, & aft Py & ag
AT AEt g @ T wgrew W
way Wy wrfEl ) feidr,
W I g e aferag
gy awfe & sl wfee 3
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Tfcafifrer sg R 9 =
& Nfaferdr Mfzdde § Fax 98
& gart faer aga A g o Afe o,
A R g W e A R
aw gy §, favawe a9 @y g,
7 mfa faq &F F FIH-TRET TE
T 95y ¢ | 9g 1w facgwr /& fw
W EEF & N9 uofa § (saaaA)
& qoar S g st et i W@
dmfae adf & JgEA § ag M|} W
Fnfedw w78 % Yyl w@ &7
Ty sl g wwm Y A FRE
Y T § A7 TF ww glenfaa ady
g 7 Fgr ol fEferg  TERY
i afefem @ & 1 (wowerw)
& ST gt g ORI WY A NI A
R wafedi & a ar g sq i
& g faweifes 0% ¥ 10 30§ FAR0
T G2 A A § 4 X wwwat § wen
WY ¥ fag ag T FYaw §, 4
g Rfade S A arara d
ffafera widfe & @ gara wr firg
@ & wANT w0 § AR fow avg ®
59 faqim w #ew v &)

& & gt g § oA @)
™ ¥ RTEE R TR G,
k& R A cR CeRakicdE ro i
forg 9 9@ Tt 37 @ ol Frafr 5w
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FA YT & | gaAr e  fE st et
I g ang wfwr § A e PawT R
§ I g AP W a7 AR AN s
T3, 27 mf@ w3 A ATE WA,
ITEY AT FE D WY Ffa gAd fao
or wafiy fafraw w7 fifyg s aeher
W 0% AT W T FEn WY e
® awET o wwfrw w7 1 A q=h
ot & g Wit g fewe qTER
T AV W I K WA O AW W
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FT 77 917 /Y w4 fawT £ A g
TG T 196 =70 fomy §— % ¥ W7
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THY FT ¥R I owE ® ad afw
g Hfadz W& qETT F1 J|@AET G
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wEgtor M F Ay g TR AT
# I fearewe &1 Y5 w37 o7 fr ad-
Tz Ag1 AHAT § ¢ 4% fevd 3 aave waw
FA1 Y §O 1373 W 21 & A fre-wwr
FLTT AT AT AEY & | W feaEae
FEFRTIH T FE T 21

FiAg W TR AT QAR T
{1 g & qg A A g oA
gfrad 1 I owiw (envem ,  fued
s fermgn I Y T ag 9N areafas
w5Arzal, 9% FA A fprdT  awd=®
2 o7 Fg A % TMiAT § 57§l
qeqrdi & A1 & faat qg  SRedie
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wafy frfera 5% fs wa o fdfee



175 Intended Strike

( sirmdt mfxant ww )

T TS G T T qF O qATS
&Y sy ?

o smag e &
FIR I ITY A1 AT F A€ Tl
a% wmfag g aEifs w2 A
iz fra Ferarr &, fev Trog woetd €
wyfafadfdia & wer vl T T I9R
AT #T wHd A AT o g swa A
gar o7 fFgar @vi 97 9w AR
g FTam feqovegT amn d ?

I ot e oag ¥ WA
feaqridie 37 9 Fgmargse gfaaw & 3@
qANT TG AFT ITH AT B AISE
T AR @ aF fF g aand-
WA IE A ANT |

st qio gAo frer : wemw Y,
AT weEr { aga @ &y SsrE §)
s ¥ & gy wgr wegen § e Wa
gferrs wgev el agi & afes
o feqrdtie 2 | aferar e srevefa
#t Fey, A W gEd g &
i & AT SFW 1 A i aF
= W @Y AET 1 Iy A g Afew &
wEAT e g gAYt g A® s wfe
Eadl

gt T TOTATWA GO FW AT AT
¢, a8 fral oy 7Ty @Y &% 3
oy i 1 & wnft ¥ sy g i 27
AT ¥ E F AT GE G A F A
FL e IR Afr i &3 g a1 0%
a7y oY i W waaifedi & o
T A AT g Tifen T e B
TR o g E AT I AT AT gH A
e fera av s @ &1 FHEd sgn
W @l a7 AT AT O AN 3
JrEw, g, TR R md A A
T, W gt 9% T 1w ¥ wge
e § % o g qeiw A @
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g Q) oF fet o e AfewT
& o 1 g R faeger e g Wi gW
gy § fr ifede afediz @1

WEATIAT T W Fg aw
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Fg 9t f§ =t w1 qav gem fr anfae
wAt a7z A € ¥ o Ot et o
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HT areft a FT GIRAT T qAAT
Cac i3

YW WO : AT HIETAT )
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& frtfod=r &g | Hurr ) favarg
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A B WAgT =fwm fag &
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¥ wrrer 37 T 3 e g oY ot ok
At ¥ qF foar & o9t & g9
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v ot wTgET § anfw Wt ey fer

o1 &Y o YT aad fF g w wd &)
(vrawyw)  weww wEw, & i
wif off F fawer #Y gTH W A
argar | famr &1 A 9 FF)

W wERY G T AT w
w1 gt § fara & fewer ¥ w ) T
arat § 7 afgd )

st g@o qwo TSl . SHM AT R

“If the attitude of the Government
is that our demand canmot be
conceded, then we have no
choice but to strike, But it
they settle our disputes, we
shall not go on strike. If our
‘movement s politically mot-
vated, we would not have
taken this decision.”

g ATH  TEW F & WA e A
FTAr awdfer ¥ g g7 Ay 7 g
#RT WY B " A A wwA W
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oft q@o qWo wANt : Y WO [AEY
F1 gGITR F T ag o2 JmeA § fe dw &
gz Y, w9 fa wage ggarw Tl
(caaarar )
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TFT A T REF IR WG TG Sy
T & (% 9y $ET0 w7 ge
0N § q A FEOw fawe #% g
@M 7 T, af~F IauT "wrw fevy,
fto 7T o I FHTH FTHAMRGT &
A ¥ AU | YT R o e o A
Iq WA 1 AT ST F A
FEN F2 5 ag A1 AW Y gEAA
el &Y I & fAQ weST A gRi
ea{= q7 379 T F ¢ ¥ feare
£ umg IAw WA A ) wro TWHe Ao
o ®o § WY swAw AAIE { A
Wi gy 5 ame faear wfgd®
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[s' g% qwo  wAa]

WS AR, WUH THIE 9T ¥
wgAT <rgar § fr o gard sgre
Tg A9 F AT § UHoTouHo ¥ |
Afer N wgre e wg A A
AFANeg a ], A EF a0 IqHT
e 7 a0 dur W@ ) 9w
WEIY WA AT FY qrrw oy qwar
2 ot MErfer 7 EF AT I 7Y
AT e fasmr arfgd o

gfsqs wrevefmn alv fenddzn
wrefew A} T # e & I
TRl 71, fewa 7T o vE o
1 ¥ma gafAr A3y frawr fw oag
qfeqd greefrm = 8, afer feard-
¥z wrgfow & oWt wIw gar
fe fafy & 97 427 foar A1 frg foar
ar & qu fewEden wereefer &
s gafam g ad fadar
1% 097 7 2. fow Swweh £ fF
TIRT FAq g fAT | 59 T A
HIE AT F AT T E |

e ag & fr wfemm mrev-
i v ferddee sredfa i §fedY
W wfgn | 0F Aveer aw afee
R Tfed 1 Fnfafedes grgga
a1 OgAOE W Fnfhmd v
&, T fegn fafedy ¥ asqr 2
ITE FR AT F1 AR &, A A
w1 A% ST F7 9% & AT dama
Rwar ) Wi ATEIG A ? R A
& ¥rdw ATy W I #F araen
7 G | it oy W} A o g ?
7 I A 0 A oAz d fw e
AR T A W7 &1 agATT 1, 98
THT e | 77 A R A ¥ YoAv
AR T A AN Ay B, 0 §
2 P gz oy Ay Ddvy o ¥ wA =
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& & 9 3w vy T A9y T oy gy
AT 3 qa & fre Y ww F ol

IIT A9 T §o Y oy whhg
HTY FHEAT PR

"1T { AR XIS F gHT gAAYAT
frar, for T & & o quftar s
#t Ffww A7 FReg & ggary @ew @
afea v gar? sprvave ot wo X feg
¥ AT FAG qF T §Y 7 T A A
afgw 7ff g0 1 Fa7 I7 DA TrRABT
21 fﬂmm M $o "o RATo
F 39 ad ge, WY weErga R A4
gq a &7 A wow w7 § fe wfea
@it ! gwteg ¥o wrg & fr A T
"rearedi #1 qu Sfqs wte s
F | & v Heft & 7 FeA0 AT
frag w1 w0 Ft a7 wwAG o
1 gZfroraa @A a1 @y § i 2fdiae
aref w1 da @, MNAT K FrewAard
g §ifsg, qreer fawm fwg @
ATt & e faq & gea 7 g1 AF,
Tg AR TEA QN 7 Ty WHH
Az A g a1 aifawa fEATA
g m fefigae g@fa § a1 fagree
g g @ oww T A7 fF
ZTTH BT TE | T AR WY A FHHT
AT

g 971 T & s dou #Y Fawr frmrmar
Ty v forrdv sfen g &1 SRad
& oy o @ Al e sn A &
waar(r ¥ frer fean vt § s Foarcdom
gl £ AT A ey F@ O A
FTET AEY AT | AT FT ANEA HTOHY
At g gt fig 1 g agd §entar
€1 ot ok wehie, ot Wi, s
qra &t govrn A7 g e § vt wrgE
# fr qweYar g1 wfew g wigwor
wwear wgd & | wae 7 gur Wi agrk
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AT T N g wHfaxr § A%
afY gvit dow fednr & fare g wrerd
/& T qTRT F g9 qET

o I & aga Tar 71 IR
fear & T arfeear &7 ¥t 97 9RW
¥ fasfenr & | ¥ g9 qarar aTEan
g s oz usfmar wr ger e dr 2
fermar & 1 s g fear mr & f
TEA ¥ FTAE AN PR 7E IAHT
g wrfga fr 1962 ol 1971 7
W AW qT GORAOT FHT 47 &Y FAGT
OUF EAIT a7 ¢ ®E BT 40 4 ) 39
A AF ITRT UKAAT F FAT A
T A TA T AN § T wwavar
&1 WY T 77 FEH oI ;A # AT
#Y 9T FTW AT I & Ay Farod
e A w7 gar A geATa
Yt g Iq w5 gefr o

ot qwo Ao fasy: § Fasil ATEw
¥ Frar Aw g e 3R g amd
weet & 7 w73 w10 8 1 aw o 3
Mgy & fF awear Y1 AT AR
_WATHT T § AR AT FAL & | AR
T ferami 1 wrawra § | gwA waw ¥ warfay
FAWT I3 A KWW A § | gRAAT FA
N i sfom N & a0
AFRETE 71 At A grart gE E oy
1 Faefar gar & 3 § St qeartfaw €
T ¥ Iaer 1 fear war ) fafee-
arehe A A IR @ 3, grend
TAZ Y ara @ ¥ 1 gNY O ¥ q
e {1 wd & gfagmw A ag sger A
? fif i AT urs daT Y e
Yrdt e e Y W I R
o & o wagd & whafafe =z
T Fra srem s @ § 1 g0 g ed
? fo fielt & wra WY sror Ay Suredh
Fro oy fafeeqrede gur § gew ax
T Arar amgd G I AT @ F
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TR FAA A gEizm N
N F arq gfafafodr & =7 ¥ 2
weay 39 FdY § A% wfqwe 9rE
AT A og W7 g g o worC G
T Y 3 R S gAY T F W
wraT &Y, IaaT oftfy & wregmar @
IR 3@ ¥ forg gy qurv g, e e
u2 §3 ¥ IAF1 q@a & feg darv ¥
A wrvarsry faar & 9w T gw NS =T
s AT # )

98T TP TN A TRgUIE AW
groaaee &7 gt fom e g B
fefastre quive ¥z & s a7 e falex
sitT g3 7 fafaer av fedly s s
AT agryy o At 9 afeq ot 7 wre-
qra frar g T Iq 4+ & oy ot A
YT ¥ I 9% qE AR 7V )

FAHFY ATATH F 19 T gy ;AT
AY W AreAT ATEAT § o

st T e JFAfEE @
F v o A I |

st q®o gAo fast  &wr faw
=% WIT AMEA ATy ®% a9
A HA § OF TG B A F Aq QA
Tt gm 4 A wAn gea e 4
%1 gwfawa =16 T 919 70 AwaEAT
T gWT B g AT T guT B
e s o B @ ¥ Fg dET g
fafeenrgaw N arg @y @ & swwo
gy ¥ fag A g Afew ag swaar
R AT A T

far ferfrz & g arasdfia = 91 & I&7
ferfez A guged s @ W @A
aTgA ¥ 1 gW g7 wNE W w1
£ guala g AT ITH BIT A7 T
W F/F | W UTT qGF A qIFT
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[sY q&o gao faw)

N aCs ¥ & wrvaraw ¥av § R ww
g% ¥ wYE FT A qred | Al g F
e Fgar § & N ga ) awdy
&, fora #ie =) g7 FO 78 FT T%7 §,
ag ¥R fog qfowa arq § 1 0 Sfews
SYrsfio g9l SERr T FLT | A9
Areaw ¥ & Iqqd7 § ot w2ar g 5
FIAIFATAACTAT |

—

13.27rhs.
PAPERS LAID ON THE TABLE

COMPTROLLER AND AUDITOR (GENERAL'S
REPORT RE. GOVT. OF INDIA (DEFENCE
SERVICES) FOR 1972-73, APPROPRIATION
AccouNTs (DEFENCE SERVICES), 1972-73,
CENTAL ExcISE (2NpD AMDT) RULES,
1974, anp NoTiFIcATIONS UNDER CEN-
TRAL Excise RuLEs, 1944 anp GuJarar
SAaLEs Tax Acr, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
*MATI SUSHILA ROHATGI): On be-
half of Shri K. R. Ganesh,

I beg to lay on the Table—

(1) A copy of the Report (Hindi
and Engliish versions) of the
Comptroller and Auditor Ge-
neral of India for the year
1972-73. Union Government
(Defence Services), under ar-
ticle 151(1) of the Constitution.
[Placed in Library, See No
LT-6821/74].

A copy of Appropriation Ac-
counts of the Defence Servic-
es for the year 1972-73 and
Commercial Appendix thereto
(Hindi and English versions).
[Placed in Library. See No.
LT-6822|74]

(i) A copy of Central Excise
(Second Amendment) Rules,
1974 (Hindi and English ver-
sions) publisheq in Notifica-
tion No. G.S.R. 355 in Gazette
of India the 6th April, 1974,
under section 38 of the Cen-
tral Excise and Salt Act 1944

)

(3)
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(ii) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Notification.

{Placed in Library. See No.
LT-6828|74]

A copy of Notification No.
G.S.R. 385 (Hindi and Eng-
lish versions) published in Ga-
zette of India dated the 13th
April, 1974, issued under the
Central Excise Rules, 1944, to-
gether with an Explanatory
memorandum, [Placed in Lib-
rary See No. LT-6824/74]

4)

(5) (i) A copy of Gujarat Notifia-
cation No. (GHN-246)-(GST-
1074—(S 49)-(30)-TH pub-
lished in Gujarat Government
Gazette dated the 25th March,
1974 1weking certain amend-
ments to Notification No.
(GHN-627) GST-1070|(S. 49)-
TH dated the 29th April, 1970,
under sub-section (3) of
section 49 of the Gujarat Sales
Tax Act, 1969, read with clause
(¢) (iii) of the Proclamation
dated the 9th February, 1974
issued by the President in rela-
tion to the State of Gujarat.

~

(ii) A statement (Hindi and Eng-
lish versions) explaining reas-
ons for not laying the . Hindi
version of the above Notifia-
cation.

{Placed in Library. See No. LT-6825|
4]

NOTIFICATIONS RE. NAvYy (DISCIPIANE.
AND MisceLli. Provisions Amor.) Re-
GULATIONS, 1874, Navar CEREMONIAL
CONDITIONS OF SERVICE AND MISCELL,
REGULATIONS, 1974 Anp INDIAN Navy
AUXILIARY SERVICE REGULATIONS, 1973.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I beg to lay on the
Table—~
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I beg to lay on the Table—

" (1) A copy of each of the follow-
ing Notifications under section
185 of the Navy Act, 1957:—

(i) The Navy (Discipline and

Miscellaneous Provisions
Amendment) Regulations,
1974 (Hindi and English

versions published in Noti-

fication No. S.R.O, 37 in

Gazette of India dated the
26th January 1974.

(i1) The Naval Cermonial, Con-
ditions of Service and Mis-
cellaneous tAmendment)
Regulations. 1974 (Hindi and
English versions} published
in Notification No, S.R.O. 113
in Gazette of India dated
the 6th April, 1974.

(i3) The Indian Naval Auxiliary
Service Regulations, 19873
(Hindi version) published
in Notification No. S.R.O.
124 in Gazette of India dated

the 31st Apnl, 1974

(2) A statement (Hind: and Eng-
lish versions) showing reasons
for delay in laying the Noti-
fication mentioned at (0
above. [Placed in Library
See No LT-6826/74]

RrviEw AND ANNUAL Rrprort OoF Hin-
pustaN Corrrr  Lrp., CALCUTTA ¥OR
1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR SUKHDEV PRASAD): 1| beg to
lay on the Table a copy cach of the
following papers (Hindi and Enghsh
versions) under sub-section (1) of
section 619A of the Companies Act,
1858; —

(i) Review by the Government on
the working of the Hindustan
Copper Limited, Calcutta for
the year 1972-73.

Annual Report of the Hindus-
tan Copper Limited, Calcutta
for the year 1972-73 along
with the Audited Accounts and

(ii)
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the comments of the Compt

roller and Auditor General
thereon.
| Pluced in Library, See No. LT-6827/

74]

MESSAGES FROM RAJYA SABHA

SECRETARY-GENRAL: Sir, I have
to report the following messages receiv-
ed from the Secretary General of
Ra)ya Sabha: --

(1) I am directed to inform the
Lok Sabha that the Rajya Sab-
ha, at its sitting held on Tues-
day, the 23rd April, 1974, ad-
opted the following motion in
regard to the presentation of
the Report of the Joint Com-
mittee of the Houses on the
Foreign Contribution (Regu-
lation) Bil}, 1973:—

“That the time appointed for the
presentation of the Report of
the Joint Committee of the
House on the Foreign Con-
tribution (Regulation) Bill,
1973, be extended up to the

last duy of the Ninetieth
Session (Winter Session) of
the Rajya Sabha.”.

(i1) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return here of with the Pondi-
cherry Appropriation (Vote on
Account) Bill, 1974, which was
passed by the lok Sabha at
its sitting held on the 15th
April, 1974, and transmitted to
the Rajya Sabha for its.recom.
mendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha in regard to said Bill”

[

ESTIMATES COMMITTEE
Fifty-eighth Report

SHRI R. K. SINHA (Faizabad): I
beg to present the Fifth-eighth Report
of the Estimates Committee on the
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iShri R, K. Sinhaj

Ministry of Information and Broadcas-
ting-Films Part I.

————

13.29 hrs,

MATTER UNDER RULE 377
PILFERAGE FROM BARAUNI-tiALDIA Q1L
PIPELINE NEAR ASANSOL

SHRI INDRAJIT GUPTA (Alipore):
With your permission, [ bring to the
attention of the House a very alarming
report which has appcared in the press.
A PTI message of April 22 trum Asan-
sol side reports:

“Over 5000 k.l. of petroleum oil
worth about Rs. 5 lakhs was stolen
by some unknown persong by bor-
ing a hole i the Barauni-Hald:ia
pipeline near here on Saturday, Ac-
cording to Mr. B. M. Bhat, Dircetor
Mines Safety) Eastern Zone, the
M.screants drained off the oil and
carried it away mn a tanker. The
incident was detecteg yesterday.
The hole has since been filled in and
a police picket posted on the spot.
No arrest has so far been made."

But I would like to point out {0 you
that pilferages from this pipeline were
reported two or ithree years ago also.
I remember I has raised the matter in
the House at that time, and we were
assured at that time by the hon. Mini-
ster that precautionary measures would
be taken to see that no opportunity
wag given to people to do any such
thing This pipeline runs underground
and 1t 1s not above ground but below
the soil, and yet people are in a posi-
tion to come and bore holes in that
pipeline to remove the oil and just
transport it away. The report further
says:

“According to Mr. Bhat, these
5,000 k1. were carried away in a
tanker.”

It could not be carried away in a
single tanker. 5000 k.. of oil would
require more than one tanker to be
carried away. Therefore, it is an ex-
traordinary thing. T would like to
know where these tankers are pro-

APRIL 25, 1974

Matter under Rule 377 188
cured {from Who are these expert
thieves or miscreants or pilferers who
are able to have at their disposal a
number or tankers in which they can
{ill this oil and take it away from the
mpeline. On the face of it, it does not
seem so innocent as it looks, There
must be some people, I do not know
who they are, connected with the ope-
ration of the pipeline, some people of
the 10C organisation who must be in
collusion with these thieves and mis-
creants, Otherwige such a thing can-
not be done.

1 would just point out to you what
a dangerous thing it is. If some saboteur
wants to destroy this pipeline, they
could do it with great case. 1f they
vould make a hole in the pipeline, in-
stead of removing the oil they may as
well set fire to 1t and the entire pipe-
line would be destroyed within a short
time.  This pipeline was constructed
after the 1962 war primarily with a
view to our defence and security ar-
rangements in the future. This is the
kind of thing which is happening now.
At this stage, the hon. Minister may
probably say that he is collectiong the
information. But I would like to know
what immediate precautionary measur-
¢s gre going to be taken for proper pat-
rolling for mobile patrolling of the
whole length of this pipeline.

You will notice also that the news
report has given the information not
from their own department but from
the Director of Mines (Safety). The
reason is that in this Asansol area, as
we all know, the Haldia-Barauni
pipeline has been aligned across the
colliery area which is itself another
matter of scandal which has led to the
Takru Commission which is going into
this whole pipeline business. This oil
pipeline is going across an area where
there are coal mines situated. and if :
fire breaks out in the pipeline, it will
not be restricted only to that. A large
number of coalfields or coal mines will
also be enveloped.

A tremendous conflagration can take
place in the whole area.
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Therefore, thig is a very serious mat.
ter mndeed. I would hke to know
from the Minister if he has any more
factg to add to this newspaper report,
what actually has happened and what
precautionary measures they are tak-
mmg. It is extraordinary that not a
single arrest has been made, They
have carted away the o1l in several
tankers Nobody 18 arrested It must
be a case of collusion I would like to
know what 1s their information and
what steps they are taking immediate-
ly to see that such cases do not recur

oft g fera(aveT) wegm wRiEE, @
HWY TOAY gfegar qragamea 1 1A
3T &, AY WA QIR H W ATAT R,
wifs e & mfar a7 73a8 a3
§md 97 1 ¥ gu § fr forr & = wely
A% @t Ay ar o & ) gy Avea fom
Az ATE E, TR AT G IA A AN
4T & waar ag fqoed faar & 5 3w
QTRYATRT & FVO 350 FII® &Y
FT QT AT wATAT BT W@ |
qq IT FIGAT FEIH AT T8T 2700
800 FV2 €YY IH FTATHE! 747 AT |
39 FY QATRART F AEY W I ARG
W fansm ¥ Ar 9y 3w
3FTr w¢ fadwy srafaal €Y a1 €
WA ® vempwe fear o &
ant ¥ qfews nvefET #H Y warar

“The object rehance on foreign
companies went to the extent of re-
jecting outright the expert opinion
of Government's own mining en-
gineers".

# ag Ay W g fE T aw wATR R
g araaned wiom el & A, ar
IR T fpmr A Y 3T 3 T
F oy T AT ¥ OATRATE FT weHAA
Y forqr & 1 WY Y Fr T A
I QAT T ITRT W & I W
WY e & 1w A Qar frmr Y R,
wgt T2 QLT AN AT & A Ay, afew

Iu% 9T & Wat g, fmwarn s &
BT FIAT ATWTT 1T GO ¢ 9T ATRA
¥ 87 foat swar 07 39 ¥ ® A fawre
FT AFTHOATIAT | HA AYAAT A 1AC
¥ f qraq AT 9T FTH T T N
gfaFT{Y AW &, I 9§ FE AT I
AR A & T HATEMT, RICAT F1Om)
TAATASTAIG FT FTHFEH FH F9
| 3T AW £Y Fserar fa=y g

darfr st i g a 72
ag wTTad FY A1 ¢ f 9g arAwrd era-
FET AT AT AEY T, AT 996 FAT7G
], WA @2 wgawm waf
miw g framaT v ag g4t v
T W E A

T ATT ATRA FAAY WIS gy
&1 2t a7 gz gt fafaifes sy
7 gy g A7 A/l S 9T WIVe ATGE
a_r Ay @Y7 A wEY Wy &y may
HRIT W NTAT F ATV H Q¥ AW GA
FAmA v | F g WraAmE feaw
qrRY ATSA K T F fom wr Amfay
FIH ST AT & AT afeit ame Ak
fagrr wifz tam fora a1 ¥ w7 a3
IRT ARA AT ¢, IT FT ATHEUOY
&F a1 7 377 Agaw fom v vgr
3 A aag faenT gaumz, At ey
F27 31 ¥ faag @ aam@ gmmw |

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHANAWAZ
KHAN) At the outset, I would hke
to state that this pipehne 1s carry-
ing not a fimshed product but 1t 1s a
crude o1l pipeline

SHRI MADHU LIMAYE We know
the meaning of ‘petroleum oil’

SHRI SHAHNAWAZ KHAN' It 1s
taking crude to Barauni.

SHRI MADHU LIMAYE: Petroleum
o1l means that.
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SHRI SHAHNAWAZ KHAN: During
the early hours of 21 April, it was ob-
served that the pressure had fallen
very low, Immediate steps were taken
to locate the actual spot where the in-
cident had taken place. It was found
that a quarter inch whole had been
drilled in the pipeline. On the spot were
foung some chisels, and hammers and
obviously somebody had done it.

SHRI INDRAJI GUPTA: what is the
thickness of the pipeline?

ot vy ok Tg fogwm A &
19 q1 41 HiT AL

SHRI SHAHNAWAZ KHAN: I{ 1s
generally below the ground. Accord-
ing to information available to me, the
spot is 17 km from Asansol in the di-
rection of Calcutta. The loss of crude
oil is estimated between 11 and 15
kilolitres, not 500 k1, The cost if it
would be between Rs. 7000 and Ras.
10,000, We do not know whether any
iankers were used but it is unlikely
that any tanker was used for this pur-
pose. Anyhow we have lodged a re-
port with the police immediately and
the police are taking necessary steps.
They have already posted police pic-
kets on the spot and they are patrol-
ling the line to ensure that there is
no recurrence of this trouble,

sty femd : e A a2 fR
® fggmr M & 3qvarar A1y ar)
ot WETNF Wi 5H FiT U TA-
RATT HE 977 afr F
MR. SPEAKER: Later on you should
come with some more information on
this.
ot Ay femg © A wERw A1X
T TR AT H a3y T3

MR. SPEAKER: I have already ask-
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ed has that when more detailed infor-
mation is available he should come.

SHR] SHAHNAWAZ KHAN: What
more information, Sir? I said that the
pipe was underground.

MR. SPEAKER: Members are exer-
cised about this When the result cf
the enquiry comes before you you can
give more information at a later stage.
When an enquiry is made new facts
may come to your notice; you may
share them with the House.

SHRI SHAHNAWAZ KHAN: Cer-
tainly, Sir, But for the information of
the hon. Members I should like to
say that the pipe was underground; it
was dug up. The thickness of the pipe
1s quarter inch.

SHR] INDRAJIT GUPTA: The dia-
meter of the hole is also quarter inch?

SHRI SHAHNAWAZ KHAN: Yes.
13.39 hrs.

*DEMANDS FOR GRANTS, 1974-15—
Contd.

MinisTRy oF DEFFNCE

MR SPEAKER: The House will now
take up discussion and voting on De-
mand Nos. 18 to 23 relating to the
Ministry of Defence for which § hours
have been alloted.

DeEmanNDd No. 18—Ministry of Defence
MR. SPEAKER: Motion moved:

“That a sum not exceding Rs.
1,24,39,000 on Revenue Account and
not exceeding Rs. 20,94,35,000 on
Capital Account be granted to the
President to ocmplete the sum neces-
sary to defray the charges which will
come in course of payment during
the year cnding the 3ist day of
March, 1975, in respect of ‘Minisiry
of Defence'.”

Demaxp No. 18—Defence Services—
Army

MR. SPEAKER: Motion moved:
“That a sum not exceeding Rs.

*Moved with the recommendations of

- —— - [

the President.
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10,32,02,18,000 on Revenue Actount
be granted to the President to comp-
lete the sum necessary to defray the
charges which will come in course of
payment during the year ending the

31st day of March, 1975, 1n regpect
of ‘Defence Services—Army'."”

DeMaND No. 20—Defence Services Navy
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
81 17,01,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875, in res-
pect of ‘Defence Services—navy'.”

Demanp No 21—Defence Services—Air
Force

MR SPEAKER: Motion moved:

“That a sum not exceeding Rs.
319,08,31,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1875, in res-

pect of ‘Defence Services—Air
Force’”

Demaxe No. 22-—-Defence Services—
Pensions -

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs
03,75,83,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in courgse
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Defence Services—Pen-
sions'.”

Demany No. 23--Capital
Defence Services.

Outlay on

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,97,39,41,000 on Capital Account be

508 1LS--7.

granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1975, in res-
pect of ‘Capital Outlay on Defence
Services'.

Hon. Members present in the House
who desire to move their cut motions
may please do so.

SHRI BHOGENDRA JHA
nagar): I beg to move:

(Jai-

“That the demand under the head

Ministry of Defence be reduced to Re.
1 ”

[Failure to increase the propor-
tion of promoted officers equal to
those of the directly recruited officers

m the Indian Armed Forces. (1)}

“That the demand under the head
Ministry of Defence be reduced to Re.

| g

[Failure to democratise the struc-
ture, functioning and internal living
of Armed Forces by creating maore
fraternal conditions between the offi-
cers and jawans.(2)]

“That the demand under the head
Ministry of Defence be reduced by Rs.
100.”

[Need for immedwitely increasing
the salary and dearness allowance of
the Armed Forces particularly of
jawans to totally neutralise the rise
in cost of living.(3)

“That the demand under the head
Ministry of Defence be reduced by Rs.
100.”

{Need for hamnwng comon mess,

playgrounds and cultural actitities

for jawans and owcers to creat more
affinity (4)]

SHR] R. R SHARMA (Banda)- I
beg to move:

*That the demand under the head
Ministry of Defence be reduced to Re.

ll!

{Failure to arm the defence foro-
es with nuclear weapons.(5)]
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“That the demand under the head
Minustry of Defence be reduced by Rs.
100.”

[Need to increase the salary of
armed forces personnel particularly
of rawans due to high price rise.(6) |

“That the demand under the head
Ministry of Defence be reduced by Rs.
100"

[{nudequute dict allowance for
hoys of the Saimk School, Kunjpura,
Karmal resulting im  straration and

poo. nealth o boys (9)]

*That the demand under the head
Miunstry of Defence be reduced by Re
lw’,'

[Need to revise pay scales of tea-
chers of Sainik Schools (10)]

“That the demand under the head
Ministry of Defence be reduced by Rs
100.”

[All round deterioration in the
working of Sainik Schools.(11)]

“That the demand under the head
Ministry of Defence be reduced by Rs
100."

[Need to tone up the efficiency of
Sainik Schools.(12)]

MR. SPEAKER. The cut motions are
also before the House. Shri Samar
Mukherjee.

SHRI SHMAR MUKHER.JEE (How
rah): There is no Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRIJ. B
PATNAIK): T am here; the hon, Mini-
ster will be toming in a few minutes.

{Inter uptions)

1340 hrs.
(Vi Dryty SPEAKER i the Charr)
PROF. MADHU DANDAVATE

(Rajapur) Regarding the procedure, I
want to seek a clarification. We have
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given notices regarding the atrocities
committed. ...

MR. DEPUTY SPEAKER. We do
not go back to that.

PROF. MADHU DANDAVATE: 1
want to raise a procedural point.

MR, DEPUTY-SPEAKER: You

should have raised it before

PROF MADHU DANDAVATE: 1
ain not raising the issue.

MR. DEPUTY-SPEAKER: 1 can
permit if 1t relates to this item but not
to any other item.

PROF. MADHU DANDAVATE 1
rn not ramsing that issue at ali

MR DEPUTY-SPEAKER: If it is
relating to this item, T am prepared (n
listen

PROF, MADHU DANDAVATE: Why
do you put down those who respect the
rules?

MR DEPUTY-SPEAKER: If it is
a procedural point relating to this
particular item, 1 am prepared to listen
to you. But, when you want to ralse
something else, a matter which is al-
ready over, it bccome irregular,

SHRI H N MUKERJEE (Cajcutta~—
North-East)- I just wanted to find out
from you, whether you had any inti-
mation from the Minister of Defence
that he was unable to be present to
begin with. This kind of thing has
been going on from month to month
in this paiticular Parliament, over and
over again The Chair should do
something to put this d>wn and ensure
that the Minister is here Thoy are in
a position to anticipate, if the prog-
ramme is delayed, and they should be
here

MR DEPUTY-SPEAKER: I think
Mcmbers have already expressed their
unhappiness in very clear and very
strong terms. There is no necessity
for me to add anything more,
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PROF, MADHU DANDAVATE: Sir,
I want to raise a point of procedure
to be followed about....

MR, DEPUTY-SPEAKER: About
which item?

PROF MADHU DANDAVATE: Let
me make it clear that I am not taking
advantage of this change of authority

MR. DEPUTY SPEAKER: You may
take advantage. I am never afraid of
any Member trying to take advantage
of me, because I can take care of

PROF. MADHU DANDAVATE: I
would like to mention one point. You
can pass it on to the persons concern-
ed. We have submitted a number of
notices. We have given a number of
notices. Some of the notices relate to
the atrocities committed on weaker
sections, For those of us who want
to observe the rules of the game,
there is no other way. We just keep
quiet. We gave ten or fifteen notices
Please let us know, what happens
about these notices and at what stage
cAn-we get up and seek clarificationa.
When will you permit us to raise this
issue?

ot g formd (wiwr) : F e vy
s wiEaT § e oY T Y gew
%1 wrrdy gy w1 faady wqedar oY
=Y ¥ 37 gAT g ANiwY g8 A TS
1§ T #7 AT Faw wrarer) W
1w afawre vy Y i frmr mar d aY o
ag WY AEr AT WgR 7 9ad fay
wyaRTE, WA g ? wr Ay &

Iy Agergel  ArAeT 1 Ay 3Aw fag
sYAqT R A ?

MR DEPUTY-SPEAKER: May 1
say, in the first place, your raising this
point ftself is highly irregular because
we have already started one business
and you raise samething eler in
between, Anyway, 1 have allowed
you because I do not want you to have
a feeling that T am trying to sup-
pred§ you I am not here to suppress

anybody With regard to the selection
of these notices, in the first place, 1
would hke to say that when the
Speaker' 1 here, he makes the selec-
tion, and therefore, he 1s the best
person to answer and not I, at the
moment Secondly, the Speaker 18
not bound to give any reason because
after all. it 15 his decision. it 1z a
subjective deciston I can only say
that any human being faced with a
large number of notices has to exer-
cise his judement. If a case has
figured in the House more than ones,
naturally that does not have priority
in relation to a new matter which is
more urgent, which 1s more important.
It 1s a question of subjective dectsion
You may question that But somebody
has to take the decision at one tinfe,
and that authority has been given to
the Speaker That is all I can say

PROF MADHU DANDAVATE: I
was secking a clarification about the
stage at which we can raise the issue
by seeking permission.

MR DEPUTY-SPEAKER' In the
first place, 1 would say that it Is ir-
regular to raise that issue on the floor
of the House here. At no stage can
you raise it here. You can meet the
Speaker In his chamber and you can
raise it there.

PROF. MADHU DANDAVATE: I
want to know when 1 can raise it
here, not in the chamber.

MR, DEPUTY-SPEAKER: I per-
sonally feel, and I have said it many
times, that our rules in many respects
have become out-dated and out-moded
They were made at a time when our
democracy was elitist. Then the cream
of the country was sitting here, a very
few people and the rest of the
country had mortgaged their con-
science, their understanding too, to
these people in whom they had faith.
But now democracy in the country Is
much more real. It has gone to the
grass roots This House does not re-
flect the cream of the nation, but a
cross section of the nation, from the
most intellectual people on earth to
the most illiterate and ignorant. This
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House is a reflection of the nation. It
is a barometer of the nation. Whatever
happens in any part of the country
finds its imimediate reflection in this
House. This is a living and throbbing
House, which is a true reflection of
this country.

PROF. MADHU DANDAVATE: But
the barometer does not allow the
meroury to risel.

MR. DEPUTY-SPEAKER: I told you
that the rules are out-moded. If you
are not satisfied with the decision of
the Chair, it is not right for you to
cross-examine the Chair here in this
House itself.

PROF. MADHU DANDAVATE: 1
was seeking a clarification; not crosw
examining.

MR. DEPUTY-SPEAKER: I have
given the clarification to you.
SHRI SAMAR MUKHERJEE

(Howrah): Mr. Deputy-Speaker, Sir,
this defence budget shows a further
increase over the provision for last
year. The tendency during all these
27 years has been that year after year
the defence budget is increasing. That
means that more and more of burden
Is being imposed on the people. Parti-
cularly when there is no immediate
threat of invasion, when there is no
immediate threat to the security and
integrity of the country, this increase
in the defence budget indicates the
outlook of the Government.

This year the defence budget is
placeq at Rs. 1,915 crores. Last year the
budget allocation was Rs. 1,800, crores
which was revigsed to Rs. 1,753 crores.
In 1972-73 the budget allocation was
Rs. 1,408 crores which was revised to
Rs. 1,652 crores. So, this year also the
defence budget will not remain limited
to Rs. 1,915 crores; it will increase
still further. This shows the outlook
of the Government. The expenditure
in 1872 was because of some excep-
tional circumstances, because there was
war with Pakistan. At the time of
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the 1972 budget it was stated by the
Government.

“It 18 our earnest hope and en-
deavour that out of the anguish and
agony of the recent past will emeige
a new spirit of peace and harmony
m this great sub-continent so that
all its 700 million inhabitants can
devote their energies against their
common enemies of hunger, want,
disease and exploitation of man by
man.”

Now. this 15 completitly forgotien.
This whole background in which this
budget was placed in 1972 is not the
same today. In the Report presented
this year it is admitted that the situ-
ation hag improved. The very first
sentence of this Report says:

“The vear 1973 saw further con-
solidation in the process of deten-
te between the USSR and USA.”

It 1s also admitted 1n the Report om
Page 3:

“During 1973, there was & gene-
ral reduction of tension along the
Indo-Pakistan order and except for
stray incidents of firing and cros-
sing of the line of comtrol by the
Pakistanj troops or by civilians,
there was no major incident or
clash between the troops, and fthe
situation remained quiet.”

There has been further improve-
ment in the situation after both the
Simla and Delhi Agreements and,
after the recent agreement, both the
Foreign Minislers and other Govern-
ment spokesmen have come out
openly with a statement that this is
an agreement on the decision of
which the prisoners-of-war transfer
hag taken place after the recognition
of Bangladesh by Pakistan. Actually
this agreement has created a basls for
longstanding normalisation of the
situation and peace in the sub-con-
tinent.

So, the situation js such whers no
such huge expenditure for defence
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is necessary, On the other hand, our
sconomic situation hag’ further wor-
sened. The galloping price rise, the
mounting unemployment and the
failure in industrial production de-
mand more and more concentrated
attention and more and more invest-
ment to help the economy. Even in
this background, the defence expen-
diture hag been increased.

Some attempt has been made in
this Report to give justification to a
further increase in defence expen-
diture. It is stated on p. 10:

“In the interest of realistic plan-
ning it is not correct to adopt the
dichotomous view which envisaged
defence and development as mutu-
ally antagonistic.”

In conditions of today, both environ-
mental conditions and conditions in-
side the country, the situation de-
mads full concentration in fighting

lnp&n’ ;ﬂoo rise. Here, the Govern-
ment’s entire outlook remains
same ag it was in 197}, There has
been no basic change.

What is the implication by alloting
more money for defence? That
means for any extra expenseg for
defence, the people are to bear the
beavy burden of taxation. It implies
further inflation; it implies further
deficit financing. Its further implica-
tion is rise in prices. Instead of price
rise being checked, it gets further in-
tengified, The people’s discontent is
bound to arise against it. The logic is
that the entire defence machinery
and apperatus will be used to sup-
press the discontent of the conumon
man. More and more, you will have
to approach American imperdlism
for more aid and loan. That nieans
turther dependence on imperialist
ald. ¥ means, gradually, your
subservience to the imperialist
pressure. Your. internal policies and
external policies also will be influen-
ced by that. This is the position now.
That is why, Mr, Chavan has gone

to attend the International Monetary
Fund meetings to beg more aid from
the imperialists; Now you are hob-
nobbing with American imperialism
to get more aid.

In the Report there have been
some arguments to justify the ex-
penses; they have explained that, in
order to determine the Defence needs
and requirements, we will have to
judge the strategic environment. and in
the case of assessment of strategic
environment, arguments have bheen
advanceq that the measures to
counter the frontiers are not limited
to north only; they are to be taken
on the southern frontiers also,
and in that connection the Report
has mentioned the new naval base,
Diego Garcia. My question i8  whe-
ther taking steps to counter the
American new naval base in Diego
Garcia by strengthening our defence
messures is the proper way or not.
Ancther argument that has been
given is that America is giving arms
to Iran, Pakistan and some other
Middle East countries. Another
argument that has been given
is that China is advancing in
its armed strength, it is expanding
its armg production, they have tes-
ted even thermonuclear weapons
whose power and capacity is bigger
than ever before. Our point iz that
because the international situation
is now more and more towards de-~
tente ang the conditions in the sub-
continent are more helpful for
normalisation of relations, including
relations with China, and also con-
sidering the fact that our entire in-
ternal economy is facing a terrible
collapse, this extra allotment for De-
fence is just s contradiction to or not
in conformity with the policy decla-
red by the Government. By taking
counter measures you cannot prevent
American  imperialism boeause in
Diego Garcia they are developing
not only a naval base but also an air
bose and glant B-52 bombers will
be stationed there. That is why they
are expmdlng thelr runway and are
taking other measures. The Seventk
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Fleet and the Kitty Hawk with nu-
clear warheads are being mebilised
there. You cannot counter thst with
defence measures. In that case, you
will have to take the stand of joining
the nuclear club, This Diego Garcia
base has been opposed by all the lit-
toral States. All the non-aligned
countries have opposeq i1t, The U.N.
also have passed Resolutiong against
this declanng the Indian Ocean to be
a zone of peace, Your main task
should be not to prepare for further
deslve measures o counter Diego
QGarcia or to counter China but to
put a tremendous pressure against
American imper.alism which is the
real enemy of the whole people,
including the people of India and of
the entire sub-continent, so  that
they are forceq to withdraw. Oppo-
sition to the formation of thus naval
base has been found even inside
America, It hag appeared in the preds
that even the British Government,
after the new elections, have started
rethinking whether they will grant
thig to America or not.

14 hrs,

All the littoral States have oppoused
it, In to-day’'s paper I saw that even
the ruling Party of Pakistan has op-
posed this naval base at Diego Gar-
cia.  China and all other countries
who are interested in maintaining
the Indian Ocean as & zone of peace
are also equally opposed to it. So,
your main policy shoulq be to
mobilige this world opinion and force
America to withdraw from  Diego
Garcla, Instead of that you are pla-
cing arguments that because Ame-
rica is developing a base, that is why
our defence expenditure should be
increased, It is a strange argument.
You are driving the country fur-
ther towards chaos and crisis. No
defence measures can be stren-
gtheneq if the economy collapses and
it the Government takes the path of
placing more and more burdens on
the ommon masses 10 defend thie
system &t exploitation and to defend
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the monopolists ang vested interests.
The more the aid you are getting
from the American imperialists and
the more the money Americans in-~
vest in India, the greater will be tae
interference by American imperialist
in India. That 1s why more and more
the Indian Government is defending
the vested interests, So we are tota-
ily opposed to this policy.

1 want to mention about some of
the demands of the employees. There
15 a great discontent among the em-
ployees,  partcularly, of Detence
Production units and since the publi-
cation of the Third Pay Commus-
sions award, they have demanded
that the discrimination against them
shoulq be removed and they demand
need-based minimum and also parity
with the public sector which js '
common demand along with the
Railway workers, and I am not men-
tioning that, but there are some
specific demands. One is job eva-
luation and for that the demand
that the Government should set up
an expert commitlee. Though in
principle the Government has  ac~
cepted 1t, the committee has not yet
been set up. The technical people in
Defence Production want that in that
committee  their representative
shoulg also find a place,

The ex-Servicemep have demand-
ed that on 18th of December after Dacca
fell the Prime Minister made a
statement on the floor of the House
that for ex-Servicemen a Bill will be
introduced in the House so that they
can get proper jobs after retirement.
But that Bill hag not yet come. That
has not been introduced.

There is a report that the Governe
ment iz thinking of placing orders
for vehicles--Mr. Shukla, you must
listen to this that insteag of the
usual order of 506 wvehicles per
month, the order placed on the
Jabalpur vehicle factory is only for
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200 wvehicles. The employees fear that
the order i1s being passed on to pn-
vate Companies, particularly, Telco
and i this ig the situation, then you
are only helping the private mono-
polists who garner huge profits and
the defence employees will be declar-
ed surplus and retrenched. It will
affect not only the Jabalpur Vehicles
Factory but also other factories be-
cause parts also are manufactured 1n
various other defence production
units, so they will also be affected

There is one secrioug grievance of
the officers’ organization of Hindus-
tan Aeronautics Ltd Nasik Division.
A copy of the memorandum 18 with
me, They have demanded a hgh-
power mnqurry  committee, The
officers with a monthly salary of Rs.
400 get a fixed DA of Rs. 180 and
they have demanded a variable DA.
But the local authorities have agreed
to increase the DA by Re 10 only.
The officers have refused to  accept
that and in protest one day they
b cotteg the pay. That is the con-
tent of their complant....

MR. DEPUTY-SPEAKER: You may
take it up directly with the Minister.

SHRI SAMAR MUKHERJEE:
The local management retahated.
The next day, when they went to
take their salaries they found that
their salaries were being refused to
them till the 10th of December, and
the local shop-keepers were asked
not to give anything on credit to
them. They protested; what they got
was only rude behaviour from the
local administration.

There are other sections of  the
employees. .

MR. DEPUTY-SPEAKER- This
could have been raised in the form

of Question or under Rule 377. There
are details relat'ng to particular es-
tablighments. Plemnse concentrate on
the main issues.

SHRI SAMAR MUKHERJEE 1 am
concentrating on the malin issues

In the Report 1t is stated that the
Defence Forces are being used to sup-
pres the strikes and struggles of the
working class. And, in the last strug-
gle, the Territorial Army wag used
against the loco 1unning-staff And
1t 18 stated in the Report that this is
one of the achievements of the De-
fence Forces Now in he present
stiike the Territorial Army 1s being
called, the Army 1s being called
out to be ready to be employed
to suppress the rallwaymen’s strike.
It this 15 the sort of the new role
which the Defence Forces are called
upon to play, that i1s to suppress the
proples movements, the relations
between the people and the Defence
Yorcey aire bound to be s rniously
affected and thir 1y really objection-
able, I should say

In the end 1 would suggest that
the pay scales of the lower grades
of all persoinel of the Defence For-
ces should be iucieased,

The Government's policy in rerard
to strengthening our Defence Forces
by neglecting the economic condi-
tions of the people must be changed.

DR. H. P SHARMA (Alwar), Mr.
Deputy Speaii, ., 1 support the
Demands for Grants of the Ministry
of Defence for the year 1974-75 which
have been presented to the House

My predecessor put forth the posi-
tion that Defence outlays have been
increasing year by year.

But, I would: like to put the record
straight by seying that even when
we compare the Budget Estimates of
1974-75 with the revised Budget Es-
timates of 1973-74. the estimates for

tus year exceed those. of the last
year by only Rs. 182 crores,
And of thig amount of Rs 162

amount Rs 138
crores, to be more exact, wilr  be
going towards the impiemenia-
tion of the Third Pay Comnassion’s

crores a major
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recormmendations towards the Sep-
vices.
S¢. if  we take out this amount of

Rs. 135 croves, that leaves us Rs, 27
crores only, which is the net incCrease
over the past year’s revised Budget
Estimate

Now, if we take the increase in the

price-index. the rea’ position would
be tbal the actual Budget, Defence
out!zy, for the year 1974.75, would

be leds than that provided for in the

last year. It is because the price-

index has risen by such a substantial
or

margin that even Rs. 27 croves cannot
realiy cope with it

S0, these are some of the financial
constraints under which we have got
to examine the present Demands cof
the Ministry of Defence,

It hag turned out, Sir, thag Planning
for Defence is really an exercise for
‘Planning at Marginal Levels’ if I
may say s0. I am not talking about
the present Defence outlay sppecially
but generally speaking the pay and
allowance usually take up about 46
per cent of all the allocations. Rations,
petroleum, oil, lubricants, other mis-
cellaneous items, togethe, with trans-
portation charges accoaunt for another
17 per cent.

Added to it is anotlier 30 per cent
for the stores expenditure. Why I
am bringing out these figures is {hat
this 75 per cent of the expenditure
under defence is directly tied down,
in proportion to the numbey of people
employed in the Defence Services, is
an innealutic demand and it cannot be
reduced. That is the point 1 wish to
bring to your notice.

Out of the remaining 25 per cent.
there sve other projects which con-
tuge from veapr to vear. Thev take
o 2 antial  amount. So,  what it
realiy wavil fop fresh plans and
projects is ; all poereeniage of
it. Among these durenes constraints
I would like to bring out first, is the
requisite formulation of g realistic
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defence policy. We should have a
correct and precise assessment of the
threat that face this country not only
in to-days context but in the years to
come also. That means we should
have a concurrent assessment of for-
mulations not only for the present
but for at least the next seven to ten
years.

If we proceed on these assumptions,
one thing is clear. My predecessor
just now went on to say that our
defence does not peed an outlay of
this magnitude. If there is a threat
of war then the only way to avert it
is this. Deterrence is the best policy
is the best insurance-against any mili-
tary attack. Aggression takes place
when a nation is vulnerable ang the -
aggressor thinks that it is in its bene-
fit to start a war. -

Coming right down tg what can
then really be the possible threat to
this country, it is this. I do not say
that these impending threats are going
to materialise immediately. We have
fo count upon one thing, that if we
feel that the threats materialise, we
must try to think about our defence
srategy, about the simultaneous and
conventional threats from Pakistan
and China Y am taking out the nu-
clear part of it—I am just confining
myself to the convern‘ional threats
from these two sources,

We have entered with the Soviet
Union  into a Treaty of peace and
friendship which has come in good
stead. That still is an insurance for
any such  collusion. But, still, it
would be prudent for ug that if we
are faced with a conventional war of
this magnitude, then we must have
the preparedness to face such a situa-
tion on our own. China has to-day
about 100000 men in Tibet. Asg
against that, we have a force of about
ten mountain Divisions.

Sir, China has about 100,000 people
there as against ten divisions that we
have. And 3 very knowledgeable
expert says that these ien Divisions
should be enough to provide an ade-
quate shield to cope with if such an
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eventuality should arise. That expert
goes on to say that if the Chinese
force ig increased to 150,000 we
should, with adequate preparedness,
stil}, be able to cope with it. That
leaves 13 Divisions out of 25 for fac-
ing Pakistan. I do not wish to intro-
duce in thig debate any idea that we
are going to have any hostile activity
or resumption of hostile activities
with Pakistan but, still, facts are
facts Especiaily, in Defence debate,
we must have to think of all possible
ihreats that can materialise.

Then, we are left with about 15
Divisions Pakistan is having a force
of the same magnitude facing us,
That really does not give us a very
special safety margin, What do we
do?” 1t means that we must increase
¢he number of Divisions which, cer-
tainly, are not sufficient. So, what
we can do is fhis, that we should
improve ‘on the teeth and tail ratio
which is 68:32 gt-Present and we
should provide more mobility, more
fire-power and more augmentation of
the water-crossing capability, These
factors can help our 15 divisions to
acquire added capability. Really, if
a war should again materialise, which
we do not hope, and which we do not
wish would materialise, in the desert
warfare,- we must have a good strik-
ing force of armour and we should
have a corresponding air force shield
over us 1 have just mentioned these
things, but I would also like to men-
tion that in any confrontation with
Pakistan, should such a situation
arise, we should not only have good
armour but medium tanks with water-
crossing  capabilities, self-propelled
guns, fast-moving mechanised infan-
try etc to undertake that task

11 we look up at the figures given
in the Demands and the allocations
under the varioug heads, 1t gives some
kind of an indication about the Min-
istry's thinking, about what it thinks
about the challenges that the country
cay be called upon to face. We can
very well understand the Ministry’s
relurtance or even its difficulties in
giving us move details of how the

amounts or the allocations are going
to be spent exactly, but then this
should provide no cover for woolly
thinking in the Ministry’s echelons.
It would be only right to expect that
even if the Ministry cannot share
more with knowledge this House,
they should at least be clear in their
minds about the kind of challenges
that this country can be called upon
to meet and the plans, including the
long-term and short-term ones, to

meet the threat assessments that they
may project.

I would like to think that the chal-
lenges facing the country shall not be
met by ad hoc solutions or near-
approximation:s The Ministry must
do exercises in thinking out and work-
ing out not only the immediate
requirements but also the challenges
that might come in the coming years.
The Ministry’s report gives us an idea

about its planning for- defence, It
says

The plan defines the objectives to
be achieved. lays down the priori-
ties and the methods for their
achievement, provides a time-
frame within which these cbjectives
can be achieved and estimates the
resources to achieve these time-
bound objectives.”

1 think this is a good definition as
good as any that can be found for a
process of planning fdr defence. If
we analyse this part it falls into
three parts. It means that the defence
objectives have to be identified clesr-
ly. it again means that the nature,
magnitude and configuration of threat
has been visualised correctly by the
Ministry. and secondly that the plan
has gspelt out exactly—and that
includes contigency planning also~
what it proposes to do to meet those
threats, of course, within the ambit
of the resources availahle to us. As
regards identification of defence
objectives, I <hall come to it as we
go 2 httle further,

MR. DEPUTY-SPEAKER: He wit
not have much time to come to it.
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DR. H. P. SHARMA: I shall try to
hurry up,

There are some other developments
which have really complicated the
situation here. There has been a
sizable induction of naval forces, out-
side naval units, in the Indian Ocean;
noticeably those of the United States.
Especiully the United States hag dec-
lared about its intention to put up a
modern naval base at Diego Garcia,
and this has really complicated the
situation, and this has been done in
the tace of the UN Gencral Assembly
resolutions, repeatel resolntions, and
in the face of almost the combined
voice of all the hiteral States

There are some other retrograde
steps complicating the Indian security
considergtions China 15 still some-
how not reconciled to the new situa-
tion. Even at the tribartite

MR. DEPUTY-SPEAKER; He had
referred to China and Pakistan be-

fore,

DR, H. P. SHARMA: I am saying
something else now. The tripartite
agreement was welcomed all over the
world, but it was only China which

somehow had not come out with....

MR. DEPUTY-SPEAKER: They
have welcomed it now,

SHRI NOORUL HUDA (Cachar):
They have welcomeqg it.

DR. H. P, SHARMA: The Chinese
News Agency has again charged us
with still detaining the Pakistani
prisoners of war forgetting that the
agreement was precisely for seitling
that matter.

MR. DEPUTY-SPEAKER: fThis
thould be discussed during the debate
on the ¥xternal Affairs Ministry’s
Demands. What defence implications

are there? kL
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DR. H, P. SHARMA: This is the
threat which I have mentioned for
what it is worth nothing.

Talking about Pakistan, we will be
making a serious mistake if we do
pot see the improvement that the
Pakistani forces have made since 1871.
They have changed their system of
command. They have construeted a
series of airfields near the Rajasthan
border. One construining factor with
them, the presence of Bengalis in
their units, is no longer there. Thesc
are some of the factorg which the
Defence Ministry must toke into
account while evaluating or assessing
the threat from that side.

About the Rajasthan part of the
frontier, T would like to make one
submirsion. The border between
India and Pakistan on the Rajasthan
side is undemarcated. It consists of
desert area, There is a marked dif-
ference between the two sides of the
border. On thr Pakistan side, they
have been able to use the capal-
waters. They have built cantonments,
They have unde~taken a scries of
lateral road works. But on our side,
there 1s an entirely different picture.
Should not this country or Govern-
ment look at it from the national
roint of view? Why ghould one think
that it is the Rajasthan State’s res-
ponsilihtv? Thie is a responsibiity
directly pertaining to the country's
security problem. When Government
spend money in Ladakh and NEFA,
why should we put this to the Stute’s
account here in Rajasthan? Why
should this not be looked at in the

national perspective?
MR. DEPUTY-SPEAKER: With

that issue of a local note, you must
close.

DR, H P. SHARMA: Another
retrograde factor has been the supply
of modern sophisticated arms to our
neighbours.. . .

MR. DEPUTY-SPEAKER: Your
reference {0 the tripartite agreement
did the trick. Plcase conclude uniess
you want to tike all the time of your
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party. 'That is between you and Shri
Raghu Ramaiah,

THE MINISTER OF FARLIAMEN-
FARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): How much time does
he want?

DR. H. P, SHARMA: Another ten
minutes,

SHRI K. RAGHU RAMAIAH: That
is all right.

MR DEPUTY-SPEAKER: It is your
party's time.

DR, H. P. SHARMA: The problem
to which T was gmng to draw your
attenticn is  the supply of modern
sophisticated arms to small neighbours
in the West Asian region. I will
mention Abu  Dabhi, for example.
What exactly 1s ils population? 1t 1s
less than a hundred thousand.

MR DEPUTY-SPEAKER: lLess than
ten thousand if my information is
correct, They may have as many
Mirages.

DR. H. P. SHARMA: They have 32.
The training of the forces is done by
the Pakistani forces. This kind of
incursion of modern sophisticated
arms, where obviously there is no
need for them, is a thing we must
guard against,

Then there is the question of Iran.
We are building some healthy bridges
with lran. There is the projected
visit of the Prime Minister coming
up. We do hope that the arms that
have been supplied to Iran, which are
very substantial, will not be misused.

Thinking strategically, we must still
take into account the at least 4 biitjon
dollars worth of arms have been
negotioted for ar are being bought by
Iran,

As for the threat from Pakistan, I
would like to guote one statement of
Mr. Bhutlo. Speaking before the
People’s Party, he said:

“Some people say that Pakistan
1s weak. But Pakistan will prosper.
It I am alive, we wull take revenge”.

How much ot this 1s rhetoric, now
mucn of it 18 a nangover trom e
wummitment that he would wage a
thousand-year war  against  uus
countty? One can undeistand svine
vs  the compulsions tnal Le  Las
to e this  kKina w1 Janguage
pejore  his countiymen. Bul  lue
thicats cannot be  wisregurded.
‘They must be taken into cousidera-
tul pucause he has repeated hmself
divhig tlese (ues over aud over agdin.
oSpeaklog 4 vouple ol monthy beture
he salu ihag the ‘piesent regime of
Pakistan 18 spending much more on
nulitary preparations for defetice than
either Ayub Khan or Yahya Khan's
Goveriment  w ihg past’ Giviag
reasons folr increase in expenditure he
went on to say. “India had not recon-
ciled itself to the creation of Pakistan
and secondly no other nution i the
world has lost so much of terriory.”
Lhe wnotive that he attributes to this
country does not hold water with any
person with a realistic assessment of
the mtuation. It 13 not in the interest
of this nation to work for dismember-
ment of Palustan or damage Pakistan
in any sense. But we have been hear-
ing bellicose voices from other gources
ulso, like that of Pakistan Defence
Secretary that they were starting
people’s militia and things like that.
Still 1 sheuld like to think that these
y ‘atements were made more for inter-
ral consumption in a situation where
the civilian Government does not find
itself on very sure grounds.

We musy also remember that there.
had been significant additions to its
military-strength. They have had TU-
16 bombers and surface missiles from
China. their tank strength has in-
ereased They have now four more
divisions than they had at the time
of Bangla Desh struggle: two divi-
song which were there and addition
of two furthey divisions. These are
very substantial additions to the
etrength of Pakistan. But there was
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one welcome development. Whatever
1t '‘may mean yesterday's newspapers
carried a UNI despatch from Islama-
bad wluch went on to say that the
U.S, military base on Diego Garcia
island was a threat to the countries of
the Indian Ocean arca. That ig cer.
tainly an advance in Pakistan's posi-
tion. 1t this 1s an indication of that
Government's pohicy and of what they
are going to do in the future, this
healthy development must be welcom-
ed

Commg to the requirements of our
three Forces I should like to say that
we should increase the mobibty and
fire power of the ground and airborne
troops of our Army. When we fought
in Bangla Desh our strategy was to
stage a lightning campaign in Bang-
ladesh and fight a defensive war on
the western front. With that chapter
closed changes in our strategy must
be reflected in our perspective plann-
ing. One requirement of our Army
has been discussed in this House again
and again and that is the need of
armoured personnel! carrier. The
United States have given to Pakistan
on whatever termg it may be about
300 APC. We do not know how much
we have; but we are interested in
being assured that the (Jovernment is
aware of this and that they shall
make adequate provistons for it. I
should like that our Defence Produc-
tion department which has been work-
ing so well should show to the coun.
try that they could come out with a
suitable APC model.

About the Air Force I want to say
that we have really no bombers, the
type which can tackle the Phantoms
and Mirages, that kind of fighter-
bombers. Our gnat is doing well and
in the coming years we would conti-
nue to depend on it for close ground
support  We are fabricating Mig 21
and 21 M also, which will provide us
with our interceptor-forece. There is
one limitation about Mig 21. It s
really an interceptor rather than a
fighter-bomher  We reslly do  not
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have the type ol awrcraft we would
need by way of a Deep Penetration
Strike air craft—the DPSA that we
should have. Mig 21 is a good plane
but it is only an interceptor plane. Its
cumbal radius during war time is
supposed to be 100 miles. That cer-
tainly cannot do the job that a real
DPSA would Le doing. Sir, there are
80 many dirciafts hke Mirage, Jaguar
etc. which can do the job for us
Perhaps, here the Soviet Union can
do somcthing. That would also help
us i having ancrafts from the same
country Last month. ouy Air Chief
Marshul Shri O P Mehra said that
there are no plamg for acquiring deep
strike aircrafts That means, as of
today, we do not have something
which we 1eally need very basically.
1 do not have to say what Pakistan
has, Mirages etc. Their radius of
combat is much more.

Then, 1 would like to mention about
the requirements of our Navy. In
regard to Navy, it was only after the
1871 War that we realised how much
importance 1t has or what kind of
valuable shield it has peen providing
to ws. But the truth of the matter is,
we really do net have a Navy to
measure yp to the tasks or responsi-
bilities which we are entrusting to it
It 15 precisely for this reason, the
Munistry should be very clesr about
the small allocation that they have,
how they are going to divide the alle-
cation, that is, within the limited
allocation. how they are going to
divide it It is of great importance.
There is the question of providing
replacements to obsolete sky hawks of
Vikrant. We have been debating this
over ang over again, and yet, there is
no clear answer yet Perhaps Harriers
can replace this I do not know what
are the constraints, whether they are
avallable, whether they are t00 expen-
sive and we cannot afford it. But,
somehow, Vikrant with the present sky
hawks will certainly not be able to
do justice or undertake the responsi-
bilities which you want to entrust to
it.
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Then, another arm in which we are
lacking, about which we must take
mmmediate decigion i5 in regarq to
naval reconnaipsance planes, Unless
you exactly know, what is that con-
fronts us in the gcean what kind of
threat is facing you. unless you have
reconnaissance planes, there iz absolu-
tely no way to know what kind of
shield or what kind of defence postures
we can take. All we have to-day is,
we arc employing obsolete constella-
tiong and even they are unarmed.
What does it amount to? Unarmed
slow constellations go out and they
cannot strike. Even if there is a sub-
maring or any hostile naval unit in the
neighbouring waters, they cannot do
anything about it All they can do
is to report back to the naval base
and wait for something tg be done.
This, certainly, is not the best practice
of waging a modern war.

These are gome of the requirements,
Since you have askeqd me to conclude,
1 would like to mention just one other
thing namely. defence production. The
Department of Defence Production has
been doing an excellent job and it has
given us confidence with ncreasing
self-reliance. It has gtarted new ways
of thinking and has achieved self-
reliance to a great extent. But, there
are other things in regard to which
perhaps the Ministry or the Depart-
ment of Detence Production could do
more. We have been talking about
working out a strike tank for the
19808. We are told that our Avadi
factory is only working at 50 per cent
of its capacity. Oup need for armed
personnel carriers, our need for tanks,
18 still there. I do not know what are
the constraintr, why Avadi factory
should pe working at 50-60 per cent
of its capacity. It is time, we look into
it. There are two or three things
which I mentioned, tanks for the 1980s
or advance strike aircrafts. These are
the things on which R&D can do
something. Some solution has to be
found.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Deputy-Speaker. Sir the first

point that I would like to-make is, the
presentation of these Demands by the
Muisiry of Defence ghould have been
accompained, in their report or in any
other appropriate from, by some com-
prehensive statement on what are the
objectives now of our defence policy.
Simply to say that our job 1s 10 defend
our borders against possible threats
from the North and the West 15 a
formula which we go on repeating
year after year. But, ag other friends
have pointed out already, the situa-
tion today has changed considerably.
The situation, defence-wise is nol
what it was in 1948 or 1985 or 1971
Surcly, there has been some change,
which anybody can understand, espe-
cially after the Bangladesh war,

Aithough the Report speaks about
the benefits or the fruits of detente
not reaching our country, or our
continent, to the extent to which it
has influenced Europe, I would gay
that thig is an incorrect way of look-
ing at the whole thing. The whele
point iz that certainly the currents of
detente have reached our sub-contl-
nent. This is for the first tims since
independence that some positive steps
have been taken to normalise the
situation op the sub-continent gnd the
recent tripartite agreement between
India, Bangladesh and Pakistan iz a
welcome step in that direction, which
everybody hag welcomed.

It is precisely at this moment, when
the possibility of detente has begun
to develop, it is not just an accident
thut the 1ssue of Diego Garcia has
come about. So, we must have a
comprehensive outlogk on this pro-
blem. An imperialist power which
has been routed from Vietnam, which
suffered a yoverse in Bangladvesh when
it tried to intervene with its Seventh
Fleet, it hag come up with its attemnpt
to have a base at Diego Garcia at this
moment when, for the first time, the
possibility of a normalisation of rela-
tionship and a durable peace on the
sub-continent has begun to appear. T
have no time; otherwise, 1 could quote
from a long time the various spokes-
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men ot the American administration,
4t the American armed forces,
giving evidence pefore theyr Congres-
sional  Committees, who have sad
cleatly whdat 1s the puipose of Diego
Garcia I will just quote two or
t'inee examples One is US Navy's top
Admiral, Ermo Zumwalt, who told the
Congress on 20th March, that

‘the main reason he wanted to
wonvert the British a toll of Diego
Garcia mto a US Indian Ocean
military base was ‘to provide the
ability to influence events mn that
area’ and ‘the capability to deploy
our military power in the region is
an essential element of such influ-
ence’”

He said 1t clearly Then I come to the
testimony of the State Department's
Director of Bureau of Political-Mili-
tary Affairs, Seymour Weiss On the
6th March he said@ bpefore the Sub-
Cummittee of the House of Represen-
tatives:

“In our judgement, a US presence
in the Indian Ocean should contri-
bute to a deterrence against the
hikelihood that force o1 a threat of
force might be employed by others "

1 might mention that earlier he ha»s
admtted that the USA would have
gone ahead even if there were no
Soviet presence in the Indian Ocean
without any qualification whatsoever
He said that such a mbtary presence
provided the diplomatic leves He
wdded:

“A military presence can support
effective diplomacy without its ever
Laving to be used We are confi-
dent that a continued presence of
1 US forcr in the Indian Ocean will
have a salutary effect by under.
sraring our strategic mobility and
thus by being in an effective posi
tiom to give strength to our diplo-
matic offorte to further our national
interasts”
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I can quote the statements of many
other risponsible American spokes-
men

So, whilie we are concerned with
the west and the north traditionally,
it is not an accident that this deve-
lopment has appeared in the south. Of
course, we should not conjure up the
vision of a big US military threat to
our country But what was our ex-
peitence with the Seventh Fleet? What
was our bitter experience during the
wat in Bangladesh? We know that
tn addition to this stationary base at
Diego Garcia, they made it quite clear
that a task force of the American Navy
will continue to sail about in the
Indian Ocean. The Kitty Hawk
attracted a lot of attention It has
been withdrawn, no doubt, but it
would be replaced by some other
vessels

Theretore what [ say 1s that there
18 no apparent appreciation by the
Defence Ministry, in the documents
provided to us, in the papers supplied
to us, of the new gtrategic environ-
ment in which our defence policy ha
to be worked out I must say that it
is a very anomalous thing to find that
just at the moment when the Ameri-
cans are setting up this Diego Garela
base, we are relying on them and on
their equipment to set up a sophisti-
cated radar and communication system
on our northern borders. That hes
been extolled a lot in this Report,
what is called, technically the Air
Defence Ground Environment Syutem
on our northern and western borders.

This equipment. | know, was pro-
mised long ago. In between, it did
not come bectuse the Americans put
an embargo on it Now, the embargo
has heen lifted and we have taken
advantage of that. We are supposed
to be using that to equip our borders
Does it not seem a bit strange to you?
I do not know whether any other non-
aligned country would take a risk of
thit kind 1 would tell the Defence
Minigter that he muat assure this
House, in view of the developments
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that are taking place in the Indian
Ocvan and all around that, first of all,
this equipment which is being supplied
to J4s from Americans must be tho-
toughly tested Ly our own people,
they must make sure that it is perfectly
reliable and will prove reliable in a
tame ot emeigency and he must alsc
assure the House that its operation,
its manning, its maintenance, every-
thing, must be hundred per cent Indian
and that no kind of American experts
or American advisers or other people
w1l be associated with it.

Who can {rust their bone cdesp On
thz one hand, they a;e boasting the
fact that they want Diego Garcla base
to be there in order to influence the
littoral countries of which India 15 the
lagest and at the same time, we are
depending on their radar equipment
to be set up along our borders. Of
course, intelhigenca reports will be
made available to them. It 1s obvicus.

The gecond point that 1 wish to
make i3 this. 1 have raised this point
on previous occasiong ako. I am
getting more and more disturbed by
the effect that will be there on the
Army morale—I am not talking about
civilian morale at the moment; that is
also thereby increasing the deploy-
ment of the armed forces for purposes
other than the defence of the country.
I am referring particularly to the fact
that they have been used not merely
as they used to be for many years in
cases of acute commmunal disturbances,
but now even in order to maintain
peace and order when there are what
are called civilian agitations or dis-
turbances over high prices, food and
%0 on. 1 know that the Minister will
say, when the civil autherities or the
police cannot handle the situation and
the State Government asks for the
help of the Armv, we have to send
them But he is a member of a com-
posite Glovernment and that Govern-
ment must see to it, by its  other
policles that such situations do not go
on increasing all the time when, ulti-
mately, the Army {s made to feel that

without their intervention this Gov-
ernment, their State Governments,
their police, their administration, can-
not control the situation and that only
the Army 18 capable of doing it.

This is a very dangerous line of
development and thought f 1t s
allowed to develop in this country.
But 1t 1s going on. We have the
experience of Gujarat recently before
us. To me this 15 the most disquieting
thing. The people who had been
fighting the police and who were
being shot down by the police wel-
comed the Army there with garlands
of flowers, and photograjhs were pub-
hshed in the Gujarat newspapers of
Army officers standing loaded with
gariands from their ears downwards,
surrounded by the local population.
This 1s not the job of the Army.
think. the hon. Minister will kindly
think over and ponder over the conse-
quenceg of such developments if they
are allowed to go on increasing.

I do not want to spell out more. But
my old friend, the one and only Field
Marshal we have got about whom 1
made certain remarks last year for
which there was quite a furore creat-
ed, this time also delivered himself of
o speech at the Rotary Club in Bom-
bay, particularly after these Gujarat
events—it wag reported in the press—
in which he sald clearly that the poli-
tical leadership of this country cannot
do the lob and that a more efficlent
and technically qualified leadership is
required So, they may come and
even Babuji may not find himself there
if he allows these things to go on
developing

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): It can
never happen in this country.

SHRI INDRAJSIT GUPTA. There are
many thingg happening today in this
sountry which I never thrught would
1appen in this country If he is in-
terested, if he is a student of political
history, he should study the facts that
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in Chile, where the Army was histo-
rically and traditionally considered to
be non-political, above politics, a
situation developed where a part of the
Army-top crossed over to the other
side and he knows what happened
there. Anyway, I am all for the deve-
lopment of a really patriotic, demo-
cratic, national-minded army here.
And I consider it quite disgraceful
that so many years after Independence
—1 would request you to look into
this—the Recgiments of the Indian
Army are sti”* allowed to go on cele-
brating and e. tolling the battle hono-
urg which they won prior to indepen-
dence. They cap celebrate the anni-
versaries of their Regiments; that is
all right. But here in the official
Sainik Samachar, issue after {ssue—I
have got one here—you will find pages
devoted to the celebration and extol-
ling of battle honours pre-1847 when
we Were a colonial army, the Britisn
Indiap, Army, which was employed by
the British imperialists; our men used
to be sent out by the British to fight
their battles. Here in the latest issue,
they have mentioned about Gorkha
Rifies. They must be an excellent
Regiment; they must be excellent
troops, no doubt. But here the battle
honours in a box are given, pre-1947,
beginning from ‘Ali Masjid, Kabul
1879, Kandhar 1880' and so on. The
geript reads:

“While north India was seething
with discontent against the British
rule, a number of new army units
were raiseq among which was the
Extra Gorkha Regiment .”

Then they say:

“The young regiment was blooded
soon after and went into action
against Bahadur Shah in February
1858.

Are we going to go on feeding our
army with thig kind of stuff? Enough
battle honours have been won by our
mep after 1947. We are proud of
those. Let those battle honours be
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kept preserved and honoured, but not
the rotten British colonial base, the
expeditionary forces which are sent
oui against tribesmen on the frontier
tc China and Iraq. Those are being
cxtolled and celebrated every year.
Thig practice should be stopped. What
kma of patriotic, national ideology can
develop in our army if this kind of
roiten British tradition is carried on?

1 would also plead for further
measures for democratisation of the
structure of the army. There shouid
be more opportunities Tor promotion
from the ranks and serioug efforts to
make the relationg between the officers
snd the men closer to each other.

My next point is about economirs.
Nobody wants to suggest economies
which would effect the defence capa-
bility of our forces, but subject to
that, I will say that this burden of
nearly Rs. 2,000 crores, which is =
crushing burden for our country in its
present state of economic crisis, can
surely be lightened to some extent if
avoidable waste and unnecessary ex-
penditure are cut down. I say that
this Ministry has not come forward
with any statement regarding this
question. Last year all the Ministries
of the Government of India were
directed to effect the maximum amo-
unt of economy possible and to report
on that. And the other day the state-
ment was laid on the Table giving the
replies of all the Ministries with the
sole exception of the Ministry of
Defence. What we have read recently
in the latest Public Accounts Commit-
tee’s report or in the Defence audit
reports which come out from time to
time does not ‘convince us that there
are no avoidable losses and no amounts
mis-spent. We cannot afford this kind
of thing. Every penny which is voted
by Parliament for defence purposes
must be accounted for properly, must
be spent to the maximum benefit and
sdvantage of the country. A lot of
scandals have been unearthed by the
PAC’s report—] have no time to go
into those things—op things like pur-
chase of gtores and buildings 1 know,
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for example in the city of Calcutta,
where the Directtorate-General of Or-
dinance Faclories is situated, the
DGOF who have got their offices locat-~
ed in various rented building are ray-
tng a rent of Rs. 60,000 per month
which has now been raised to
Rs. 84,000 per month—as rental—
whereas a plot of land has been allot-
ted some time ago for building their
own office building onct for all where
all the DGOF people can come and
work together, that building was not
put up, we are told because of lack
of funds and ¢very month Rs. 84.000
is being paid by way of rental for
these buildings in Calcuita,

Then use of carg and vehicles and
s0 on. I want to know why the Miu-
isters of this Ministry are the only
people who travel about in their own
separate special planes. Every ather
Minister, very senior and respectable
Ministers, do use the normal services
of the Indian Airlines, except the
Prime Minister for security reasons.
That is a different matter. But, why
should the Defence Minister or the
Muister of Defence Production go
about in specia) planes? I want to
know that. Do they not consume
aviation fuel? Is there no operationai
cogt of these planes? Why cannot they
like other Ministers use the Indian
Arrlines services? I cannot understand
these things. Therefore, 1 am ‘just
indicating some diwrections in which
economy can, must and shoulg be
practised. Otherwise, this budget. ...

MR. DEPUTY-SPEAKER: You may
ke throwing a spanner.

SHRI INDRAJIT GUPTA: 1 do not
know that 1 am throwing a spanner.
At least out of these Rs. 2,000 crores,
even if Rs, 50 crores ig saved, even
it Rs 100 crores is saved out of it, it
js something for the country.

About research and development.
there re manv things 1 wanted to ask.
There i no time. I would like o
know from the Minister of Delence
Production what is the stage now of
this long prolonged but fruitlesg at-
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tempts so far that we have made to
upgrade this HF 24 to supersonic
capability. Are we experimenting
still with this Orpheus engine trying
to change the engine. What are wa
trying to do? Mr. Sharma is correct
when he said that we need to loow
ahead. We need a new sophisticated
version of a strike aircraft. It can be
done if this HF 24 can be made super-
sonic as 1t was meant to be originally,
if we had not been let down by the
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British collaborators. What is tne
pusition regarding that? I would like
to know.

Also I would hke to know about
the Garden Reach workshops. Briefly
the report says that they are roing
very well, they are diversifying their
production, they have expanded, the
production has gone up and the sales
have gone up. Yet, in 1972-73 they
made a loss of Rs 106 lakhs. I want
to know what is the reason for this
What steps are being taken to sce that
the Garden Reach workshops which is
an excellent workshop does not make
losses of this magnitude?

Lastly, I am surprised that nowhere
in this report is there a single line
mentioned even of what we are being
t0ld about everyday that there is some
medification being made in the new
recruitment policy for the Army. The
Minister knows very wecll. He has
already had representations made to
him by various people, but I thought
some explanation of it would be given
here. but nothing is mentioned even.
And I would say that we have to strike
a sort of & balance, a compromise. 1
have no doubt that the traditionsl re-
cruiting areas of the Army viz.,, Pun-
jab. Haryana, Rajasthan. Western UP,
Himachal and so on naturally will
continue to be verv important recruit-
ing bases. We do not deny that, but,
nevertheless, the recruiting base of the
Army hag got to be vroadened and if
thai is the object of this policy, we
want to know more about it. There
is no such thing nowadays in the
modern warfare~1 hope nobody will
take offence to what 1 say—as what
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were called traditional martial races
or martial community....

MR. DEPUTY-SPEAKER: I think
that has been exploded.

SHRI INDRAJIT GUPTA:; Which
doeg not mecan much now because the
modern warfare is a technological wa1-
fare and cavalry does not ride on
horseg now, it rides on tanks. We do
not have physical hand-to-hand com-
bat now and in the modern warfare
very often you do not even see the
enemy whom you are fighting. There-
fore, we; feel that the base should be
broadened with some suitable modi-
fications. But, there should not be
misgivings created in the minds of the
people of Punjab or Haryana that
something so drastic is going to take
place that those families that were
always in the Army will suddenly
find themselves totally out of it.

1 would just end by reminding the
House that during the 1971 war, just
two days after the cease-fire, some
of us got an opportunity to wvisit
Shakargarh sector which was occu-
Pied by our Army. At that time we
had gone up to the Basantar iiver
where the last baitle was fought before
the cease-fire, there the most advanced
forward unit was holding the bonk
ol the Busantar river. There, we
ttund to our curpirise—at least to my
surprise, the Madras Regiment—Tamil
troops—wete lying in trenches and
fox-holes mght after mght he.nd
strafed from the air; for some reason
or other, nur planes dig not furn up
in that sector and these people were
Ining down in the grnund—thry werc
all Madra 1 troops. That is the expe-
tience of that war.

MR. DEPUTY-SPEAKER: A tribal
ftom the home State of the Minister
himself got the highest decoration in
the last war.

SHRI INDRAJIT GUPTA: Pecople
from Bengul, from Madras and from
everywnere have got them.
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Something has been decided here
and that ig being misinterpreted out-
side and a lot of disaffection has been
created that the normal recruiting
policy is being changed or it will ad-
versely affect the people of those areas

{from which they were traditionally
recruited.

I would like him to throw some
iight on it Otherwise, I do not want

that this policy becomes a political
issue in this country which will cause
a lot of agitation, trouble and so on
which might further cause a damage
bheing done to the National Integra-
tion From that point of view, it is
deplorable that no attempt has been
made to explain the new recruitment
policy in the Report.

That is all I would hke to say
because you have repeatediy rung
the bell.

MR. DEPUTY-SPEAKER: I have a
request from the Minster for Parlia-
mentary Affairs. The Congress Mem-
bers should not take more than ten to
fifteen minutes I hope they will keep
that 1in mund and cooperate.

Shr: Brii Raj Singh Kotah.

SHRI BRIJ RAJ SINGH-KOTAH
(Jhalawar): Sir, I shall t1y to abide
by what you :aid.

14 5% hrs

{SEnr VASANT Satne in the Chair}

Sir National Security is above party
politus. It concerns every patriotic
Indr.n who values Indi’s  security
and sovereigntv and who wishea to
soe that this country progresses and
furthers its own interests Ths debate
especially is a very healthy debate.
Those who invoke the blanket con~
sideration of saying that it is not in
public interest to disclose this thing
or that thing, I think probably are not
aware of what is avilable in this world
to the public or what is not available
by sceking shelter behind this. They
are not doing justice to thig healthy
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deh.ate, and are giving answers con-
wenient to the bureaucracy?

Much had been said about the
Indian-Ocean area, especially, the base
of_ Diego Garcia. 1 shall not say any-
thing in that matter. But, I shall like
to point out that the U.S., Sovict
detente is a fact which goes much
deeper than most people do realise.
So far, to my knowledge, there has
been no adverse comment from the
U.SS.R. So, the sooner our policy-
makers realise this the better it will
be. We seem still to believe that there
is a Bi-Polar World which to-day, does
not exist. The international situation
being as it is to-day is sometimes
quite alien and perplexing to our
volicy makers.

15 brs. ..

Arabs and Israel have come to rea-
lise it to their cost in West Asia and
so has Europe. So, I shall say how
that in this South Asian region also
that is realisation comes slowly. The
region of greater strategic importance
for this country is the Persian Gulf
Area. As has been mentioned several
Sheikhdoms are being armed. The
neighbouring country to the West is
also being armed becoming a sort of
an arsenal set up by certain We tern
countries and financed by oil drilars
There are other countries in the Per-
sian gulf region particularlv Iran with
whom we have the most fraternal ties
dating back 1o ancient times but they
have also armed to a very considerable
extent. Time does not allow me to
qunte what they have got. But what
is bothering those of us who are
interested in this country’s security is
against whom and which unknown
enemy are these arms gomng to e
used? If utterances of certain leaders
of certain States who met in Labore
recently are any guiding factors then
1 shall only say that this Ministry must
take serious note of it. 1 am not
naming anybody. I presume they
know whom I refer to India is placed
in this sub-continent by virute of its
own size and its own peculiar position
in international relationships in a very
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strategic position. With the scarce re-
sources available to us we have to see
in a most searching and scrutinsing
manner where our threats lie. We
should try to idenlify them anc make
our esiimates as to what they can be
singly, jointly or in concert. After this
searching enquuy we have to see what
ate the weapons systems that are best
suited and needed for our long-term
range. Will they fit into our economic
base? Can we afford them? They
should be of the nature that our ex-
panding defence production base can

take them on.

230

I shall now come to the front that
has always been warm and, that 1s, the
western front. The northern front i6
relatively cool both by virtue of its
terrain and as far as its present politi-
cal situation goes. It will remain cool
also for quite some time. But on this
western front, as has been mentioned
earlier, we have a more or less an
approximate parity with the troops
that face us across the border. We
have our commitments in the north
and I do not think the Ministry or its
various service Chiefs can afford to
denude the northern front and so there
is a bit of anxiety in the minds of
those who value this country’s security
as 1o what should be our stance here.

1 will say. Sir, that if past experience
tell us onything we have to be more
alert on the aspect of crisis manage-
ment I shall try to explain what 1
mean by this. In 1962 the Chinese
crossed ihe Tharl: ridge on 8th Sen-
tembey and their massive attack camre
nn 20th October. So, thus country had
six weeks' advance notice in which to
prepare but we were not prepaied We
could not gear up and we know the
outcome of that war. In 1963 the
Pakictan attack in Kutch came in the
latter part of April. Their attack ac-
yoss the international boundaries at
Chhumbs was on Ist September.  Our
regponse time was nearly four months
and we all know that we just barely
frustrated their designs and held them
but we did not achieve any decisive

victory on the field.
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In 1971 we dig very well although I
may say we had a very long time to
respond to. Our commanders, as the
previous Defence reporl, hag stated
were fully attuned to the wil] of the
nation's political leadership’, and we
had a great success. Oyr Chiefs of
Staff Committee acted most well and
it was a lesson that was well learnt
But what I want to Point out is that in
future, whatever operations may come
are gomng to be a sort of “soft-fuse
bomb™ nature ang it 15 not going to
&ve this country much time to react.
Therefore, keeping in view the past
acts of the aggressor in the West, of
surprise attack, of quick movement
and holding action, we have to guard
against this, and our response has to
be very {fast, Rexible and powerful.
To achicve that, 1 hope we have de-
veloped an adequate strike force
which can do all this, combined with
mobility, air support and grealcr
fire-power than what we presently
have This is the only rationale for
a war of short duration.

What is worrying us, as I previously
said about the arming of the Per~ian
Gulf States is that though they cann-it,
will not go: and we have not ever
directly gone into any conflict m this
sub-continent, yet by their giving heln
in things hke troop-carrying mrciaft
or helicopters or by their air [orces
being used to guard certain cities and
bases in Pakistan, they may thereby
release the Pakistan Air Force to gain
local superiority or tactical superinrity
over the battie-fields, and that 1s
where the crunch lies, and thot is
where we have to be more vigi'ant in
this aspect and better prepared So,
not complacent, and we hope that
T trust the hon. Minister of Defenen
the~e things are being activelv
guarded against

As I mentioned earlier, the fear also
lingers that Pakistan is now becoming
a sort of wercenary base and their
pilots are being used to fly Mirages in
the Gulf Sheikhdoms. Thev may be
manning eertain technical installatines
and things ke that, and when these
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mercenaries get restive or are agitated,
the logical outcome oy the only outlet
that they have vis-a-vis the sub con-
tinent is our couniry. So, I hope the
Minmstry will take this into account.

Speedily going through the points
that 1 have, for the Air Force, I feel
that we have to evolve a tactic »f
getting the best out of what we pns-
ess, and we possess in the ‘Gnat” g
very fine awrcraft and our policy shoulq
be to produce more of these aircraft
so that we achieve local superiority
bv using saturation tactics. Since Ty
time 1s very_ short, I shall now touch
briefly the Navy. The Navy, I believe
1s on the look-out tor a long-tange
anti-submarine warfare aireraft I du
not know what aircraft they are trying
to get. but the need is acute and weo
must have this awrcraft. As regards
new boats called the Scaward Defencr
Boats, bhecause that is the only term
that we read in the reports; I do nat
know what exactly they are mean o
be? T presume that they are somethii 2
Iike the petrol torpedo boats If we
can develop this mosquito fleet, it w.ill
be most gratifying and in keeping with
the need of our long cost because we
are a poor couniry and cannot afford
la1 ge numbers of highly sophisticated
costly ships

Now I would hurriedly like to men-
tion certain lessons that we ought to
learn from the lagt conflagration in
Wost Asia In the Air and Air De-
fence area, it has been proved that a
well-sited SAM site complex is very
nearly invulnerable and we must make
use of it. Helicopters have been used
nnt only for their normal jobs but for
altn  anti-submarine work and, in
places, for anti-tank work The SAMS
which have most efficientlv come out
are the mobhile SA 3, SA 6 and hand-
held, man portable SA 7. The 23 mm
and the 57mm anti-aircraft guns
mounted in quadruple mountings
have been most effective against low-
lying aircraft. So’I presume that
we shall be having either these wc:a-
pons or equivalent ones to do justice
to do justice to our forces,
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It is also proved in the West Asia
war that well-sited SAM 21, sites are
highly effective against and have
greatly dimnished the role of the
fighter-bomber on the field of battle
1t is, therefore, that I mention that we

have to take into account this aspect
.also.

Taking the Tank and An!i-Tank
role, the lesson that has emerged
foremost in the last war is that sophis-
ticated highly expensive armour, the
tank, ig rendered guiate useless with
well-gited anti-tank weapons on fhe
ground which have been uscd with
deadly efficiency. In this range comes
the family of the Sagger anti-tank

wmissile, the Snapper, Swatter etc., and
the RPG—1V.

The infantry has once again, after
the introduction of tanks in 1818, emer-
ged with the upper hand in  bottle
over answer So our Army tleadquar-
ters should evolve fresh tacties hav-
ing a judicious mixture of offensive
arms like the tank and armour and
defensive arms like the anti-tank mis-
siles mounted . on vehicles and create
a situation whereby a poor country
lhke our can effectively steam this
roliing of armour.

In general. I wil] only say that we
have to take all these lessons to heart
ang see that this country, by reason
of its peucity of funds, will not ever
lag in giving whatever the Ministry
«f Defence needs for the basic sacu-
rity and furtherance of the country’s
interests. Since you are about to
press the bell and are not going to
be lenient, I shall ssy ‘Thank you'.

ot o vaw s (ariar) - wdalE
o, wraeraT ¥ q& W & AAAA OF
By wivg # wwr oy ff A1 ¥
wirw ot arwfow gfe & adt
wfew vatr ot gfez & oy woyel A A
wUW g7, Wi SR Hoar o fn e
¥ wa wodt grar & Y fed &
qar w4 gh 1 ta dr § sl vt
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a4 8, TA 7 VAT F LT A T
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Fiog% 34 | #fea Bex A &
HWMT § AT TN W6 R )
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s, TIT B F  ae F g
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" g 7 Q0w @ gAN dyheRior
arsie o) Sfaer wib oWy fear ?
g guEew SEeT & AR
I RN AIERT gfeaw ' Fdar 6
w1 foas st fw nw g 7 ¥ wff
o597 & T T § I IHHT gEA
w71 fear 7 ay Ay A1 54 & fe e
®F 0T g e wifan AR s g §
o7 aZY TAT a1+ & fin Atfaas <faar
T g ama adl &1 f% wre gwd R
o+ g4 Al 7y me g 7 W w7 407
gwat womS wE w4 7w wdr qa
ET AR A9 g4 ao | # swa g
e WAL g1 v m F1 ur gfea
F1E qEvT EW A TE F IR AR
wifua & T #iv oAy T e &1
ATIT FX )

qff@m & 1971 & @ AqAT
wfg A7 FTHT 737 (=97 3 1 19T WA
faz ® % 3 &0 H prar Bm
famr @ —

“Not only have the deficiences
been fully made good; Pakistan has
also augmented her Armed Forces
to a level higher than what obtained
during 1971....She incurs a defence
burden (defence expendilure as &
percentage of gross nationa] product)
wluch 15 nearly three times that of
India.”

qifFeT wud agw @i A d
s ft §HA IUE Arq T Em
gar @, §ér & gf & 1 wifwear gy
T & faqdt sy fewm ot @ woan
g1 g Fg o & g feww a7
ARIEN R walraw
q qifsem €1 &fag 1 3ok o
£y o oo S § et W
T wEIw e § 1 A N dw
gomk ¥ wvdr ¥ ag e gy i
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Tga ¥ & Rl g3 ® sy
fafrdt afesr & wm ¥ ) S9wT wW
fafesr F=< &1 91 | 9 avdw ¥
I qfaw ®1 &Y 9% & 1 STH W
foc & go fomrr Wy @1 FfeR S
g wfag & 3z s &t § e
@t wf & 1 & =gt g f5 o oaew Y
R A1 3G A e qwE P oar g &
afre w1, ard qvE AR w5 9w
=@ I AfEw A AT L )

sit fasfr foo (i) et
afy wgiea, & wr Harm § gIEi #
wit w1 gifew @wuA e g
wal ot 7 foed gg % fom avg & Arvar
AT AW TAAT g, s & fAg w
T ZH 7T 5% wrwr §

Y 157X, 1973V CORATY
®WIR WvIq T9% 75 @mqr 91—
seyogy M wa§ o wqe
v A fear qr—, oo 4% oz
qeT a1

“(a) whether Government propose
to do away with the historical rea-
sons and grounds of traditions esta-
blished during the British days for
giving reservation and weightage
in recruitment for members of cer-
tain castes only on the basis of exist-
ing class compositions; and

(b) in what manner it 1s ensured
that the policy of Government to
trovide equal opportunities to all ci-
tizens in enrolment in the Armed
Worces is enforced properly?”

W R § 9 A N ag ogr
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“Ag already stated in the reply
given to Unstarred Question No.
5079 on 30.8.73 on the oor of this
Sablaa, there is no class composition
either in the Navy or in the Air
Force. In the Army too, three is
no class composition except in cer-
tain regimentg which, however, con-
stitute about 40 per cent of the total
strength of the Army. The entire
question of class composition is
under study and review on the basis
of which appropriate measures will
be taken to further broad-base re-
cruitment ang spread it more uni-
formly than at present to the extent
practicable, so that people from all
parts of the country may get an
equal opportunity for antering the

Army, irrespective of class, caste or
religion.”

wR §¥ wEey § 72wz d fr
w7 frft forr m o Far? T @
orad AEl 3, wife g7 nw e w
¥ F A Fr wywr faear wrfed o
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ot AV gy ot aead gy A 4
Nagm ¥ a5 fafaez, o fefgw
wfaedz gon fafesdt st Qo &@
§ 1 & sdy wgew § g wr g e
T fafeed W @A ger A
AT wfgg WX o S wwEl ¥
fodt & wr Wt ox fafaed W A
R mifgy, Wi Qar wex § Mefeed
T a7 waiie & wfv o faeary
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35 Wi & g, wE fedy s A€
AT TEA 55 WS Y, FE &F AT K
we 21 & §fedET g W ar wif
W TE AFE JqN A, AV EW Y
gear & fao fafaedy &1 w9 o "AFar
2 =hra g1 AR afew o
saww wifs & geew # fafeed &1 A
aw W@, s 3w g fwfwed
F afy w1 ®Y TEwr 99y qg @ N
EA

gfagrm T A &1 ey ¥ fw
wq w4t fggenm A ov g B, =@
gowas am ghfvas A 813 & Feor
gt g mrow gfrar & e T, 1w
X #t TFAY 3w W, i ged
w1 faqtor, &7 72 3 1w feafy
7 gy W tw owa W oghw
Y FAT 9N | 39 AW oW war
wgrew fewa & fon g Samer fenve
@, A1 3w ¥ greay Wy gfee § & gwa
AR FEAT | WA G 57 A0 AT
# fie fgrgmarer gfifea dova w1 e
=7 dfew oo wAraw dvy ¥ 8
A R Y o9y HETT & 2w
am G dvw W T WA )

FT AT 9T A | fraw ¥
at vl fafeh vy wrfer
fer § WIX 999 9w @@ g W
% AT A T frwnrew §aX faw
RCIEE C - CREC IOl
1 cax aer wvw faen &4 wwfag
WU A YSH & A9 ¥ A6 FIH
7 35, at ag Sfaw A wmar &«
gsts §fe wfews @0 ¥ &%
v & fan ww Ad & Hfwa
wr Mifays @A ¥ oaear §
ag & W WAt § o gufeg
¥ wwm F AU wwg @
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(s feraat fm)
fir o TZ &9 I AT 19 A9 AT
feft 7 fpay =7 & mEw QAN
F TS IE& F )

T W (st e W)
wifeaqe e & fam vEw AW I
FAAT |

st fagat faw wEA 3q T
gwreTaA AT fHar WA ) 9T qAlEA
& fau groze fam e & (@0 T &7
Ty AT Frar s Ffew A
Igw o T3 &1 7w w1 wmA
T ¥ fam & gaman sy @ Pty Wiy
wifer 7t grar & fao & 1 swre A
HiEw 1Y yA7 K 097 %7 I
qY g5 JaAT I

g AGT A, AEY 4T 9F
qfeqw &% 750 &I FT A 9T w4
v & 1 o gr 97 fafwe
fawr w1% e adr qardm, AT 78
firdY gu & a7 av At 75y &1 gAfom
# ag Fo fv avw aofvfoefs
Zad g fafaed 7 qvw & doer anev
qT UF AT GAAT AAT aEA AEL
g & UF FEA q@AATEO B
W 7 frdt 7w8 7 3w dwO A
F T IF 1 AT TR X S
;T 7 omwr aferd
SR FgA WA 9FFT AT MY, AT AT
AT T ATV | FET AN grer & fem
wq qear & fafed af, at geom,
AT R AMEA g ge gAdt
S HUG T 79T | 3900 OF A7 777
fafae?t 1 aw =W 9@, A
gaY, g7 7 a9z fear ang,
mfT a4t & 147 § w4 97

Ny w7 fafard &) o
W gt oY aprear & 1 & wrgen
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N C B 1 B 3 A
grqaadY fafoedy Efar #Y aaear §R
FNfF wear & wray fefafas wof
sre et ¥ weax 97 fefafmw gmon
& 7EH T TN 7 P HNT | gg Ay
gurd forar verr @AY & 34 Pt &
gerT @& AT & 1 e W 5w
A oW T FAT ¥ AERT A
fafazdy ifaw wfFard =7 & f wrr
Y 3% {940 W9 SFIeT w5 Wy
T ¥ T AT HTIEATAT 9F 7 G W
ferr Ffwa forr Boamr & 97 7w
frorrg & wiv A7 PR & T4 9aA 2
sr@ grrir fafedr # sromad
g1 Y, ATH mE WIT A A
TR AT T FIT P ET FhHR
g i s A% w9 fawre
FrfaT |

THE WA T AT FAAT FT
WY 37 & a7 2z AN ¥ faad @
9% fosA o agt fewm Qar &
T A AT FEAT ALY A AT § | IER
g gfrora g1 a1 Av-glm g1, awar
FfT F-usEwr g A st W
qIEY aga § W A I9 9 oA AGY
g1 9141 & w7 FwTgT WAy awT T
forad g ¢, Y5 Adro AEY fraedr
gAfm T =7 TAANZ ® o480 fF
formaY sl &1 HfzAdz ) g e F1
FoqT I§ THIF 9T EZ T{IAT HqYAT
ara & %1 3 wfE faear ofa @3
T, Wi wv A, a7 Aar w@h g
eT Avaifaa § o w1 e o oY §
A Fgi WFT A7 Toqr Fow, faw F
aq ¥F FAen ? gafaw gt o
drefafaees ¥ oA 3% fa e fafaeer
R e SH O o) e ¥ vaR
ey feom & wfe § wodt Qe Qe
Y A T A mw A affeqfe §
ag vy TA Y E )
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wrdt & fefafen aga @t wifge
WX g fefafem § oo W vl
agt 7FY & 1| dfeT AN W wed Fraw
ez & § 99 ¥ 9 tEde v TR
¥ oz aft & f § agw froqs &7
afpr ForAy faogwar awadr =tfan
I AT aad 1 e ¥ g
WX 77 I $W AT ¥ ST TGRS
a7 & fa A3 AT 1 9 g7 T
P ¥ JT=AT 90 ¥ g MARW W
gy AFF T oI § W FEY
&7Q ¥ | AT qAH A F® AW AL
wig g1 T, wAe S F AT 4g
w1 wr oy fa dga wEANe £ frew
faf= & ar ¥ waEEi ® aw
aaty AFT 2vdT & AY T AW &Y WA
&7 FY AvE A 7T I KT AT A
ferg=iz & &7 ) S AW Y
afcfeain & va § & sgm goar st
T frogz o dfaRT ¥ aw ¥
afes w7, wa & g WA § 1w
AT ¥ qrEg W g7 wEET ¥ WY
fefesfaroma i v w0 3 gomar
fady 3¢ 1 gw gAY w1 g e
@ wr7a § afew g a8 € & wgd
foe o zs ol A & A ey
s w1 gz e, @il #Y g
foar, agv & et w1 g R §
™ T 5 A WY v g e
oft ¥ fagT ¢

SHRI MOHANRAJ KALINGARA-
YAR (Pollachi). Mr. Chairman, I rige
to speak on the Demands for Grants of
the Ministry of Defence. But I am
really pained to point out that, when
the Demands of a Ministry like De-
fence are being discussed in Parlia-
ment, there is a very poor attendan-
ce—not only on that side but also
on the opposition zside. We know that
our country has gone through four
or five wars since our independence
and what our three Services have
done for us to safeguard our honour
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and to safeguard our territory, how
many families have been deprived,
how many soldiers and oficers are
disabled; we know how they approac-
heg the problem and how they brought
honour for our couniry. Thercfore,
I am sad to poin{ out that there 1s
very poor attendance now.

While speaking about the budget, I
would point out that the expenditure
in 1972-73 was only four per cent of
the Gross National Product. The
defence experts and stretegists—of
course, myself else—hav, expressed
that the defence expendituie should be
a minimum of five per cent of the
Gross Na'ional Product. But many
members have pointed out that the
defence expenditure was a bit too
much. I do not agree with them.
When our couniry's secumnty is thre-
atened by our neighbours, I think there
is no point in jus' cutting down the
defence expenditure. For example,
there is a news article that China has
stepped up its military build-up in
Tibet. We had a bitter experience in
1862 which nobody can forget. It is
said here;

“Over 10 large air bases and about
20 air-flelds are now located 1n
Tibet. ...

Missiles with the range of 800
km, 2,400 km and 4,000 km are
positioned in various parts of Tibet.

China has plans this year to
build a lauuching site for the mis-
siles of the range of 4,800 km and
8,600 km in Tibet.

In Western Tibet the Chinese
have set up powerful radar instaila-
tions ang stations for missile guid-
ing ang tracking.”

Then, the strength of Chinese forces
stationed in Tibet has gone up from
300,000 so 400,000 and I think this
is a grave matter which cur Defence
Ministry has got to take note of.

Then, there ig the large-scale acqui-
sitio, of arms by neighbouring coun-
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tries like the Persian Gulf nations.
Though they are very small countries
—I1t may be thatsome of the coun-
tries are like a part of a State in our
country--but they have the advantage
of oil ridnes and o1} is more valuable
than even gold and they are taking
advantage of that and are trying to
build up their armed strenath. We
cannot consider them as small States
and we cannot just overlook them.
Even Abu Dhabi which was mentioned
by one of the Memberg are buying
aircraft from France and in turp it
1s piloted and operated by the Pakis-
stani pilots. So, we canno® just say
that it is a small country. Same is
true with regard to Kuwait and
Libya.

I would like to point out , grave
matter which really shocked me. When
the hon. Defence Minister’s attention
was drawn by the editor of Vikrant
which is an Asian Defence Journal,
to Col. Gaddaffi's recent anti-Indian
outburst and his exhortation to Pakis-
tani youth against India, I am really
surprised that a senior Defence Minis-
ter and an elderly politician should
reply:

“The Defence Minister advised
not to get exercised over such things.
Libya, he pointed out, was like a
small sub-divisional town of India.”

In your discretion and in your wis-
dom do you feel that our country can
afford such casual and cold remarks.
We cannot afford. We have internal
problems. We thave got external
problems of safeguarding such a
vast security line. I think the Mi-
nister should think of what he said. ...

SHRI BRIJ RAJ SINGH KOTAH:
Even Gaddaffi is not taken for gran-
ted in his own country.

MR. CHAIRMAN: But the hon. Mem-
ber should not get exercised about it.
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SHRI MOHANRAJ KALINGARA-
YAR: Ag a citizen of this country I
would maturally get exercised because
it is very easy and just take matters
for granted inside Parliament but
when you are actually in the field
and when you are facing the enemy,
then it cannot be taken for granted.

Another thing I wanted to bring to
the notice of the Minister of Defence
is that an international Muslims gue-
rilla organization hag been recently
organisey and it was atlended by
Bhutto, President of Pakistan and Col.
Gaddaffi.

I suppose they are working on the
same line as the Palestinesn guerillas.
Our security and borders are so vast
and I thmk we should take that very
seriously. They may come down and
cause a havoc in our country

Our neighbouring country, Pakis-
tan, on the security side is acquiring
modern submarines ang ships from
Great Britain. It is said that they
have already acquired one or two
ships and two more are vet to come
After looking at the external threats
by our meighbouring countries. I think
that our defence expenditure should
at least be 10 per cent of the G.N.Ps.
But, due to adverse economic situa-
tion i our country, that should net
be a cause for not spending enough
money for our security. With sge-
curity in jeopardy, no countiry cem
think of steady economic piogresa.
More than 88 per cent, of Rs 100.90
crores in 1973-74 and nearly 60 per
cent. of Rs, 262.7 croreg in 1974-75
has been accounted for the increase
due to implementation of the Third
Pay Commission’s award. That clear-
ly shows that there has been no in~
crease in the defence outlay since the
last three years evey though security
of our nation has been threatened.
1t is a fact that even fhe foreign coun-~
tries criticise us by saying that India
is spending much more money in de~
fence even though it is facing ap eco-
nomic crisis.
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When we come to Ordnance Factory
we are aware that we are now think-
ing of expanding in rescarch and
technical know-how. In Ordnance
Factory, irom the expenditure of Rs.

£850 32 crores, it has gone down to
Rs. 231.11 crores.

If vou take into account unprece-
dented rise in prices, durin, 1974-75,
the increase in provision was to the
extent of 50 per cent of ‘he provision
made in 1972-73. The provision made
in 1974-75 was Rs 23263  crores
With1 this, can anvone say that our
country’s defence expenditure is going
up? I am sure that the House will
agree with me that the provision of
Rs 1,915.8 crores for 1974-73 at the
eurrent price level is very much less
than the provision of Rs. 1,525.34 mn
1872.-73. Tius also brings me to ano-
ther importunt point  Since 1971
Pakistan has also built up iis strength
They are petting all help, probably.
from the neighbouring countries. I
woulq hke #ie hon. Minister to know
that the security of our nation should

not he allowed to erode with the in-
fiat.on.

Another mmportant matter which 1
want to bring here is the recommen-
dation of the Pay Commission. I be-
lieve that the Pay Comnussion Cell
is wneeting tomorrow. There are some
amendments which are going to be
made by e Ministry to the recom-
mendations. 1 wish they teke a quick
decision: hecause of the unprecedented
price rise, the Officers and jawans too
are waiting for too long a tim: some-
thing out of this Report Thev are
managing somehow or uther. Some
officers just live with what they are
getting It is verv difficult o carry
on. With the sudden rise in prices
they just cannot manage. [ think
this should be very seriously dealt
with

Now. I would like to say a word
about the ex-servicemen and the war
widows. Though the Government
have taken the initiastive to protect
the ex-servicemen by giving them job
facilities and land to cultivate and also
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the war widows by giving them work
yvet 1 feel a large number of them
have been neglected. 1 think this
also has got to be looked into. Though
I have nothing personul against any
of the persons about whom I am Zoing
to mention yel I would like to noint
out that the Chief of Army Staffs
tenure was extendeg for another year.
From the core of my heart I may say
I have nothing agamst him. He is a
professional soldier. 1 would like to
point out that due to exiension of
hs tenure the G.0.C. of Northern
Command hass given his resignatien
It was accepted by the Government
and he was the map who got V.C.

when he was just a lieutenant.

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). It is not
correct Wiereform are vou giving
this information?

SHRI MOHANRAJ KALINGARA-
YAR: Whether it 1s true or not even
when Fleld Marshal Manekshaw was
gwven an extension 1t affected 52
lieutenant colonels ang brigadiers in
not getting the promotion. What I
want to express is as long as an offi-
cer enrols himself in the services and
till the time he retires he plays his
equal part in the security of the na-
tion. Everyone plays his equal part.
Give him the credit during that pe-
riod but whv try to deprive other
officers from getting th, picmo‘ion.

250

Mr. Chairman, I want to say a word
about another important project, na-
mely, Sivasamudaram Project. It s a
very important project form  the
naval securitv poini of view. It 18
between Cevion and India. It is om
the side of Gull of Minar. 1 think
we should bring out a naval base
there. All the harbour charges arc
at present going to Ceylon. If we
just have a massive or big project
there, the ships can save 300 nautical
miles and it would be useful also
{from the naval defence point of view.
China and Ceylon are on good terms
now, and there may not be any prob-
lems now. But 1 am talking of the fu-
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ture. Even during the recent war,
Ceylon was used as a stepping-stone by
some of the foreign countries.. .

16 hrs,

MR CHAIRMAN: The hon. Member
is now going over to international po-
litics and treading on delicate ground
His time 1s up and he should now con-

clude.

SHRI MOHANRAJ KALINGAR-
AYAR: Taking all this into account,
1 think that there should be a naval
base there and that 1s necessary also
from the security point of view.

Now, as an ex-serviceman and also
as a pilot, 1 would like to point out that
there is very httle difference between a
pilot and a submariner. A pilot gets
Rs. 350 for flying. That is his bounty.
Even though he is posted for some
ground dutly work he just acts as co-
pilot or does six hours’ flying and gets
his bounty. But a submariner who
goes through the problems of very
limited living space, moving space etc.
inside the submarine—the hon. Minis-
ter of Defence has also gone inside
the submarine and he knows how hard
it 18 tn live inside it—and who s
subject to poisonous gases, heat efc.
does not as ewually dangerous as in
an gire*uft A  submarine gets an
allowance of Rs. 250 or 260 when he
is inside the submarine. But once he
comes to the base for some other
duties, he is deprived of this henefit.
1 suggest that Government should nnt
lifferentiate hetween a pilot and a
sithmarine Lecoazse the joh of the one
15 as equally dangerous as that of the
other

SHR] ANANTRAO PATIL (Khed):
The Defence Ministry is an important
Ministry and the functions and the
tasks of thiz Ministry are most vital
and 1mportant. and under the able ste-
wardship of Shri Jagiwan Ram, this
Ministry has been going fairly well.

T am rot going to deal with all the
subjects under  thig Ministry but 1
<hall try to confine myself only to de-
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fence preparedness with special refe-
rence to the research and development
wing and the expectations of the
jawans from the officers and the Gov-
ernment.

Defence is a highly technical subject.
It is not a general subject. I shall try
to be very brief and I assure you that
I shall not compel you to ring the bell.
I had tried lo cover a war a couple
of times, and I know how our security
environment is highly delicate. In this
highly delicate security environment,
we are compelled to maintain a highly
improved preparedness. There have
been continued reports of flow of high~-
ly sophisticated arms jnto various
countries of West Asia. Pakistan has
been procuring military hardware
from the European countries, from

thes USA and from China to re-
equip and strengthen her armed
forces. She has been seeking te

attain a greater mobility and sophis~
tication in weaponery with a view to
achieving a qualitative superonty over
India. There has been increasing col-
laboration between Pakistan and
China. China has been giving massive
aid and making a huge supply of arms
and equipment to Pakistan, There has
been no significant change in the dis-
position of the Chinese army on the
Indn-Tibetan border. There is consi-
derable {ension in the part of the world
where India is situated, and hence
we have got tn be very careful about
defence preparedness. The October
war of 1973 in West Asin hac brought
forth a number of valuable lessons in
regard in military equipment and stra-
tegv.

The Arab-Israell war of last October
saw the advent nf new weapons
which have revolutionised the concept
of warfare. With the Sagpar and
Snapper anti-iank missjles. the infan-
try is once again supreme. The supe-
rioritv which tanks enjoyed on the bat-
tiefleld since so long is nonw no more.
The multiple guidance SAM 6 which
can he moved along with a mabile
army and the small SAM 7 which can
be carried by an infantry soldier have
at one stroke brought about a decisive.
ly effective counter to air-to-ground
action. '
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Has any professional study group
gone into these questions and recom-
mended a new policy to the Govern-
ment? Have we had any on-the-
spot, eye-witness reports from our
Military Attaches? We have today a
fairly sizeable defence establishment
which consists of fleld forces, To sup-
port it, we have defence production
factories and a Research and Develop-
ment Wing, May I ask whether our
fleld force is the strongest we can have
for the amount spent on defence?
What 1s the proportion of combatant to
non-combatant in our divisions? What
1s the fire-power of the Indian division
compared to the West German or US
division? Pakistan has doubled the
number of LMGs per battalion as
compared 10 our infantry battalion.
We must increase the fighting umits
by reducing some surplus fat from
the defence establishments. We should
mcerase the numbr of bayonets in the
fileq units by reducing administrative
personnel. Why should we allow more
clerks and more store-keepers and
more cooks?

We have a large reseaich and deve-
lopment set-up in the Defence Min;-
stry. It has been maintained at a tre-
mendous cost for the last two decades,
Yet what can we see by way of re-
sults? Can a single weapon system
be pointed oul today which has becn
evolved by our Research and Deve-
lopment? 1Is it not a fact that al} our
principal weapons are based on foreign
designs and their manufacture here
began with collaboration® The Gnat,
the Viiavanta the new frigates are all
exaniples. Must we then support the
vhite elephant of Defence Research
and Development® Something 18 wrony
with the system. Can we not place
scientific development contracts with
the premier research institute, the
Tata Institute of Fundamential Re-
snrch?  Speaific  answers  should
come to the specific questions. Funds
can be beiter used in producing these
resulls,

I wish to draw the attention of the
House to the sorry plight of the in-

fantryman. It i1s he who digs down
and defends our sacred soil. As the
victor. 1t 1s he who goes und physi-
cally occupies cnemy land. Every-
thing 1> there only to support him.
And yet today he continues to be
among the lowet paid in the army.
Arc we giving enough to him to eat?
For instance, 1s 1t true that the awr-
man gets vastly better rations than
the infantryman? What 1s the logic
behind this? What is the justification
for 11? 1 have known caes where
infantry units have continuously
served 1n forward areas for years
at a time. We are all aware that
we have to stretch ourselves
on the long Yorders. But can
some efforts not be made to ensure
that during the few years of privilege
that a battalion gets to spend in peace-
time 1t 15 located nearer home! I am
personally aware of the high morale
boost certain Mehar battalion received
merely because it was located in poona,
These boys were there durmg 1970-71
and quite a few of them are from my
constituency.

At present, famuly accemmodation
could be provided for haidly seven to
eight per cent of the men; but the rest
were conient in their ssimple ways with
weck-end passes. These are the sort
of simple needs that the Indian jawan
requires  They ask merely to be
neater home to be able to go home
once 1 a month or =0 for the week-
end Can we not evolve a <vstem that
will ensure the location of infaniry-
men as near their homes as possible
during peace?

The «ccond puint which needs serious
attention is about the dwsubled soldiers,
Bv viitue of their role in the war,
the infantrymen  suffer the highest
peicentage of war disability and death
When the infanirymsn is  invalided
from service, his condition i< pitiable
The pittance that we give him by way
of disability pension is so small that
even the memory is painfull. I sug-
gest that Government chould look into
the possibility of insuring the defence
personnel during their tenure of colour
service. The volume of total business
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thus generated even if a nominal
charge is made per capita per month
be so large that a very handsome
policy can be offered, since only a
small percentage actually suffers war
disability or death. I suggest that the
LIC actuaries and the Government
should take a good look into the sta-
tistics and this way we can look after
the brave in the fashion which they
deserve.

To summarise, I want to urge on the
hon. Munister the need to carry out
a review of the existing organisations
so as to increase the ‘fighting element
and improve its five-power at little or
no extra cost. We need to critically
examine the existing defence establish-
ments to cut cost from unproductive
areas lke research and development
and use the money for better purposes.
Defence production must expand its
activities to include the latest weapon
system at as little extra cost as pos-
sible,

Finally, something must be done to
improve the lot of the flower of our
fighting youth. The disparity in rations
and emoluments must be removed.
We must make the few years of peace
station service the best for them, and
the Government must seriously exa-
mine and endorse the insurance sche-
me with voluntary civil contribution
if required.

SHRI N. E. HORO (Xhunti): Mr
Chairman, Sir, things as they are in
our countrv, when .we have been
threatened everviime by our neigh-
bours, it is always good that our
armyd forces are efficient, vigilant and
that they are put in top form. That
1s why I feel that the funds which
the Defence Ministry has asked in its
Demands for Grants are inadeqguate.
1 vant that more money should be
spent for the armed forces. Let us
have sophisticated arms, Let us also
gou for nuclear arms. Let us go for
producing  even atom bombs and
other sophisticated weapons, because I
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feel that we cannot compromise with
other things when we think of the
defence of our country,

Sir, I want that Government should
have a very clear policy in respect of
our attitude towards outside world. It
is probable that we are preoccupied
too much with the idea of non-violen-
ce and are preaching it abroad also.
But I fee] that when we are tackling

with our enemies we should go
forth with military decisions. Let
us have non-violence at home, but

let us not be non-violent when we
are tackling the outside world. [ sug-
gest that the Government should once
for all determine this as a policy. Our
Armed Forces have to face many di-
fliculties in different fields. Whatever
lacuna or weakness is there should be
Jovated and removed to put them in
top form.

‘When our soldiers retire, it is very
disappointing to see that we just leave
them to their lots, Government have
the responsibility to take positive
measures for their rehabilitation I
have found that in my area the Ex-
servicemen have not been taken cure
of properly. Government have a no-
licy to allot lands for their rehabili-
tation, but as things are, the Union
Government have left this responsi-
bility with the State Governments. 1
want that the question of rehabilita-
tion and profitable employment of Ex-
servicemen should be the responsibili-
ty of the Union Government. Let
them be engaged or utilised in Cent-
rally sponsored schemes, Do not leave
them to the mercy of the State Gov-
ernments. They have not been able to
take care of these people. There are
thousands of such cases and, there-
fore, 1 suggest that the responsibilty
for the rehabilitation of ex-servicemen
should be solely that of the Central
Government.

In my cut motion, I have stated that
Covernment should rajse & Tribals
‘Regiment or an Adivasis’ regiment.
These tribal people are willing to
join the Armed Forces, It is not a see-
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tarian idea to have an Adivas: Regi-
ment. Adivasis are spread over the
entire country and you can utib

thein properly 1t you orgatuse Uit
inte a Regmmen!l. You have Marathu
Regiment; you have a Sikh Regiment,
why cannot you have an Adivai
regiment? Let tham consider this
and not brush aside this suggestion
as a sectarian idea.

During the lust Second World Waz,
Ranch: used to e the Headquarters ot
Ranchi used to be the Headquaiters o.
of private land around Ranchi weie
requsitioned or acquired by the Army.
I agrec that the Government have ull
the rght to acquire or reguisitiun
lands for defence purposes, But after
S0 many yecars even now certain lands
are under army occupatmn I‘OqUISXUOH
and these lands belong to poor tribals
and other people. There 1s no justifica-
tion for continued occupation of then
Jand. Government are paying ¢ meagre
amount 4s Crop Compensation tu these
poor people.  They have buen tiymg
to get back therr land .

The Detence Minster
knows about Ranchi  and the arca
around. In places hike Namkom and
other villages, there are thousands ol
acres of land which have been takea
over by the Defence Department o
requisitioned by them and these
people are being paid a very little
amount us crop compensation  Kather
overnment should acquire them per-
manently or 1f they are not u-mg 1t
permanently, let them  vacate ani
give the people thewr due compensa-
tion,

SHRI JAGJIVAN RAM: That is be-
ing done.

SHRI N. E, HORO: I know that. I
only wani some more progiess on i,
because this is coming up again and
again. 1 have been  correspouding
with the Defence Minister on this. 1
hope everything would be alright
within a short time. 1 hope Ranchy :-
going to be a cantonment. There i
another place in the town itseif, in the
heart of the town under Army occupa-
tion. During the Second Workl War,
certain lands, very good lands, were

508 LS—9.

persunaily

taken over. The Aimy is still conti-
nuing to occupy these lands on a lease
w o, Yhese lunds belong to the Lu-
t! <31 Church. The authorities of this
Churceh have been correspondinyg with
the Defence Department, They want
thenr lands back. When the cantan-
ment has been opened thete and  the
buildings ure ready, I think, Gov-
etnment  should now immediately
decide handing over their lands 1o the
¢hureh,

Su, in the matter of appoiutment of
scheduled castes and scheduled tribes.
1 feel, more attention 1s needed.
Defence Department 1, a very large
depattment, wheie you could employ
tnem I want that Government should
abe care ot th I want that more
peopwe should be taken into the de-
patment. This 1s i the interest of
Lawonal integration also. From that
pomt of view, 1 hope, you would em-
piuy more o} these people. That would
be tood for the coantry and for them
iS50,

WITR > TIRAY W TE (frrmg )
N F A O AT F o F W
FRrmaY ST rAz QI AT wHE W
T R WA g A a2 fama g
A A N AR PN R T A
frarE @ G4y T & 1 4y ¥ 93 T
F1ATTHIEY 77 qET § ATEIE T THAL
21 TAA AvnaHiadag @ e
I I & (6 WIRT €T W 4T Al
TR & 0 W W I EY YRR 4 THET
T frvaT SRR AW ¥ qme w6 g
fen fiatrzasft F ag gt afeewio w1
AmA g 77 gud gy @ifer
AW T AT A TR A feEA A
TEEHT AT THT )

TEA AT HIT AT AT AT g ¥
@ {2 arT ¥ a4t SRR A oy
M {67 1 SRS I H AT YA [
¢ faar & 1 agy AEY ITHR WY T wwr
T § . fom femres f@rad g
AL FG A TE ATT T AW

4
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fzar T & A STE yewt T fae
R T AT i fasra oF sa%0TAAY
a“r str 23t 3 gfaar & fasf 3w
#g“r s 2139 97 & fao
faors aur ¥ weafes €

0 _tu Qv

ag aigr v 2 & fewg awz &
Fa FEIr S0 720 & H TAr #4947 fRar
IR A - S B P M T T A - 2
ZET AW AL g SHAT ATAACT 4
g FwAT & W AqT g9 g A
g 33 fa gAY fafaed o gad
qfqs afs R fawg d 997 ar &3
ATT 9T & | TINT AMTET ST qAAT
Fifga | 97 § arq ST fewT famdnz
¥ 7T g S 139 7 37209 AR AaUA
TOF A HOTATIH AT § 0

sgl 9% fogpzac @1 g@Ewa @
¥% 19 787 74 T & f¥ 42 77 grar
Tifgy, » 9 g w=rfgy 1 &
AT § 5 a8 FIE TEATIEE qFTI A
AET & 1 oAt w1 arfAmfeEr '
AR T AMA F AET T fFATT
T 1 TO L AEH E ST qIAE AT
®E B FAE T TG ATT AT AT
q% WI ¥ 9FT § | AR 2@ I &Y
AN w1 AL HLAT AT ] | AG AT
F@Ar qed1 £ fr ®1F HEE qar
g ot Yea ™ H FF qAA7 3 1 TE AT
AT g7 & {6 19 T TT ¥ WA
aFar g | goafadt #1 oreargdz faer
% fac g3 adF AR F
qffafexar ar faardr a0F T 7gf
regeHe w8t grar gy 1 fopmde @
win fafad & @ auF ¥ ganer #3 f1,
a1 wAT Aife, TIES F g FT AT
qifer 1 4 "7 Tz afifer &, F
atedam 1 feafasm 1 aEamst §
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uT ) Forer fﬁﬂ A sh'r-#qér
AR AEDH A

(vFztiz &1 et a%F aeqF & 5z
a1 AmET 9= & v oaw A § oy
ITET F WA F, # & S wafwr
g g ? gafer S AT afrawz Az &
& % gmdE F0 wEer S T@
ARSI i EAC | ﬂvr &, mrfaarar &
Trzad g gfvew &, sA.an & aney
TH 99 F 930 oFEgr  wew
BN mifgd o a4 Fw sam wgwy b
T FT FET S| T awaa g i srgaw
AT ST B AT 31 Fdt #7 o Pegrie
FHTT T TG I A ST wg) 2
qwT TN A5 § T AW FTo80AT
BUFS ﬁ 1

THT ST F T SR AAFILT
w3l gt & 5 o=z g1 wr &) SR
qar 7§ grar 7 T ooard av gwa §
¥ wrgar g {6 s 9 fogHe F17 ‘@?rr
g A :s.F»‘.T\T EIFSS cfemfadt ¥ FT I7
T KA TAG GO FTSTAT AT
gRIT |

fifaa w927 g0 AW ¥ wim
Atgme g Cfad i@ 23 gee
¥ w403 1 fataw #9177 F aga
TFAAFTAFE | ZRTH A% «F70
g 2, g% uF (Al ¥ uF uF asr
SR Fiar g iy e § g
F At i s g 23T A WifwTq
g oawfar F I AT & T4F AT

gAY AASAr Agd A WA WA qg

I51 & | SAF( gHIT 39T F AN AT
&L ©die Y0 E, TORI 3T AT Aqrar

o
@
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Y KT T ZH EAT FA
& Iy wIe gE owmar @ afed
Ty 74 & ‘

S Qo TR MA@ TH T&T
FAIT FIF & | FAfbT a8 TE F B |
77 23z A afwTT ¥ Fwrd o=
mated ¥, i, fei, ved, wri
AT FTT | AT IFF FTT A9 fw
T .TH FET W OAr gsTfyErl #
ITR FM 29 FT07 F PF A ¥
wEY & YT AT AIT FHIS B oW 2
IIRT IIF WA AT RIS WA AT
T A% ¥ awy £ 0 F =mAr § fw
T T AT AETAT F AT |

 fafady ary o & arw 9
7w &1 w7 o fafew adzg £
fora® gay fewddiz Ty & 4 30 F Areq
74 afes A Y T T F qrey FAIC
FTRE | W AAAT HF AATE0E )
T AR EIEF AT WO F AT
Faq 4T gar g bo fafasy 3@ o
TINE FOA; A|T 37 FAT IAET
T‘r* fearzs =5 & 1 = F TiaTsy

g7 F wmr fF 7 47 Frpzda
%t«ra ¥z A1 faey fafadr & frarae
TR AT R AT FI AT IGT H 1A |
IR A ST AAIA F TG G 4T JOTAT |

T H A Am qft v sa g

g AffaT a1 &€ T IWT ¥ A0E
Ga1 w7 & 1 afw ufFzd & graqr
gigfeaq T T TIq g, AT I
T BT ¥AT AT Afag ¥ fogmic w
zeg A@ESE AT TAfET 1 wT qF ua
A& (FAT SQAT, @ T g7 AWT ITH
fFeq & AT gIT EXTE RT gWi0HT
Ay [rfy <FAr 0 3 Avg gy cfemw
gz wrdFza 7 o fezmwd fafasd
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aif®ad M wwiaw &1 fopzdie ¥
w3 =fam g

T WYw g gar 2, ar fafa-
fagq aHaT FAYU T FT F, T
FEEATT TAT F, FHIAT T 759 &
afra fafazd & gredy g3 qahw &
ART AT 31 9% @3 G §, A F ad
ZT3W 171 2, 917 390 & 1 T TAFT
TEAT & ) AT F FW o F O F
Featmoeae 31 gaat fafaed adima &
FI% T34 AfGE | T ATT AT
frfasdr & armi T TF AT ATH dra,
ar fgeg il FZ 0 Fgh TEF F0@T

g @d & fF Ieww e
F ARTT FI 6000 T FAGAZ
frafr 2, w3 fF fafeasdr whc oae e
FAKIL 1 H% 1,000 37 1 500 &77
frar 3 1 Prfafaas v # avmare
TTR agr wcgHa g & 2 1 fufaey
w1 w7 g FHT IFET AT F7F
3T 50 71&T 21 w1 qeafaae w7 T
7 fza, A< A% aq7 7GY g1 wAT 2,
ar Pafaedr & AT F7 980 AT FAr
TfeT

PROF. MADHU DANDAVATE
(Rajapur): Mr. Chairman, Sir, there
are certain debates which always rise
above the party considerations and,
I consider, the debate -on Defence
Demands as one such debate,

The defence of a country is always
a function of two variables, one, the
international situation and the gitua-
tion in the neighbouring countries and
the other. the involvement of the
people in the defence effort. It is only
in the context of these two variables
that the defence of the country has to
be judged. and the policies towardy
defence also to be assessed.
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The year 1973 was ihe mosi crucial
year in which detente between USSR
and USA took place. No doubt that
particular process released certain
developments, There was also an
agreement by which the involvement
in nuclear warfare through accidental
processes also has been avoided. But,
unfortunately, though this type of a
development took place wis-a-vis
Soviet Russia and America, the Aswuan
context remains to a certain extent
untouched by the new atmosphere of
peace that was rcleased by the agree-
ment,

We find that in spite of the Parisg
Agreement of 26th January, 1973, the
hostilities in South Vietnam hav~ not
come to an end. We find that the war
in Cambodia still continues {o be with
all its vigour. The war in West Asia
also has shown repercussionsg nor only
regarding the military strategv, not
only regarding the alignment of vari-
ous countrics, but also in relation to
the impact of industrial developmen?
in certain countries Because of an
attitude taken by certain countrie: re-
gerding distribution and production of
m] a numher of repercussions have
been created and, as a result of that,
certain situations have been created 1n
the sub-continent

We, again, find that there have been
certain agreements belween the coun-
tries of Western Europe and certam
couniries of Western Asia, {t'is re-
ported that there have heen tripartite
agreements in which Pakistan is also
involved. If this involvement of
Pokistan is there, the problem he-
comes more dangerous for us as far as
onr defence matters are concerned. It
i true that Pakistan has, virtually, got
itself completely away from the
SEATOQ pact but, at the same time, we
cannot forget that still there is an
invalvaent in CENTO angd 59 long as
ting involvement in defence pacts is
there, there is u potential danger so
far as its neighbours and India are
concerned.
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In addition to these developments,
we find alsp certain developments in
the Indian Ocean. We find that the
cold watlers of Indian Ocean are in-
ercasingly becoming more ang more
hot  That hag become™not an Ocean of
peace but that threatens to be an
Ocean in which cold conflicts belween
various super powers will get accen-
tuated We were told that this zone
will continue to remain as & zone of
prace  But we find that on 5th Febru-
ary an agreement was arrived at bet-
ween UK and USA together and they
heve now decided that what happened
to be mercly g communication centre
wi e converted into a full-fledged
neval base  That creates an additional
thrent  Apnn in, this context the
reacting that is given bv the USSR is
alte verv intetesting I thought that
probably the USSR would come out
with a categorical statement that this
zone mu<t yemain a neutral zone, ‘But
<wme representatives of the USSR
b ive icsued statements and they still
jemain  uncontradicted. They have
said that, as far ags the Indian Ocean
i¢ concerned the ships of all the
notions will have unfettered freedom
of movement. If that be the inter-
pretation, probably there is a greater
r1 k of moie and more involvement of
Super Powers as far as the zone of
poace s concerned. Tt will no more
remain a zone of peace; it will be a
zone of conflit On this back-

ground. ...

SHR1 JAGANNATH RAO (Chatra-
pu)- How can wg prevent other
nationg ...

PROF MADHU DANDAVATE The
atintudes of USA ang UK are very
damgerous  But the stalement that has
been issued hy the representatives of
USSR is also not as strong as we ex-
pected it to be, and this statement
read in the context of these develop~
ments taking place does not give us
much solace. That is my only fear.
If it furns out o he the usual type of
stotement that every waler is a neutral
water, water has no colour of its own,
whatever colour is added to the qcesn

.that becomes the colour of the ocean,
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then the problem is different. I have
put it in a different context. I have
expressed certain fears. (Interrup-
tions). I do not equate USSR's atti-
tude with UK’s attitude. The USSR’
attitude could have been more firm;
that was my expectation.
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In addition to that, there are certain
lessons of West Asia war. They will
also give us certain orientations as far
as our de‘ence policies are concerned
Whatever be our attitude and approach
to various countries, the lessons that
arc derived from the conflagration and
conflict are the lessons that are to be
drawn for India. Therefore, I am very
harpy that in the Report that has been
presented by the Defence Ministry
they have, in a very sharp manner,
brought out certain important mmphca-
tions of the West Asia conflict. Aj; far
as strategy of war and strategy of
defence ar econcerned, to my mind,
these four inferences that have been
drawn as the lessons of West Asian war
are extremely important: (1) the use
of missiles ground to air, air to
groung and surface {o surface has had
great impact on the conduct of war,
the missileg are likely to dominate the
future battle-field, (2) helicopte: g have
beep used in the anti-tank agnd sub-
marine warfare and they alsg become
an important instrument; (3) Electro-
nic Counter Measures and Electionic
Counter-counter measures will play a
vital role in the future warfare: and
(4) the weapop system fitted in the
ajrcraft have plaved a signyficant role,
stand-ofl air to ground weapons would
pose a formidable problem for the air
defence system These lessans which
have been drawn from the West Asian
crisis and the recent West-Asian war
also give us the important direction
along which we must move as far as|
our defence preparedness is concerned

In that context it is very interesting
to analyse what part of the entire
revenues is actually allocateq for
defonce angd out of that, whichever is
availeble for defence, what is the por-
tion that will be available for research
and development in the Defence scc-
tion, Unfortunately there ig a wide dis-
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parity as far as expenditure in Defence
is concerned. 1 would like to place be-
fore the House some comparative figu-
res 1n respect of USA, USSR, UK. and
India. These are the comparative
Defence expenditure figures; since they
huve been drawn from The Military
Balance 1972-73, an I1ISS Publication,
I take 1t they are reliable figures.

In 1968 the total expenditure of USA
wag 9.3 per cent of the Gross Nalional
Pioduct; in Soviet Russia it was 11.1
per cent of the GNP; in UK. it was
54 per cent of the GNP; and in India
it was 3.6 per cent of the GNP. The
corresponding figures in 1969 were;
USA 8.7 percent, USSR 11 per cent,
UK 50 per cent, and India 3.5 per
cont  The corresponding figures in
1970 were USA 7.8 per cent, USSR 11
per cent, UK 4.9 per cent and India 3.4
per cent The lalest figureg pertamn-
ing to 1971 are: USA 73 per cent,
USSR figure is not available, UK 4.7
per cent and India 3.4 per cent. The
stniking feature 1s that as far as USSR
and India are concerned, there seems
1~ be some identical trend, but only the
qguanta are different. USSR has moin-
{ained it almost at 11 per cent ‘hrough-
out fiom 1968-1971. Of course, the
Gross National Product has varied and
to that extent the actual expenditure
must have varied, but as far as percen-
{age is concerned, Soviet Russia has
consistently maintained it at nearabout
1! per cent whereas India has muain-
tained at 34 to 3.5 per cent. It is
further interesting to know how the
hieak-up of the total expenditure on
defence as far as research and deve-
lopment cxpenditure is concerned.
Here again we have spent in 1962 to
1965 about Rs. 51 crores. That is 1.1
per cent of the total expendifure on
defence. The expenditure assigned to
research and development in 1965-66
wag 1 per cent and,jn 1972-73 it vas 2
per cent. As far as USA is concerned
it is 11.6 per cent. UK 11 per cent and
Chinag 20 per cent Of course, the
firurcs of 1965 are only available Tt
i: found cut that as far as our entive
wxpenditure on research and develop-
ment on defence section ig concerned,
it is an extremely small expenditure of
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that expenditure and that component
of the total expendiiture has to be step-
ped up In this cohnection som~ con-
structive suggestionsg have been made
by our Commiinist leader Shii Indrajit
Guptp They are welcome and 1if tak-
mg them into account, certain changes
In equipment are made I am swe that
the expenditure on research and deve-
Icpment will have to be increased

Another controversy that 13 going on
in our country not only m our
ccuntry but the woild oves also, 1s
the problem or coniroveigsy whether the
atomic energy or the nuclear cnergy
has to be hainessed for nuclear techno-
logy m the country or whether 1t 1s to
be utihised for the production of atom
bombs or hydrogen bombs In this
connection I think in a way the entirc
controversy 1s being conducted 1n
futile hne It js taken for granted
that there are only two options that
are open On the one side there 1s
the exireme pomt of view which 1s
put forward that if you try to go n
for the manufacture of nuclear wea-
pons, i that case the ennre economs
of the copntry will completely ¢ nllapsc
On the other, exaggerated problems of
production of nuclgar weaons re put
forward that unless we are able to
nroduce nucleat homhs nothms can
be done at all—an alarmist view 1
think e must be able to adopt a
balaie d pamnt of view If we o m
for harnes.ing of atomi ¢ner*v andg,
as 1 humble student of Physies T can
point qut whether we deaide t, hat
ness the nuclear energv for nucleqr
bombs or whether we decide to go 1n
for nuclear technology imtially ax or
seven proce~ses are common top both
Therefore, the entire expenditure that
3 actually incurred on the develpp-
ment of the injtial processes of
nuclear energy harpessing will not he
completely wasteq if we decide to
develoo nuclear energy for the
development of nuclear technolo-
v Al a Talcr stare we may decide
thit w mw go i for the production
of nuclear power The most impor-
tant political aspect 18 that it we do
pot want fo go in for the production
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of nuclear weapons, we need not do
it but there Is no necessity of taking
the most undiplomatic path of an-
nouncing to the werld that we me
not gomng to produce atom bombs at
all Let the world know as to what
approach we are gomng to take
Therefore, we expect the Defence M-
nistr  to announce that ag far as
India s polidy regarding nutlear wea-
pons 1s concerned, we wiil keep our
nuclear options open 1 do not want to
tike an alarmist view that unless atom
bombs are produced nothing can b.
done m this country I do not want
to take that eatreme view but the
Defence Mimister shéuld be bble to a¥-
sure the country and the wo-l¢
that located 1 a4 particular situ-
ation w¢ are keeping our nuclear op-
tions open If that attitude is taken
that will be a poltically correct atti-
tude and at a later stage, if we are
forced to go m for nuclear weapons, in
that c1se the door will be quite open
(Interruptions) Yos 1f you have
nuclear weapons in your ar-
moury they act act as a
deterient  You need not use them as
countryie used them But even the
nere povsession of a nuclear bomb or
m king  vour attitude clear to the
world that we me In a position to
manufacture nuclear weapons or at
't ¢ ue meapred to keep qur hu-
clru oofions open that wall at least
act as a deterrent T do not want nu-
cle3r weapons to be used ag aggresave
“Wipons on thnse who are suffering
nd egronmg under  the heels  of
! ¢ n ponrers

S'IRT B V NAIK (Kanara) Is not
that (xactly the postion by our not

mns of the Nuclcgr Non Prolifer~-
tion Tiealy by implication at least,
cven thourh we have not said that we
aie keeping out nuclear options open?

PROF MADHU DANDAVATE. In
a way 1t 18 true But I would bhke
to go a step further that this s only
an inference to which the world can
wtufly draw Y would like you to
t ke a negityve st as  far ag our
country 1s concernéd Nuclear base
should be kept open T shall take #
mipute or two
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Bewdmc plannmz .ior datenne,
,lmu-xerm planning. is . necessary .50
that..oar development plans. are aot
.nlanmptea by, external factors us had
happened in the post-war, period., A
bulk. of .defence. budget accounted for
maintenance. That .comes. to 59 per
cent .of .defence. .expenditure. : Only-a
slender mafgin of that expenditure is
attusiin: gpent .for.. the research - and
development. . As.] have stated earlier,
something .more. should . be .allocated
for:this. puopose. There is need again
to.create a: natign-state in the defence
eﬁ"msts of the country‘ .

VAiSAKHA s‘

I wpuld nqw closg wlth the founw—
mg, n Lh,e_ Second World War, Rus-
sian soldiers. . fought. to defend .the
legacy .of: 1917 yevolution. They fought
the. heroig.battles of Stalingrad and
Lenjpgrad. The Russian soldiers were
feeling that they were trying to defend
the legacy of 1917 revolution. In the
Second World War, Britishers fought
to ddqnd the democracy at home.

~ Simflarly, in' our country we must
have ‘the-feelings ‘in vur minds that
we have to fight for the defence of an
egalitarian- order. I would like to
point:' out' one ' tragic instance, Sir,
there 'is a friend of nmiihe’ who was an
officerin ‘the army. He was arrested
during- tive Chirese- aggression, ' The
Chinese authorities tried to' brainwash
hirk. His name ‘was known to thém.

1t wag known' t6 them that his family -

memmbers tdme from’the harijan com-
munity. He told me once that he was
no; t all feehng the physzca.l torture
to which he would have been subjected
to by the ‘Chinese Jbut the Psychologi-
cal’ torture to which he was gubjected
io ‘wag mtolerable He was asked by
the Chmcsc Auf.hont.\ea as to. what he
w_a‘ domg He said that he was try-
m,g to deienq hxs motherland He
was askgd by, the Chinese authorities
a3 to Which motherland he was de.
fending. . He said that he was defend-
dng his own. coumzw on tbe Northern

,ﬁﬂl‘dsr- rhe R e

‘wnn., e Wis éfendmg ihe’ North-
R side U’t the Border, hig'own tamily
. memberg are not able t; get in thelr
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own vﬂiage water from a well' from
whu.h others are drmkmg water. o

- tle was ﬁghtmg for .the moﬂmhnd
but, his..wife, . hiz .daughter .etc.. have
fo..go.19.1) miles away from the vil-
lage:to get.drinking water. Thig is the
padriotism. of..thig .officer... In. spite . of
this he. was.not.given: the . patriotic
treatment, . He .felt.that: what type of
the country. which. he is.  defending
where his wife, his daughter etc. are
not, even able to get drinking water
from the well while others are takmx
What sing he had commxtted" Th:s is
g tragedy of this’ gentleman which
has to be taken ‘note of

-'MR. CHAIRMAN: I thmk you .are
presenting this to- the entire nation.
that we are all msp(msxble for the en-
tire nation.

PROF MADHU DANDAVATE I
know t.hat the. Deience Ministry is
very vonal buch should be our ap-
proach.. There are. pthers who are
gumy., 1 am addressing this to them
ung. not_to others,

Qne world: mwore and I have done.
1 would like to draw you attention to
one in ore important aspect. As{far as
the duty of Parliament is concerned,
taking . the - democrdtiy - coutitries into
aeccount such as France, UK, or US.A,
it ds. customary:that -in all advnnce
countries, : paiticulmly, - UK., U.B.A.
and, France -where -defence - spending
requires. . Parliamentary approval, to
piace..a -statement of objective - of -de-
fente golicy befdte'-the - Parliament
along..with .proposal for:- -defence -esti<
Males, .that is not so-in out country.
Mr. Melvin R. Laird, Ammerican Secre-
lany; of, Defemce, in-hi Armmual Defence
Pepartment Reptm o{ ﬂnancml year
973, .has. said i

“*Thig iy essential o' sécure deep-
-+ erunderstanding ‘i broaders' sup-
port for' the’ De!ence Plan “, ‘

But in a democgatic count,ry like ours,
n‘ot omy 'the estxmat ot yaefence but
ever the dek enge oiszegtweq i, Zull
hnms s should be placed hetore Poxlia~

Hidwt” ‘s that' we knpw what they, have
@bne! Before ) ‘vonclude, 1 woulg join
Shri Gupta in saying that in- thig
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iy, uniortunately, the forces of
aetence are musused in civil commo-
tions, political cisturbances and also
lor meeting varwous calamities, Sir, i
the deience personnel 1s used day in
and day out hke this people may
develop a feeling that rather than in-
viting the army personnel for political
disturbances, natural calamitieg and
50 on why not treat them as an alter-
native source of authority to the de-
mecratic rule, That feeling mmght
develop in the munds of those among
the people have not faith in parlia-
mentary democracy and democratic,
values. Therefore, they might take
advantagy of this situation and Lry
to foist the army rule, I do not feel
such a situation will arise and I
agree with the Defence Minister that
as far as Indian Army is concerned
fortunately they have a glorious tra-
dition and, therefore, I have confidence
that Indian Army will not challenge
the democratic rule of the people but
they will bow before the democratic
1ule of the country. But we must take
a catious approach, It is better to take
a cautious approach rather than be-
ing completely overwhelmeq by dihe
situation.

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): Mr.
Chairman, Sir, defence production is
an area of fast moving technology and
therefore we have always to be on our
guard to see that things we produce
do not become obsolete and they al-
ways conform to the requirements of
the armed forces. The fluctuations
that occur in defence production from
time to time. because of periods of
tension and spells of peace also create_
all kinds of difficulties in management
of defence production. So, while 1
speak about the working of the De-
fence Ministry I would like to tell the
hon Members a few things about this
and T would request them to ponder
deeply on this. In the context of
what 1 say on this matter they would
be able to understand why year 1o
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year we have not only to battle with
wne duterent complexities that are in-
voived In production system but also
these oiner factors which are beyond
ne contiol of the Defence Ministry,
Llhe diversification of defence produc-
tion 1s needed to see that the installed
capacity ot aetence production instai-
1alions 1s not kept 1idle or empty and
we utillse all thls for the benetit of the
sociely ang the country. Therefore,
whiie we produce all the requirements
ot the aimed forces we try te diversify
e civil trade items and alsp such
1iems whnich ¢an be properly exported,
Lhe nawure of the product-mix has
a1s0 been changed from time to time
to meet with these requirements be-
cause of the prevailing financial
siringency and several other economic
cutticuluies that we are currently fac~
g some of the very important pro-
jects that are important for the de-
tence of the country have to be post-
poned and we have to shelve them
io1 the ime being We are shelving
them in the hope of belter time com-
ing and then we chall take them up.
As the House ig aware for several
years these projects have come before
the House 1n the form of Calling At-
tention notices and Questions and we
have also through our annual demands
stated about thyse projects. There-
fore, 1 would say that in case
certain projects are not completed in
time, 1t wouki be understood in the
context of the prevailing difficuities
and the need to keep the defence
budget within certain limitations.

The rising prices, the non-availabi-
lity of physical raw materials and the
energy crisis have really posed new
challenges to our defence production
efforts, and we are frying to meel
them m a manful manner, and I am
sure that we shall be able to get over
this problem with the help of not only
our defence workers but the various
authorities that come into contact with
our defence production efforts. ‘The
production in 1972-73 was an all-time
high, and it came to a peak of Rs, 210
croreg and this wag the value of the
stores that we issued out of the or«
dnance factories, Since then the
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production is showing a downward
trend, and this is because of various
reasong., One of the reasons is that the
requirements of the Armed Forces
have gone down. Secondly, the policy
of cutting down the overtime has had
some effect on the production. As I
gaid earlier, the various other cons-
traints that we face in the shape of
economic difficulties have also had a
share in this downward trend. But
this is not a downward trend which
should alarm the hon. Members. We
are doing it in a planned way and we
are doing it in such a way that the
basic economy of defence prodwction
1s not affected.
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The attempt to diversify the produc-
tion in the ordnance Iactories suffers
from obvious limitations and it takes
time to achieve it. But none-the-less
we are all the time trying to see that
the specialised machinery that we have
i the ordnance factories is used for
varioug purposes and it not kept idle.
We have in the past two years brought
forward several new concepts for these
departmental factories. For the first
time, we have introduced the concept
of pioject management for the formu-
lation and execution of all the major
projects. We have also appointed a
very highlevel committee for re-
vamping the cost accounting and the
budgeting system in our departmental
factories. I ani sure that these will
resuit in greater econamy and better
performance ag far as our departmen-
ta]l factories are concerned.

The new factory that we are going
to set up in Itarsi for propellants is
progressing, but because of certain
difficulties that we face in terms of
finance, it is not going ahead as we
thought originally, but none-the-less
we are forging ahead with it. This
is a very versatile factory
and will wmeet the demands not
only of defence production and the
Armed Forces but these of the Indian
Space Research Orgemisation as well
a2 our Research and Development or-
Banisation’s demands for these new
508 LS--10,
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and latest kinds of propellants. As
non. Members know, some of our
faciuries are @8 old as a century.
Some of them are not so old, but
they are quite old. There are several
tactories of world war two vintage.
Certaun other factories have been
started after that. Not only for
affecting modernisation, not only for
fighting obsolescence but for other
reasons of getting production in an
economical 'manner, we have to keep
on modernusing them, orgamsing
them on more modern lines and
augmenting the various facilities we
have. This is a process that has been

going on and will continuously go
on.

274

1706 hrs.

Shri Samar Mukneijee of the CPi
(Mj—he 15 untortunawly not tere--—
mentioned about the venicles taciory
i Jabalpur. iHe said thal we were
nog producing tue vehicles needed by
the armed toices. He probabiy
meant that we were deuoerawely
diverung the pioduction of vehsciea
to the private sector, TELCO. ‘Lhs
18 not really true. it 18 a fact that
this tactory bas not been abje to
produce the vehicles according to its
instailed capacity, but 1t 1s not be-
cauge it cannot produce, but because
K 15 a specmbised production. The
Saktiman which ic a 4 by 4 truck has
a multi-fuel engine. The muiti-fuel
engine has its own benefits or advant-
ages. But we feel we should convert
all our vehicles into diesel engines
and the multi-fuel engines really are
not as important as they originally
appeared earlier. Therefore, we
have taken a project in hand to
modify the Saktiman and to see that
in termg of cost they come down to
the level at which the trucks from
the private sector industries are
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challenge and I can assure the bon.
member that we shall in course of
time not only produce ail the vehi.
cles needed by the defence forceg but
we will also guccessiully compete
against the private manufactupers of
commercial vehicles by producing
commercial and cawvil trucks in this
factory. We will be able to do it in
a proper way. Thig is our confidence
and with this confidence we are
devising a scheme, A preliminary
project report or feasibility report
has been prepared by the National
Indusiria]l Development Corporation
to which we have given the task of
preparing this report. They  have
giwven their report which is under
examination, and in co-operation
with the Ministry of Heavy Industry,
we have planned to convert this
factory into a public sector undertak-
ing which will function under the
direction and administrative control
of the Department of Defence Pro-
duction to produce not only the vehi-
cles required by the armed farces but
also 40 000—45,000 civilian trucks per
year which would be yequired by the
couniry in the course of the Fifth
Plan,

On this basis, we have declined to
give the desmred expansion and new
plantg to several monopoly houses
because we want 1o produce these
trucks in the only public sector under-
taking which is producing this kind
of vehicles,

Reference has been made to the
performance of the Heavy Vehicles
Factory at Avadi. Here | must say
we have run into some kind of a mis-
fortune. Indigenisation has been
gomng on well. At present, the indi-
genous content of Vijayanta is around
70 per cent and it will go upto 8590
per cent or even beyond in due course
of time, within two years. Actually,
the armour gteel was being manufac-
tured in Durgapur and the gheats have
been rolled in Rourkela, and because
of the power shortage and various
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kinds of troubles, the production of
armouy plates has certainly come to a
difficult situation, Therefore, now we
have to search for alternative mesans,
and see that our production is not
affected. But in apite of our best
efforts, 1 am afraid our production
will not be as good as it would have
been if the regular committed supplies
of armoury plates from indigenous
sources were maintained. I cannot
blame anybody for thus because the
general situation has been such that
even now. if we are trying to import
—as we are firying to do~—these
armour plates, still, there would be
difficulty in keeping our targets and
fulfiling them properly.

in respect of t(hese departmental
undertakings, we have taken certain
basic policy decisions. So far we have
been working on the overtime bass in
most of these factories. AS a matter
of fact, in many factories that were
planned eariier, production was plan-
ned with 10-hour two shifts whuch, in
my opinion, and I hope the hon
Memberg also agree with that—is not
only not fair to the workerg who
work in these factories but is also
economically undesirable, Therefore.
in consultation with and in full agree-~
ment with the two national federa-
tions of defence workers, we have
taken a detision in principle that we
will {ry and evolve a formula by
which the overtime would be elimi-
nated to the extent possible. Our gim
would be to eliminate overtime in the
departmental undertakings almost to
& negligible extent. 1 do not say that
we will be able to eliminate it com-
pletely but we will bg able to elimi-
nate it in such a way that it will be-
come rather insignificant. This pro-
cesg is going on. We have sturted
reducing the overtime. It has, asg I
said earlier, affected our production &
little bit, but 1 must compliment the
defence workers that in these days of
rising prices, when their total emolu.
ment has been reduced because of the
elimination of this overtime wsven
then, they have not only understood
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the situation but have co-operated
fully with us in thig respect and they
have done a very good work in this
respect.

SHRI S. M BANERJEE (Kanpur):
But the formula for compensating
their loases has not been evolved.

SHR1 VIDYA CHARAN SHUKLA:
We are evolving a formula and that
formula is under discussion. and we
hope to finalise that formula very
soon. And it will be done in consul-
tation with the federatiop that the
hon. Member, Shri Banerjee, repre-
sents, and with the other national
federation of the INTUC.

We are also making strenuous
effortg to avoig the idle time payment
to the workers, We want to keep the
workers and the machines completely
and fully engeged so that the idle
time payment whish used to be a
chronic feature of peace-time opera-
tions in these defence installations
does not re-occur in our factories.

These ordnance factories employ
about 1,40,000 workers ang the indus-
trial relations with them have been
by and large very satistactory and
very good thanks {o the federation
which 8hri Banerjee represents and
the federation of the INTUC. The
defence workers and their leaders
have been very understanding with
us and we hope that this good partner-
ship of work and progress that we
have initiated will continue in spite
of all the difficulties that we see in
the country. We from our side are
determined to see that this relation-
ship is not gpoiled by extranecus
factors or factors which are not con-
nected with the welfare of the work-
erg or the production problems of the
factories,

MR, CHAIRMAN: 1 think Mr. Ban-
erjee says tle sgme.

BHRY VIDYA CHARAN SHUKLA:
Coming to the publle wector under-
takings which funetion under the

Department of Defence Production, so
far we had eight public sector under-
takings. Recently we have added the
ninth public sector undertaking, that
18, Mishra Dhatu Nigam—Superalioys
Limited—in which we are going to
produce superalloys and non-ferrous
alloys which asre used extensively in
electronics, aviation, missiles and
rockets and other sophisticated pro-
duction. There are not many coun-
tries in the world that produce it
There are only five or six countries
which do so. We thought that if we
have to have any meaningful self-
reliance in defence production we
must be self-reliant in basic raw
material. Therefore, thisg ninth public
sector undertaking had been launched.
This i located at Hyderabad. It will
give support not only to gefence pro-
duction but also to various other
sophisticated civillan industries,

We have had two areas of busic
weaknesses in defence production. I
have already referred to one. We have
sct up factories ang establishments
which produce everything right from
warships to bullets, but in the fleld of
raw materials we have not done
enough although we have factories
which produce raw materials for us
Therefore, the ninth alloy factory at
Hvderabad and the proposed speclal
alloy plant in Kanpur will meet {0 a
large extent, our requirement of basic
raw material The Kanpur project
has run into trouble, but ¥ may assure
the House that we have not aban-
doned that profect. It got delaved It
was originally thought of in 1960. For
14 years it has gone on. Tt has not
vet come up to the construction stage,
but we do not lose our heart so soon.
and we hope that sooner than later it
will be possibla for us to start cons-
truction on this nproject which we
condder verv important for self-
reliance in deferce fleld.

SHRY §. M BANERJRE: The Plann.
ine Commission has storned it?

SHRY VIDYA CHARAN SWUKLA-
T would not like to blame anybody; 1
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should say that the Government, as a
whole, hag not been able to achieve
this.

MR. CHAIRMAN: I hope not your
department.

SHRI VIDYA CHARAN SHUKLA:
Our department has a vested interest
in doing it.

The other weakness was in regard
to designing capabilities Although
we have manufactured a lot of things.
the basic designing competence has
not been developed to the extent
which ig necessary. Professor Danda-
vate has raised this point about the
R. & D. budget that goes into the
development of designing competence
We have now started taking big strides
in this fleld.

He has rightly said that only two
per cent of the defence budget went
into the R & D and that it was insuffi-
cient. I agree with that. Even if we
wish to provide more amount, it would
probably be not possible immediately
to absorp that, because we will have
to get scientisty to take advantage of
the financial allocations which this
House will be making for this pur-
pose Not only that, we will have to
create infra-structure and other faci-
litieg to utilise this. Now we have a
definite plan of accelerating the indi-
genous R & D and we attach tremen-
dous importance to this A litt]e later
in my Budget speech, 1 shall come to
the figures, and 1 shall indicate how
in the last three years we have tried
to go ahead with this and in future,
I am sure this speed will even be
greater, The overall working results
of the defence public sector under-
takings continue to show better results
year after year.

SHRI INDRAJIT GUPTA: Except
Garden Resch.

SHRI VIDYA CHARAN SHUKLA
I shall come to that, You have raised
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the point and I ghall explain that the
production results and the working
results are excellent. Just because
it has gone into the red, it does not
mean that its working has deterio-
rated. Production in the defence pub-
lic sector undertakings in 1971-72 was
of the order of Rs, 174 crores. During
this current financial year, 1974-75, we
are planning to touch a production
figure of Rs, 300 crores. So, from
1971.72, when it was Rs. 174 crores,
we are now planning and we are
endeavouring to touch a figure of
Rs. 300 crores during the current
financia] year.

Some of the other mentionable fea-
tures of the defence public sector
undertakings are, as compared to the
capita] base, the production is very
high The capital turnover is ideal
and we are doing rather well. Let me
five a few examples Bharat Electro-
nics Limited, which has a capital base
of Rs 8 crores has an annual turnover
of Rs 43 crores; Mazagon Docks which
has a capital base of Rs. 880 crores
has a turnover of R¢ 30 c¢rores and
Garden Reach Workshop which has a
capital base of Rs 450 crores has a
turnover of Rs 23 crores.

These companjes have also created
internal reserves for themselves and
using these reserves they have em-
barked upon augmentation of their
facilities, They have also created
internal units for themselves, Bharat
Electronics Limiteq has done this.
Bharat Electronics No 2 unit hag been
opened at Ghaziabad. Bharat Earth
Movers Limited has accumulated
internal reserves to the tune of Rs. 17
crores Bharat Electronics Limited
has generated reservez of Ra
30 crorey and Mazagon Docks
has created a reserve of Rs. 6 crores.
All these are going to be used for
purposes of development and improve-
ment in defence productioh, Apart
from this, the profits that we have
contributed to the national exchequer.
after wiping off the losses that we
have suffered in the Garden Reach
Workshop and Raga Tools, is over
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Rs, 18 crores, during the last financial
year. This year, we hope to increase
this figure.

As T said earlier, 45 per cent of the
production from the public sector
undertakings under the control of the
Department of Defence Production
goes for meeting the civilian needs
of the country. Sir, the fall out from
the growth of these public sector
undertakings and growth of a tech-
nology in the defence public sector
undertakings helps in the diversifica-
tion of India’s industrial mosaic and
this really helps in encouraging
various kinds of new crafts which
would have otherwise not developed
in the country.

Coming to the Garden Reach Work-
shop, which my hon, friend Shri Gupta
mentioned, we have really good
results We have taken up produc-
tion, but, paradoxically, it has gone
into red. It has gone into red because
of two factors. One, the uneconomi-
cal prices that we accepted for certain
ship constructions and some unecono-
mical work that we undertook to do
for Bokaro Steel Limited. This has
resulted in an unfavourable balance-
sheet, But, we have taken imme-
diate steps to reach the targets and
we are hoping that in the current
year, if not in the current year, at
least in the next year, we should be
able to turn the corner and make this
very good undertaking profitable.
Until this year, it has been giving us
profits and during the bleak days,
when industries were running away
from West Bengal. when there was
industrial crisis in West Bengal, this
industry stood out and it hag not only
tunctioned well with industriel peace,
but, it has also given us consistent
profits and very good working results.
I can assure Mr. Gupta that we will
turn the cormer soon and we will
again restore this workshop to its
normal profitable functioning.

MR. CHATRMAN: 1 hope your gain
will not be somebody else’s loss,

SHRI VIDYA CHARAN SHUKLA:
No, Sir. This has never been the
case,

MR. CHAIRMAN: Because, esrlier
you referred to unfavourable price
received from Bokaro.

SHRI VIDYA CHARAN SHUKLA:
They were paying the Garden Reach
Workshop something less than what
they were paying others, So far they
were paying ug less and others more.
From now onwards they will be pay-
ing us the some thing which they are
paying to the other contractors.

Coming to the premier public sec-
tor undertaking, the HAL, we are
producing various kinds of planes for
the use of the air force as well as
for civilian use, like the Kisan agri-
cultural aircraft, which has been
designed by ug and which has been
productionised for the first time in
the country, which will meet the
demands of agricultural aviation.
Then there is the MIG 21M and the
Avro military version that is being
produced in Kanpur. The Gnat 2,
which we have renamed as Ajit, is a
completely Indian plane. Xt has
nothing to do with the original
licensee now. Ajit. which is the suc-
cessor to Gnat, while it retaing the
good features of the Gnat, will have
some original improvements which
will make it an even better plane,

I am sorry to say that because of
certain slippages in the engine divi-
sion of the HAL, the picture for the
current year as well as last year, has
not been s good as we would have
liked jt to be. But we have taken
some corrective measures to get over
the slippage and mal-functioning of
the engine division, which have
created difficulties for us. and the
progress that we have made in the
HAL will continue,

Some hon., Members, particularly
Shri Gupta, enquired as to what hap-
pened to HF 24 and what are we
going to do about it. We are trying
to develop a model of this plane in a
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very intensive way and we have gone
ahead with our plans to make a super-
sonic jet fighter. I am sure our
efforts will succeed. When we are
able to say finally that we have guc-
ceeded in this, then this plane will
be one of the front rank planes in
the world among fighter bombers. It
will be heartening to us and to those
who have laboured over this, those
who have sweated over this for years
and years, to see that their efforts are
coming to near success. But it would
be premature to say anything about
either the success or failure at this
time. We will rather wait for some
time and then indicate what is the
result, But I want to state that it is
our desire to make this plane a super-
sonic jet fighter so that the need that
we have for a deep penetration air-
craft is met by our own indigenous
plane and that we do not have to go
in for shopping at the time when we
need deep penetration bombers.

The Bharat Earth Movers are
expanding their production and their
indigenisation  programme., Their
heavy earth moving machinery is be-
ing indigenised in a very fast way.
They have got a captive steel foundry
for casting various kinds of things
they need for their products

We have now decided in principle
that the Bharat Earthmovers will
manufacture  armoured personnel
carrietr. They have been designed by
us, by the Indian scientists, by the
Indian technicians. The proto-type
has been fabricated; the engine,
the transmission and the cooling
system has been developed by us
abroad. But we are going to manu-
facture everything in India. We have
iaken a decision in principle that this
factory wili be located near a steel
factory, ip Raipur in Madhya Pradesh.
This will be Jlocated there; the
armoured personnel carriers will be
manufactured there. I hope, we will
get the financial and administrative
sanction soun on this so that they can
be produced in a short time

We realise the importance of this
because apurt frem the basic dasheg
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on which the armoured personnel
carriers can be used, they can be
used for variolly purposes. They can
be used for self-propelled guns; they
ran be useq Yor heavy tank carriers
and they can be used for heavy
armoured recovéry vehicles and for
various kinds of things, Therefore,
this is a very important project which
we want to pursue with greatest
speed. When it takes shape, it will
be a third unit of the Bharat Earth
Movers Lid. They have a Railcoach
division in Bangalore; they have a
second Earth Moving division in Kolar
Gold Fields and this will be a third
unit for the manufacture of armoured
personnel carriers which will also be
very heavy vehicles.

D.G., Min. of Defence

The Mazagon Dock 1td, is produc-
ing war ships and various kinds of
other ships....

SHRI R. S. PANDEY (Rajnand-
gaon): There is no air link in Raipur
angd alsp in Jabalpur from any part
of the country. Could he use his good
offices to see that Raipur, Jabalpur
and other places where these very
good things are being produced have
an air-link with other varts of the
country?

SHRI VIDYA CHARAN SHUKLA:
it is a very good suggestion.
The Mazagon Dock Lid.. apart from
producing regular requirements of the
armed forces is also contemplating to
construct the fixed platforms for off-
shore drilling. For off-shore drilling,
various kinds of offers were made to
us and, as you know, we have taken
one off-shore drilling platform. But
now we are contemplating to produce
this indigenously. Since the Mazagon

mining the question to manufacture
fixed platforms for off-shore drilling
in Bombay High for the ON.G.C.

As regards the Workshop, we are
trying to expang it. The expansion
project is going on here. We have
also started construction of faster
fibre glass patrol boats for the Cus-
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toms to check the smuggling activity
on our coasts. These boats, when
they are put in use, will be much
faster than the boats which the smug-
glers normally use. So far, our Vigi-
lance staff and the Customs staff have
been handicapped because the boats
that they have with them are not
faster epough to chase and catch up
with the smugglers’ dhows or other
boats that they use. With this com-
ing into being, we hope. they will be
able to tackle the smugghing acti-
vity.. .

MR. CHAIRMAN: Will it be faster
than the Hovercrafi?

SHRI VIDYA CHARAN SHUKLA:
No smuggler is known to use the
Hovercraft.

MR, CHAIRMAN: We were told
that some of them use it.

SHRI VIDYA CHARAN SHUKLA:
‘We are doing this on the recommen-
dation of the Customs Department.
They find that this 18 the type of boat
they need. Therefore, we have taken
up the construction of this type of
boat.

The in-house R&D under the
Department of Defence Production is
going on well. According to our
policy, we are giving it all the
encouragement and the management
of the Defence public sector under-
takings is going the whole hog not
only for the in-house R&D but also
for Indianisation of varioug products.

Here, 1 would like to say that we
have taken a deliberate decision to
give export orientation to our public
sector undertakings because we want
them to compete with the best in the
world. When we go into the world
to sell our wares, we will have to
make tham a8 good ag are available
in the world at a competitive price.
If we keep it limited to meet our
requirement in the country and to
meet the needs of our armed foroes.
then the likelihood is that we will
produce the things which we only

need and we will not be able to meet
stringent worlg requirements and
standards. Therefore, this has earned
us good amount of foreign exchange
and othor kinds of profits, It will
also help us to maintain and keep up
the quality and fight off the danger
of obsolescence which is very impor-
tant in these things.

We have about 80,000 workers
working in our public gector under-
takings, under the Department of
Defence Production. I am glad to
report to the House that we have
maintained very good industrial rela-
tions with them and, in spite of all
the troubles around, we have no
trouble with our workers.

Coming to the Department of De-
fence Supply, I will make a briet
reference to it. This Department has
done very good work, It is working
under a difficult kind of situation and
faces all kinds of difficulties; not only
the Department but also thep ublic
sector undertaking and the private
sector undertakings which cooperate
with this Department also run various
kinds of risks and face various kinds
of difficulties. But, in gpite of these,
In the eight years of its existence,
this Depariment which is mainly g de-
partment for import substitution, has
placed an order for ever 18,000 jtems
which were hitherto imported. These
orders have ben placed on the Indian
manufacturerg and the value of these
18,000 items which have been project-
ed to various indigenous manufac-
turers comes to Rs. 165 crores, and
the value of supplies actually received
by the Armed Forces is Rs. 57 crores.
This is the extent of saving of foreign
exchange that this Department has
effected, and it is getting into its
stride. We are reviewing its working
procedures and we want to make it
more effiective and more speedy; and
we want to reduce, as far as possible,
the risks that are undertaken by the
people who cooperate with this De-
partment,

Coming to the question of Defence
Research and Development Organisa.
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won, about which Prof. Madhu Dan-
davate and many other members have
said a tew things and expressed theu
views, I large the provision that has
been made 15 not enough. But I have
also explained why we cannot sud-
denly increase this provision ot money
to a very big figure. This OUrgamsa-
won 1s providing scientiuic and tech-
nological support to defence produc-
tion apparatus and defence forces.
We have 32 luboratories iunctioning
under the Defence R&D wmg. The
budget of Defence R&D in 1871-72,
when 1 came to thus Mmsiry, was
Rs. 21 crores; and i the current year
the budget estimates that we have
presented to the House aie Rs, 38
crores, from Rs. 21 croies to Rs. 38
crores in three years 18 not a small
achievement looking at our nfra-
structure, and if we are able to
build and progress in this manner,
1 future, we will soon reach the ideal
pont where we will be able to say
that our defence R&D is....

PROF.MADHU DANDAVATE, Your
own Reort says that, out of the 60
countiles for which the percentage in
relation to GNP has been quoted, we
rank 26th

SHRI VIDYA CHARAN SHUKLA:
That 15 1ight. But we are trying to
mmprove on it. The mam thrust of
our Defence R&D today is on aeronau-
tics, missiles, rockets, naval science
and special materials apart from the
usual and other conventional research
and development which goes on in
other fiekds. We have also taken some
steps to umprove the functioning of it.
The production agencieg are associated
in the mitial stages of research pro-
Jects, so that the agencies which will
be ultimately asked to productiomse
the fruits of research know the nuan-
ceg of the whole problem, know the
problem by heart, and when they are
asked to productionise, they do not
have to start from the scratch,
they know what they are going
to undertake. This wil] help in

wick  productionisation of the
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things we need. The ful indi-
gumsation of various technology that
we have obtained eithery by licensed
prouuction agreements or by collavure~
tion agrcements is also ong of the
major tasks that R&D are doing, and
1 must pay my very high compliments
for the very good and dedicated work
that our defence scientists are doing
in spite of very serious constraints of
being a departmental one. They have
to work lhike any other department;
whereas the various other scientific or-
ganisations lhike the CSIR are free
tzom dpartmental constraints, the De-
tence R&D works as a government
department and in spite of that, their
periormance and the results that they
have produced have been really re-
markable. We do not work in 1so0-
lation We have haison with
various umversities, techmical insti-
tutrons and natural  laboratorics
all over the country and we
take help fiom them and give help to
them. We also farm out our projects
to sume of these educational institu-
tions and take help from them.
Theiefore, defence science has not
been kept in isolation.

We have developed several processes
which we have released ot the Na-
tional Research Development Corpo-
ration and the patents are taken out
by NRDC. These patents are sold out
to various parties who want to pro-
ductionise these things and this is
used for varioug purposes and these
are mostly euch items which were
being imported and we have now
found out how to make them in the
country and which we do not produc-
tionise ourselves are taken over by
a:her agencies and productionised by

em.

The points that gome hon Members
have made, I have covered in my
reply here and if anything remains,
the hon Members can ask at the end
of my speech.

Now, I have come towards the end
of my speech. I would sey that the
gepera]l impression that defence ex-
venditure is sterile or is st best a ne-
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«cpasary evil which g country is to put
up with as a price for security is not
reslly dorrect. Defence expsnditure
has an Aspect in economic develop-
.ment, It gives a good helping hand
in the economic developmeat and eco-
nomic well-being of the country. The
direct and indirect employment that
it provides is one of the factors as also
the production apparatus, the civillan
production that we undertake in our
defence industries. The figures I can
give, of this production, a good deal
of which 18 pogsibly in use. In the
ordnance factories we have produced
goods worth Rs. 303 crores in the
financial year 1972-73 and in the pub-
lic sector undertakings, our production
has been of the order of Rs. 207 crores.
That 18 to say, for the finuncial year
1972-73 it makes a total of Rs. 510
crores which 15 not a mean contribu-
tion to the Indian economy and de-
ferice efforts,

v

Some of the policy decision that we
have taken are to see--this 1s in con.
nection with encouraging indigenous
R&D and indigenous production--that
extension of the existing collaboration
or Lhcence agreements will not be con-
sidered as a matkr of routine. Pro-
duction units will be insisted upon to
achieve complete indigenousation
within the existing period of the li-

comprehensive yearwise programme of

desigh but also the transter of design
anll design caleulstions etc which
enable our R&D to work upon this
design the next phase or the next
rhodel of those equizment for which

buy the tethnelogy, But to con-

w
m w“l

serve time we could probably devise
our technology ourselves either by

or by some other methods,

engineering
‘but that would take so much of time.

It we take 4 or b years to do this and
anothey 4 or 8 years to establish the
manufcturing capability and then go
into bulk production, by the time it
goes into bulk production probably it
will then face the pioblem of obso-
lescence. So, in order to save time,
sometimes we buy the technology but
the technology will be bought in such
a manner that we will not be required
to go from year after year after the
period of that particular agreement,
to that licensor aganst and ask for
a new license, We will be able to do
it ourselves.

I would like to conclude by saying
that we have achieved all these suc-
cesses and good results by the bene-
volent guidance we have received
from the Raksha Mantri and the Prime
Minister who have taken very keen
interest in this development.

Last but not the least, the wvery
sympathetic understanding that has
been given by thy hon. Members of
this House to defence production is
also responsible. I must thank them
all for the interest they have taken in
this matter and <upport they have
given us and I hopg the support will
continue in future also.

MR, CHAIRMAN: Shri Birender
Singh. He ig not here. To-day we
shal]l end at 6'O’ clock and then cone
tinue tomorrow, Shrl Banerjee.

SHR! 8. M. BANERJEE (Kanpur):
Mr. Chairman, Sir, I have heatd with
attention the speech made by my hon.
friend Shri Shukla. ! congratulate
him tor highlighting certain problems
which our defence workers working
in the Ordewceé Pactories and other
public sector undertakings are facing

It is a fact that the production in
Ordance Factories hag gone up. Ord.
nance Factories have produced peacth:
caril%vikll} the needs of defence. They
a ely to produes ronventional eme
mﬂ:ﬂn& weapons
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ig going to be self-sufficient in tl.te
matter of sophisticated weapons. Sir,
1 was surprised to hear the speeches
of some of the hon. Members who
still think that India should have atom

bombs or hydrogen bombs without -

these we may not be able to defend
our country. .

This idea has been exploded many
a time. Americans of course sent &
Scientist to the Moon. But, they could
never send a soldier to the soil of the
Great Viet-Namese Ppeople. Every
men, every woman in Viet-nam.
whether he or she was a peasant or 2
worker wag a soldier during the night
to defend the country. I am sure that
country could not be defended by
atom bombs or hydrogen bombs but
the unity. of the country that verey-
body is one alone could defend that
country.

Similarly, I am sure that India will
not precduce atom bombs at the time
when hor people want food. It would
be a tragedy if we go on spending
money on bombs instead of on food
and cther requirements of the people.

I hope that China too had not ac- -

giured any atomm bombs If China
become: one, it will never zcquire
hyd ogen or atom bombs. Similarly,
if we become one, we too could never
do that. So, I would request my hon.
friends not ts create a feeling in this
count-y that our defence is so weak
and so we want atom bomb to defend
ourselves.

I must thank the hon, Minister Shri
Jagjivan Ram who 'said when Shri
Bibhuii Mishra was asking him to
make bombs, that we shall use our
atom {:r peaceful puruoses. That is
what our country needs.

Regarding the stepping up produc-
tion in various ordnance factories and
public undertakings, something has
been sald about HAL, I would lke
to know from the hon. Minister, Shri
Shukla, or from Shri Jagilvan Ram
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when he replies, what is the fate of
the H.A.L., Kanpur factory. A very
alarming and disturbing news came in
the newspapers that pidduction of
Avro-748 is going to be stopped. I
do not know whether that news is
correct or not or whether there is any
truth in it or not. Is it because that
some of the Avros which we had
produced in this particular factory
Certain
vested interests are working against
the production of Avros in this coun-
tzy. I would therefore request the hoa.
Minister noet to sccump to those pre-
sures,

I am sure he will see that the Avros
are produced in H.A.L.,, Kanpur. It
wouid be interesting that the Tata
Committee had recommended that the
Avros are not fit for passenger flights,
I want ty know what is the fate of
this Avr¢ s factory and the production
of Avros in this ILAL. Kunpur
Fatcory?

Sir, my hon friend, Shri Shukla has
said something about the project in
Kanpur. I hope he hinted at specia:
alloy steel plant which was to be es-
tablished in Kanpur. Public announce=-
ments were made. It was ha.led oy
the people of Kanpur. Xanpur is a
city of poverty and plenty. This plant
will employ youth and give employ-
ment. It was hailed by all. But, now,
I find that something has come in the
way and, I hope the Planning Commis-
sicn thinks it should not be in Kanpur
but it should be in Durgapur or Dur-
gapur plant shuokl be expanded. 1
think more than a crores of rupees
has already been spent here and if
this special alloy steel plant is not
established in Kanpur it wil] be a sad
commentary on our vlanning. I requ=st
him that not only for the sake of em-
ployment put for other conrsiderations
also Kanpur is a suited place where
there are four ordnance factories all-
ready working and where there are
defence installations. I think Kanpur
would be an ideal place where this
project is to be situated. I want to
know the truth about this. :
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Now, I will say word about labour
relations with the Defence Ministry.
It is true that whenever we fight with
self-defence but industrial relations
on the whole are really good and for
which fact I must cungratulate the
hon. Minister, Shri Shukla and other
Secretaries who are coanected with the
Defence Ministry. We do not want to
harass Babuji. We know he is over-
bu:'dened with work and when some-
times we are unsatisfied with the Sec-
retaries of the Defence Ministry we
will at that time knock at his door
But there are certain problems. I
would only like to mention that much
has been said about «vivilian defence
workers in defence ordnance factories.
Sir, I fail to understand why should
there be disinction hetween public
and departmental underctaking:. With
all the eloquence at my command it
is impossible for me to make the w-rk-
ers understand why the deparimental
undertakings be not entitled to bonus.,
it is tragedy that a man who m nu-
facturss aircraft is e-titled to benus
in HAAL. but 5 worker who manu-
factures Vijayanta Tank at Avadj is
not entitled to bonus only because it
is a departmental undertakings. This
distingtion must come to an end.

Then a word about pay scales. The
Pay Commission repo-t hac not ke:z=n
implemented in the case of army
officers and army jawans. It should
be done immediately. Lastly, there
are various anomalies in the Pay Cim-
mission report which were considered
by the Defence Ministry. They have
recommended that there should be no
disparity between Railway employees
and the Defence employees in the
matter of recommendations of Pay
Commission, Bug unfortunately the
Finance Ministry hag turned them
down. I woulg urge upon the De-
fence Minister tg see that these orders
are issued immediately.

I would request the hon. Minister to
kindly reconsider our request that

there shoulq be g workers represent- -

ative on the Defence Production
Board. It may be true that there
may be a fear that it may not be ga

B IR

workable proposition, but 1 weuld
like to assure the hon. Minister that
we would t:y to give the most efficient
Person on the board so tbat the pros
duction may go up.

On behalf of the federatiop of de-
fence workers, once again I assure him
of our wholehearted support, and I
would request him tg consider our
viewpoint. )

S w7 fag (wrrr) @ gwwfy
TR, § AT gE 2aT gemwred
w3 A ¥ fag aug feay gara awm
SRR G A ol i
25-26 T4 Z A § 1 garX si<qarfeg’

'ﬁmgs‘mwg,fawamg% g

%ra%%&gzn%éwﬁwrg‘rma
of el s nat—mt i
TFn sy g, fefafem g, qqayfady
g afsm <Y fafer frwmr T T Y
TG a7 = &, frarq ow% 0% 2w Y
a9 @t | mEmfiaisA g
fuer 3 ¥ wu- qaw 7y

ool oY v gdr S ¥ frdaw
FEOSEA E fF g i womi
TR % T C0-70 I g §, gy
TFE ¥ 9T 9T @7 8, ww F g
WEE AE gf &1 foew <y
i & ff @ E e ¥.
FETHT TR T Wiy,
W w9 § 1 9 ¥ war fE
T F GO FeAii QI a0y )
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sare fem, dmar dw Y wrng ST
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SHRI B V. NAIK (Kanara): Ihink
we will have to view in true perspet
tive the challege to the goldier in this
country particularly in thw year. I
think the soldier anywhere in the
woild, all the more the Indian soldier,
1s a fine and sensitive human bemng
responsive to his duty and he has
established a fine reputation throughe
out the world. But he must be given
something to defend. Though I might
not be totally in agreement with what
Prof. Dandavate said that the soldier
must always be given an egalitarian
society to defend, though the instance
he quoted was very relevant, I think
the British eoldiers or soldiers in
varied types of social gystems have
defend a type of system which they
considered sacred and eacrosanct, For
that purpose, the democratic system
i1n this country in which there are a
People who govern themseives by a
process of congent is a good enocugh
system for the Indian soldier to dg-
fend. It is only when the eystem
develops certain imbalances, certain
negative qualities, that he may deve-
lop a frustration. y

MR. CHATRMAN: He might contl.’
nue tomorrow.

18 hrs,

The Lok Sabha then adiourned till
28, 1974 Vaisnkhzr 6, 18868 (Saka)
Eleven of the Clock on Friday, April,
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